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LEGISLATIVE ASSEMBLY. 

T'IU.dG1" 28th Seplember, 199'1. 

rhe Assembly met in the Assembly Chamber at Eleven of the 
Clock, Mr. Preliident (The Honourable Sir Abctur Rahim) in the Chair. 

MEMBER SWORN. 

Mr. Robert Francis Mudie, C.I.E., O.B.Il., M.L.A. (Gevernm.eIlt of 
India : Nominated Official). 

STABBED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

IMPLEMENTING 01' THE REOOMMENDATIONS 01' INCOME-TAX EXPBRTS. 

836. *1Ir. 8. 8atya.murtt : Will the Honourable the Finance Mem'bel" 
be pleased te state : 

(a> whether Government have now received the opinions of the 
bodies consulted and of the Provincial Governments on the 
income-tax experts report; 

(b) whether Government propose to give legislative effect to these 
proposals and, if 80, when; 

( c ) whether administrative action is proposed to be taken on those 
proposals which do not involve legislation ; 

(d) whether the contemplated legislation will include all proposals 
involving legislation, or whether they will be split up ; and 

(e> what, according to the calculations of Government are the 
increased returns from income-tax as a result of implementing 
the recommendations of the experts f 

The Honourable Sir Jamu Grigg: (a> Opinions of most of tM 
('ommercial bodies consulted have now been received but the views <d 
fl()me of the Provincial Governments are still awaited. 

(b) Yes, legislation will be introduced in the next Budget Se88ion 
of the Legislative Aasembly. 

(l') Yes, on such proposals aa are approved by o ~ . 

(d) The legislation will include all proposals involving legislation 
whjch are approved by Government. 

( 2539 ) 
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LBOISLATIVB ABSBMBLY. [28TH SJut. 1937· 

" (e) As I have already said, if the recommendations are adopted in 
full I have very little doubt that they will produce from two to three 
crores of extra inoome-tai and pOBBibly' considerably more. . 

Mr. S. ~ : With reference to clause (e) of the question, 
may I know, whether'according to the preseut intention of the Govern-
ment, 50 per cent. of this increased income-tax will go to the Provincial 
(Tovernments , 

The J o .bl~' mr James Qrirr : Government have' Jiq' option ~ 
the matter ; under the Niemeyer Order in Council, 50 per cent. of th'e 
divisible pool of income-tax-and ,I' imagine a large ~ of this 
increase will fall into the divisible pool-will automatically go to the 
provinces. ' 

Mr. S. Batyamurti: With reference to the answer ,to cla1l8e ~, 
may I know which of the Provincial Governments heve ,Dot yet replied 
to the reference by the Central Government , 

The Honourable Sir James Grigg: I am sorry, but r have not got 
the information with lIle here: I can let the Honourable Member have 
it Jater. 

Mr. S. 8a.tyamurti : With reference again to clause (e), may I 
know if it is the intention of the Government to complete this legislati0n 
before the present Assembly' is dissolved as at present advised, on l!t 
Qctober, 1938 , 

The Honourable Sir James Grigg: I can only express hopes. 
With regard to at least one of the Houses of the Legislature, we are 
not free agents. 

Mr. S. Sa.tyamurti : I am asking about the inientions or" the Gov-
i'rnment. Is it the intention of Government at present, to finish an 
stages on this legislation before the end of the present age ,of this House, 
\vhich according to the Viceregal Order is the 1st of October, 1938 , 
- The Honourable Sir James Grigg: That is the hope. 

Mr. S. BatyaDlurtl : With reference to the answer to clause (e), 
tnlly I know whether administrative action has been taken on any of 
these proposals so rar , 

The Honourable Sir Jamel Grigg: Yes. 
Mr. S. Satyamurti: May I know whether Government propose to 

take administrative action such as commends itself to the Government 
on aU these proposals before the end of the financial year , 

The Honourable Sir James Grigg : I cannot say that. Weare J'~ 
tAilnl'y taking 'action on the administrative proposals in turn, and I 
cannot say exactly when they will all come into operation, 

Mr. 8. 8a.tyamurti: Will Government. place on the table of tke 
o~s  the opinions of all the commercial bodies and Provincial Hovern-

ments, as and when they are received , ., 
. The Honourable Sir James Grigg: I will consider that : but T wisll 
to make it clear that it is not a'promise : I' do not want to ~o  my-
.elf;.to anything now. . 



8TABBBD_ QUBlTIOJJ8 AJJD AlIIBWBBS. 

Ilr. S. 8atyamurti: May I know ~ , belot. die BiU is,refer-
red to Select Committee, if it is introduced, all the opinions relevant 
on the matters sought to be covered by legislatioh' and 'referred to 
Select COmmittee will be placed on the table of the House' ,. 
, The Honourable Sir Jamea Grigg: That is covered by my answer ': 
1 will Qonsider the suggestion. 

Mr. Ram Narayan Singh: May I ask whether, in the proposed lp 
Jation, Government have considered the s b l~  of separating' the 
revenue side from the judicial side , .. 

The Honourable Sir James Grigg: I do not know what the Honour-
able Member means. l' think what he means is the separation of thl" 
.pptiHate. from the inspecting functions of Assistant Commissioneh of 
Income-tax. If that is so, to the best of my belief, that does not ~ 
Jegililation. 

Mr. K. SanthaDain : May I know witether the Provincial o l" ~ 
ments will be consulted as to the, ac.tuallevel of income-taxI 

The Honourable Sir James Orin': Certainly not. 
Mr. S. Satyamurti. : Are the opinions of o ~ ,Govemmente.gene-

1'811y in favour of the 'l'ecommendationsof the income-tax inqnil'J' 
·u-perts , 

The Honourable Sir James Grigg: They are divided. 
. Mr. S. Satyam1Uti: May I know, for my information, if the 
,Honourable Member can ~  me nOw or later any idea of bow the 
eongress Provincial 'Governments have given their opinions on thi' 
report olthe income-tax inquiry experts' " 

The Honourable Sir James Grigg: I will consider that too. 

PROTECTION OF INDIANS IN PORT MAURITIUS. 'I, 

837. *Mr. S.8atyamurti : Will the Secretary for Education, 1 1~ 
and Lands be pleased to state : .:" 

,(a) whether the attention of Government has been drawn to the 
cablegram received by the President of the Indian Nation.! 
Congress from Port Mauritius to the effect "the htdian 
community intimatitlg that on August 13th unarmed labourers 
of Indian-owned factory were fired on and four have ~ 
killed and several injured. The strikes are ~ o l.  
hundred incarcerated labourers have demanded enforcement 
of the Minimum Wage Bill. Small planters demand betW 
condition in respect of the sale of canes. L"Ilhourers ba'\'8 
resumed worle at Kattial and the Government Inquiry Com-
mission is sitting. There is no Indian represented in: the 
Commission " ; 

(b) whether Government have received any, information and are 
pursuing inquiries, and what the result of those enquiries is. ; 
and 

(e) whether Government propose to take'stepstopromet the Indian 
community ; and •. if so, what those steps ~ .  , 

L420LAD '. , 
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Iii' Ql.rja. 8b&1lJrar Bajpai: (a) Y 88. 

(b) On seeing repor.ti in the Press of the disturbance, the Govern-
ment of India cabled for information. A summary aoltount of ita 
.causes and extent has been received but fuller details have been asked 
for. The Government of India have also requested that they should be 
lupplied with a copy of the report of the Commission which halibeen 
~ ~  to enquire iu.to the disturbances. 

(c) On receipt of the Commission's report the Government of TndiR 
will take such action to protect Indian interests as may \ appear ~
.. q. 

l'tfr. I. . ~ : Will Government place on the table o~ the House 
the I'eport they have received from the Government of Port Mauritius' 

Sir Girja'ihankar Bajpai: It is a very short report. I e&n. ~
municate that to my Honourable friend if he likes. 

Mr. I. Batyamurti : I suggest, if my Honourable friend has nb 
-objection,-place it on the table of the House. 

Sir Girja 8ha.Dkar Bajpai: The communication is marked Confi-
4l"1ltial : therefore I have to obtain the approval of the Government -of 
Mauritius before I can place it on the table; but I will consider the. 
3uggestiou. 

Mr. I. 8a.tyamurti: May 1 know if Government have made any 
representation on the last sentence of my question, clause (a)-" There 
is no Indian represented in the Commission'" Have Government 
approached the Government of Mauritius, and asked them for en 
Indian representative on this CoDlDlieaion , 

lir Girja lhankar Bajpai: The position is that the disturbances 
took place on the 13th of last month and the Commission was appointed 
~ the 18th, the very date we saw anything about it in the press here ; 

and if we made suggestions to the effect suggested by my HOJ;l.onrable 
friend, it would have meant putting back the inquiry,because the Com-
'miasion had already started work ; therefore we are really waiting for 
&he report. 

l'tfr. I. Batyamurti.: May I know whether Government have taken 
or will take any steps to see the Indian poillt of view laid before the 

. Commission, apart from representation on the Commission itself' 
. Sir Gfrja Bhanbr B&jpai : I have no reason to assume that the 

Indlan community in Mauritius will not put its case b o ~ the Com-
mi8liion. 

·1Ir. Badri Dn" P&1lde : What is the total number of casualties in 
these disturbances , . 

Sir Qirja Shankar Bajpai: My Honourable friend ~  refresh 
hili ;inemory from the report : I believe four people were killed. 

" 111'. Badri Dutt Pede : ~  how many injured' 

1~ ... tr'Girja Siianbr Bajpa.l: I could not say. 



STABBBD QUBtJn'051 AJI1)I MIBWaI. ... 
: :RaooGN'lTION OJ' INDIAN MEDICAL DSGRE8& IN ·"FruDII&lf COV1f'IBIM. 

838 .• Mr. 8. 8&tyamuni : Will the Secretary fer Eduoation, HealUl 
nDd Lands be pleased to state : r-

(a) whether medical degrees granted by Indian UDiverllititli in 
India are now recognised in other countries, especially in the 
Dominions of the British Commonwealth on the basis of· the 
Government of India Act, 1935, whereby the recognition c'ould 
be refused only on grounds of inefficiency of standards ; 

(b) what the position is with regard to such recognition in foreign 
countries; 

(c) whether it is a fact that Indian degrees recognised in Italy art 
only those recognised by the General COUDcil in the United 
Kingdom while India is under obligation to allow Italian 
doctors with recognised degrees to practise in India ; and 

(d) whether Government are pursuing this matter, and when they 
hope to come to a satisfactory conclusion between India and 
Italy on the strict basis of reciprocity t 

8ir Girj& 8ha.nkar "B&jpa.i: <a) Section 120 of the Gov.ernment tlf' 
India Act applies to the United Kingdom alone and with certain modi-
fications to Burma. 

(b) Japan and I'taly recognise those Indian qualifications whith 
are reoegnised by the General Medical COUDcil of Great Britain. Other 
foreign countries have not been approached. 

(c) As regards the first part, the answer is in the affirmative, A$ 
regards the second, the present position is that there is no bar agaiullt 
the practice of medicine by any person in India. 

(d) ~s. Negotiations are proceeding, but it is not possible, at 
this stage, to 'JRy when they will be cOllcluded. 

lIIr. 8. Batyamurti : With reference to clause (c) of the question. 
may I know whether Government will pursue the matter ~  providinff 
that, so far as India is concerned, we shall be under no o~l o  to 
allow Italian doctors, unless they are recognised by UB, that is by our 
Medical Council, to practise in this country t t 

8ir Girja 8hankaT B&jpa.i : As I have explained the position on 
previous occasions also. there is no legislation in India which prohibits 
practice; there is legislation which regulates registration, registration 
('arJ'ying with it certain pJ'ivileges, and it is certainly our intention that, 
if the response of the Italian Govprnment is not favourable to the 
representation that has been made, then Italian doctors will be under 
the same disabilities as regards registration in this country as Indians 
IDay be in Italy. . 

Mr. S. 8&tyamurti: With regard to practice, will Governmp.nt con-
.idiSr the proposal to introduce legislation a8 early al possible, with n 
view to introducing the principle of reciprocity in recognition both for 
practice and registration, that is to 88Y, he shall allow them to pnetille 
here, only if our people are allowed' to practise in their ceUJ1try. 
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.. Girja BbanJrv Bajpai: That point has already been considered 
betore. and the conclusion which Government reached was that there 
were difficulties in the way of enforcing prohibition of practice in tbia 
'iSOuntry. 

Mr. I. Batyamurti : When did they consider this last t 
Sir Girja Bbankar Bajpai : I think, Sir, some three or four yeara 

.go.' 
Mr. S. Satyamurti : In view of the later developments, ~ ll Goveru· 

ment reconsider the whole position t 
\ 

lir GU'ja lha.Dka.r Bajpai: Merely because of some disahilities 
with regard to Italian doctors, I don't think that the practical difficultiell 
can be said to have been eliminated. 

Dr. G. V. Deshmukh : Did I hear the Honourable Member say that 
there is no restriction on the practice of medicine in this country 'I 
What medicine did he mfllln by it , 

Sir Girja Shankar Bajpai : I meant both descriptions of medicine, 
occidental and the oriental. 

Dr. G. V. Deshmukh : If! there a restriction on the prRctice of 
occidental medicine by members who are not on the General Medical 
Council of Great Britain , . 

Sir Girja Bbankar Bajpai: I have already answered that question: 
the question of regulation of practice presents practical difficulties. 

Mr. I. Batyamurti: With reference to clause (b) of the qnestion, ~ 
I thought my friend '8 reply referred only to two countries, but may I 
know whether the Government will ascertain and inform this HOll.8e 
8S regards the position with regard to the recognition of our negreell 
in other countries than the two he mentio:p.ed , 

lir Girja 8ha.Dka.r Bajpat : The position as regards other. foreign 
countries than those which I have' mentioned is that they require 
foreign nationals either to be naturalised or that they should pursue 
their studies in the country before they are entitled to registration, so 
the position is that they will have no registration here and our people 
won't have registration there. 

Dr. G. V. Deshmukh : Do I understand that foreign doctors who: 
are not on the register of the General Medical Council of Great Britain, 
will be allowed to practise unhindered in this country , 

lir Girja 8h&Dka.r Bajpai: I have already explained that there is 
a difference is this country between registration and practice. Regia_. 
tratioll is regulated by l ~ sl o  ; practice is not regulated by legisll\-, 
tion, practice is not forbidden, and anybody can practise any system 
of medicine he likes without regulation. 

Dr. G. V. Deahmukh : Is there not going to be any restriction on 
thOle who practice allopathic medicine if they are not on the register· 
of the Indian Medical Council or the Provineial register , 

Sir GirJa lIb&uka,r BaJpai: I have already said twice that the. 
qnMtion of regulation of practice has been MDsidered by Government 
and they have decided not to undertake any legislation because of the 
p"'I,ctieal tJiffteulties involved. 
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i . Dr. CI. V. Delbmukh: What are . the practical di16oulti. t 
Sir Girja Shankar Bajpai. : 1 have already said that you canllot' 

regulate only one system of medicine or the practice of it. Why should 
we regulate the practice of the western system and not also undertake 
regulation of the Ayurvedic or the Unani systems, and we have no 
machinery for that purpose. . 

Dr. G. V. Deshmukh : Have you not started regulating the practice 
of western system of medicine in this country by registration to'! 

Mr. President (The Honourable Sir Abdur Rahim) : We have had 
enough supplementaries on this. Next question •..... 

Mr. S. Batyamurti: Only one more question, Sir. What is the 
position of German doctors,-I want to know if German doctors are 
allowed freely to practise in this country, and if our Indian doctors ar:e 
allowed equally to practise in Germany f 

Sir Girja Shankar Bajpai : Questions on that subject have been 
ubd in previous years, and I would refer my Honourable friend to 
the answers I gave then. 

AaTICI,E ENTITLED "CO-ORDINATION OF RESEARCH" PUBLISHED IN TIll!: 
Hindu. ' 

839. *Mr. S. Batyamurti: Will the Secretary for Education, Health 
and Lands be pleased to state : 

(s) whether the attention of Government has been drawn to the 
leading article in the Hindu of the 18th August, 1937, entitled 
" Co-ordination of Research " ; 

(b) whether Government have addressed or propose to address the 
new autonomous Provincial Governments on the question of 
the co-ordination of activities ·on subjects of common interest 
like agriculture, education, public health and irrigation ; 

(e) whether Government have any proposals to enable the Oentral 
Board of Irrigation to carry on research in river physics 
including problems of river control, water locking and 
generally the study of economics of particular irrigation 
projects ; and 

(d) whether Government propose to tal{e steps to see that in all 
these common matters machinery is devised and set to work 
to use the maximum beneficial results for the country as a 
whole f 

The Honourable Sir ThOID&B Stewart : (a) Yes. 
,. (b) and (d). All regards agriculture and public health the article 
itself refers to the machinery for co-ordination which the Government 
of India have set up. The Central Advisory Board of Education wu 
established two years ago to perform similar functions in .s ~  of 
education. As regards irrigation, the. requi'3it<, machipery already 
exists in the Central Board of Irrigation. It is not, therefore, ~  
te addreu the new PFOVillClal GoverlHllents in' reaped of these. mattea 
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(c) The quelition of the tlstablishment of a Oeatrallrrigation and 
Hydro-dynamic Research Station on a contributory basis is under the 
cODLiideration of the Government of India. 

Mr. S. 8a.tyamurti : With reference to clause (b) of the question, 
in yjew of the altered state introduced by the Government of India Act 
of 1935 since the 1st April last with regard to all these subjects, may 
:r know if the Government will consult the autonomous Provincial Gov-
ernments with regard to the composition, the powers and ~  scope of 
work of these all-India bodies t 

The Honourable Sir Thomas 8tewart : If the HonoUrable Member 
will permit me to answer in respect of the Central Board of Irrigation, 
I can do so. My Honourable colleague, the ~  to the Depat:,f.. 
ment of Education, Health and Landa, will, I think, answer in respect. 
of the other matters. 

The new constitutional dispensation has not; I think, altered in 
any way the relation of the Central Board of Irrigation to the Provin-
cial Governments. 

Mr. S. Sa.tyamurti : I am asking whether the Government, in vie", 
of the new state of provincial autonomy,-I am not sugl{esting any 
alteration,-will consult the Provincial Governments with reHard to the 
cOlllposition, the scope and the functions of all these all-India bodiea. 

1'he Honourable Sir Thomas Stewart: The consultation or o ~· 
~ o  between the Provincial Governments and the Central Government 

is I&n automatic matter. The constitution of this Board is that of 
r(·prepentatives from the Local Governments who put forward in the 
meetings of the Board the view points of the Governments they repre-
sent. 

Mr. 8. 8atyamurti: May 1: know, Sir, from the Secretary to the 
Department of Education, Health and Lands whether they also adopt 
a similar procedure, that is to say, automatically providing for the ex-
pression of views of Local Governments on subjects concerning that 
department T 

Sir Girja Sbankar Bajpai : On all the Boards with which we are 
concl'rned, we have not merely official representatives of Local Govern-
ments, but actually the Ministel"il concerned are members .. It is open 
to them to raise any points they like as regards the scope of work, com-
position and functions. 

Mr. S. Sa.tyamurti : With regard to clause (c), may I know if the 
answer covers the study of the economics of particular irrigation pro-
jflcts , 

Tbe Honoura.ble Sir Tbomaa Stewart : The study of the cconomics 
of particular irrigation projects is a matter that comes within the pU1'-
view of the Central Board of Irrigation. 

Prof. If. G. JlaDga: Are the Local Govenlments represented (til 

thE'! Central Board of Irrigation' 
fte BODourable 8tr Tbomu 8Wftl't : Yes, Sir. 



CoJfl1'MOT JrOB A»VBBTISEIQWl'S ON TELEGRAPH A..ND TBLEPBONE POSTS. 

840. "'Mr. Mohan La.l Saksena: (8) With reference to his answer 
to queStion No. 332 of the 7th September, 1937, will the Honourable Member 
for Industries and Labour be pleased to lay on the table a copy of the 
agreement between the Government and the advertising company' 

(b) Is the company Indian or foreign T 
(c) While giving the contract, was any ad \'crtisement made' If 80, 

did Government receive any offer Y 

(d) Are Government prepared t.() consider the desirability of advertise-
ruent contract for various circles being given in the future separately to. . 
the highest bidders , 

The Honourable Sir Thomas Stewa.rt: (a) The attention of the 
Honourable Member is invited to the action taken on part (d) of 
starred question of Mr. T .. S. Avinashilingam Chettiar, No. 760, dated 
the 23rd September, 1937. 

(b) The Company is an Indian Company. 
(c) Yes. Only one offer was received in response. 
(d) Does not arise at present pending the termination of the existiq 

contract in 1947. 
Mr. Sri Prakua : Is it not a fact, Sir, that though these Kiosks 

are attached to one end of the poles, they actually hang o~ municipal 
anel other lands at the other end , 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member had already asked that question , 

Mr. Sri Prakua : Yes, Sir, but this supplementary ~ s o  wd 
crowded out. 

'!'he Honourable Sir 'l'homas Stewart: Does the Honourable Mem-
ber wish me to answer it , 

Ifr. Sri Prakasa: Yes, Sir, because I feel that the Government are 
abetting trespass. 

Mr. President (The Honourable Sir Abdur Rahim) : I think the 
Honoluable Member raised that question before. 

Mr. Sri :Prakasa: Yes, Sir, but my question had unfortunately no 
influence on the Honourable Member opposite. 

:Mr. Kohan La! BaJaena : May I know in what paper this adver-
tisement. was ill8erted , 

The Honourable Sir Thomas Stewart: The papers in whirh the 
advertisement appeared were the l!tatcsman'. the Times of India, the HiniW 
and t'he Hindustan Times. 

OPTIOAL GoODS IKPORTED INTO INDIA AND DEVELOPMENT OJ' LENSE 

INDUSTRY. 

841. "'ltIr. Kohan Lal 8akIena: (a) Will the Honourable Member 
for Industries and Labour be pleased to state the total value of optical 
goods, particularly lenge8, imported annually by India and from the 
countries from which they were imported , 
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(b) How IIl8D.)' factories, if any, are there in·India manufacturiDg 
lenses' U none, why not , , 

(0) Is it a fact that gl88S manufactured in India, though 'not spectacle. 
glass, can still be used for manufacturing lenses of the quality imported 
from Japan , 

(d) What duty, if any, is levied on optical goods , 
(e) Do Government propose to investigate the possibilities of the 

~ lo  of this industry in the country Y 
The BOIlourable Sir Thoma& Stewart: <a> The H(,p.ourable Mem-

ber is referred to pages 174-175 of the Annual Statement of the Seabvrne 
Trade of Brit.ish India with the British Empire and Foreign countries 
for the year ending 31st March, 1936, Volume I, which gives the required 
information regarding optical goods. A copy of the Stateulent is in 
tile Library of the Legislature. Imports of optical lenses are not re· 
corded separately. 

(b) So far as 1 am awal'e, thel'e are no factories in India regularly 
engaged in the ~ ' of lenses. This indwtry requires high-
quality glass, special equipment, and specially skilled and experienced per-
IOnnel which art' probably not available in India at present. 

(c) I am not aware of the characteristics or quality of Japanmu:! 
lenses but my information is that the usual quality of glass at preaent manu-
factured in India is unsuitable for lenses of a satisfactory quality. 

(d) A revenue duty of 25 per cent. ad valorem. 
(e) The attention of the Industrial Research Bureau is at present con-

eentrated on effecting technical 'improvements of a general character in 
the gIa.ss industry. It is possible that special subjects such as the pro-
duction of optical glasses may. receive consideration in due courlW. . 

lIIr. Sri Prakaaa : Is it a fact that short-sightedness is growing in 
the country, politically on that side, and physically on this f (Laughter,) 

(No reply,) 

BAnOUABDINCl OF THE INTERESTS OF INDIAN CLOVE GBO;WERS IN ZANZlllAB. 

843. *Mr. Mohan Lal Saklena: <a) Will the Secretary for Educa-
tion, Health and Lands be pleased to state if the attention of Government 
h/18 been drawn to the reply to the Qovernment communique, issued. by 
the Indian National Association, Zanzibar, and published in the HindusftJfl 
f'imes, dated the 3rd September, 1937 T 

(b) Is it correct that under the Agricultural Marketing Act, 1933 of 
Great Britain only when an industry demanded Governmental action by a 
suffieie;nt majority it had to be taken and not otherwise' If 80, did the 
Zanzibar Government have any such demand from the elove growers in 
Zanzib'ar f . . 

tThia question will be aimrered on the lat;Octobw, ,1 ~. 



'~ ~ .  Is it .. ' fact that the Honourable Mr. Tyab Ali H. A. Karimjee 
JUde a statement in the Zanzibar Legialative Council to the effect that a 
ooDSiderable proportion of clove growers were opposed to the clove 
l~ l. o  and the Zanzibar Government did not refute the statement' 

(d) Is it a fact that Mr. H. Binder has recommended a complete 
lIPooopoly for the Clove Growers Assoeiation in his report in the following 
terms I 

" A complete and continuous monopoly of supplies Q necel8ary to aSlure the Clove 
Clro:wera' Association full and effective control with a minimum ot. risk to the t.unds 
employed by it IlIld theret.ore its proBCnt o ~  should be continued but on a wider 
bUia and with more extended pow era. ' , 
If 10, will Government state how the analogy of a Marketing Board applies 
~ the Clove Growers' Association , 

(e) Can Government cite any instance of an organisation set up by 
Government ('n the lines of the Clove Growers' Association' 

Sir Girja Shankar Bajpai: (a) Yes. 
(b) There is no such provision in the 1933 Act. The second part does 

not arise. 
(c) Yes. 
(d) and (c). The Honourable Member h8.-; quoted correctly from Mr. 

Binder's Report. The analogy of Marketing Boards and similar organisa-
tions elsewhere was explained in the course of the debate on the adjourn-
ment motion in this House on the 23rd August, 1937. 

IiPEGUARDL"VG OF THE INTERESTS OF INDUN CLoVE GROWERS IN ZANZIBAR. 

844. ·Mr. Moba.n Lal Ba.ksena: (a) Will the Secretary for Educa-
tion, Health and Lands be pleased to wtate if it is a fact that in a circular 
the Clove Growers' Association has offered to grant licences as purchasel"8 
.fill a period ending 30th June, 1938' If 80, what guarantee have Gov-' 
ernment obtained for the future , 

'(b) Were Gover.nment aware of the diftlculties and complications 
~ol  in the proposed system as described in the statement referred 

to in the preceding questiol!-' If 80, what solution, if any, can the,. 
lOggest to overcome them , 

(c) Will Government state the provisions of law regarding the export 
01.' cloves' 

(d) Is it a fact that the following paragraph appearIJ on page 27 ill 
Ilr. Binder's report: 

.t The present. poHey ot. the Clove Growers' ASlociation Board ill gradually to 
lleeure complete control of the clove industry. They o~  to inerease the Clove Growers' 
1uoeiation'8 proportionl ot. pureha8es and salell untIl ultimately it will be able to 
aeguire tho wholo ot. each year'l crop direct from the gro"erl and lell dUect to the 
COllllumers . and merehan"ts overseas." 

1'1 • ' 

If Ho, has not this policy been incorporated in the clove law , .. , 
'. (e) Will Government state how the inclusion of one or two , ~· 

in the Board and the Advisory Committee will safeguard Indian interests 
.in t.he clove trade' . 
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(I) What other interests are repreaented OIl the Clove Growen' 
A.aeooiatiOll' Are there any Africans or Arabs , 

(g) Is it not a fact that the Indian .Association, ZlUlZibar, hIS con-
ceded that'llie interests of clove growers should be safeguarded by an1 
seheme such 88 that of fixing a minimum price to be paid to the clove 
t;'rowers like the sugarcane cQIltrol scheme in India' If 110, 
did Government try to persuade the Colonial Office to accept the S\lftfIII' 
tion , 

(h) Are Government aware of the deeply laid 'conspiracy of elimi-
nating Indians from Zanzibar referred to in the st.ate.nt' If not, 8ft 
Goyernment prepared to make necessary enquiries' 

(i) Have Government obtained any guarantee or &88ur&nce that onte 
the Clove Growers Association's monopoly is e!;tablished in the clove trade 
it will not pass into British hands' If not, why not , 

Sir Girja Shankar Bajp&i: (a) and (b). Licences are renewable 
annually. The assurances received by the Government of India were 
stated in the Press Communique, dated the 23rd July, 1937. 

(c) I would refer the Honourable Member to the relevant pro-
visions of the Afn'icultural Produce Export Decree, 1934, and the Clov" 
(Purchase and Exportation) Decree, 1937, copies of which arc avail-
able in the Library. 

(d) and (e). The quotation is correct.. The nature of the monopol;r 
granted to the Clove Growers' Association and of the safeguards ~ 
posed for Indian interests have been explained in the Press o . ~, 
dated the 23rd July, 1937, as well as in the debate on the adjournment. 
motion in this House on the 23rd August, 1937. 

(f) The members of the Board of ManRgement of the Clove 
Growers' Association are apJ)ointed ))y the Resident under seotWn 4 
(1) of the Clove Growers' AssociatiOJl Decree, . 1934. There is no 
statutory provision for t.he represent.ation of !lpecific interests. There 
are no Arab or African members. 

(g) The answer to the first part is in the affirmative. The steps 
1 aken by the Government of India were explained by the Honourable 
Kunwar Sir J agdish Prasad and Mr. Hydari in the debate on the 
adjournment motion on the 23rd August, 1937. 

(h) 'The answer to both parts is in the negative. 
Ci) As stated by the Government spokesmen in the course of th. 

debate no British interests are involved. The need for an assurance hu 
not, thereforE:. arisen. 

APPoINTMENT OF MR. WADDINGTON AS AsSISTANT SUPERINTENDENT OJ!' 

ARCHAEOLOGY. 

845. -Mr. Mohan La1 Smena: (a) Will the Secretary for Educa-
tion, Health and Lands state whether it is a fact that in addition to 

- Mr. Waddington another .Assistant Superintendent of Archmology is goilll 
to be appointed' If so. what is the grade of this post and for what reuoDl 

• b.as it been created , 
(b) How do Government propose to fill up the pOlit' . 



fI' 

(0) Do Goven.ment propose to COIlllider the desirability of ROt appoint-
... any European in the department for a period exceeding five year& Y 

(d) For what period has }Ir. Waddington been appoiJ1ted , 
(e) What were the qualifications required for the post to which 

Hr. Waddi,ngton has been appointed , 
(f) In what papers was the post advertised in India and how DUWl 

NJplicatioDB, if any, were received in response to the advertisement' 
Sir Girja Sba.nkar Ba.jpai: (a) The reply to the first part is in the 

dirJlul,tive. The officer will be recruited to an existing vacancy on the 
ordinary scale of pay, i.e.., Rs. 350-25--600-40--680 per mensem. 

(b) By recruitment through the Federal Public Service Commis-
lion 

(c) Ordinarily only Indians are appointed to the ~lo l 
Department but, in exceptional cases when Indians with suitable quali-
fications are not available, it may be necessary to resort to recruitment 
from outside. The duration for which such appointment should be 
eJade must be determined separately in each case according to the cir-
aulD8tances. 

(d) Mr. Waddington has been appointed to a permanent post but 
t. on probation for two years. 

(e) I would invite the Honourable Member's attention to my 1'eply 
~o parts (a) to (h) of Mr. Muthurauga Mudaliar's starred question 
No. 447 asked in this House on the 10th September, 1937. 

(f) A list of the papers, ete., in which the advertisement was pub· 
JiaIIed is laid on the table. Twenty·two applications 'Yere received for 
the post. 

lid 01 Paptlf'. and Locol G011M'IItMtIt.' GtMr.ff .. in _'01 flu Pod of A".t s.,en.-
'ftdent, .A.roluJeologiclJl BfI."." (AroMt.otWII). tIIa ca44Hn1uecJ. 

Papers : 
1. The StatelmaD. Calcutta. 
I. The Leader, Allahabad. 
8. The Civil and Military Gazette, Lahore. 
4. The Times of India, Bombay. 
II. The Madras Mail, Madras. 
6. The Rangoon Gazette, 'Rangoon. 
'T. The Hindu. Madras. 
8. The Hitavada, Craddock Town, NagpuI". 

Local Governments' Gazettea published by : 
1. The SuperinteDdent, GOTornment Press, Maclru. 
B. The Superintendent, Government Pre .. , U. P., Allahabad. 
a. The Superintendent. Government Press. Alum, Shillong. 
4. The Superintendent, Government Printing, Bengal, Calcutta. 
15. The Superintendent, Government Printing, Punjab, Lahore. 
8. The Superintendent, Government Printing, B. and 0., Gulzarbagla. 
'I. The Manager, Government Central Preis, Bombay. 
8. The Superintendent, Government Printing and Stationery, Burma, Banrocna. 
9. The Manager, Commissioner'. Printing Pr8l8, Karachi. 

10. The Superintendent, Government Printing, C. P., Nagpur. 
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• tlaCloviDd . »u : Ia it Dot geaeraliy the ease that people, whO are 
appointed on probation are so appointed for six months only, and wb. 
is the re8lon of this gentleman being appointed for tw,o yean on pro-
bation , ' ' , .: 

Sir Girja Sha.nkar Bajpai : He is not the only one who has' be8)J 
appointed for two years on probation. Every one appointed to tb.6 
Achreological Survey of India has to render a probation of two tean. 

Seth GoviIid Daa : How many Europeans are working in that 
Departanent' . \ 

Sir Girja DankaI' Bajpa.i: When this gentleman joins, he will be 
the Qne and only European in the ArcluPological Survey of India.' 

Pandit Laksbmj Kanta Maitra: What are the qualifications. of 
this gentleman' I could not follow the Honourable Member: ' ' 

lir Girja Shankar Bajpai: 'rhe qualifications of Mr. ~ 
were explained to thill House in anSwer to Mr. Muthuranga Mudaliar', 
-question. 

Pandit T,aksbmi Kanta Mattra : I want to know the' qualificationa 
for this post,-the post to whieh this gentleman has been appointed. .' 
, Sir Girja ~ Bajpa.i: Those are. the l ~ o s which J 

explained in answer to Mr. Muthuranga ¥udaliar's question. ' ' . 
. ' Mr .•. Batyamurti : With referenc,e to the anRwer to clause (e) 01 
the question, may I know whether Government will consider, Ql' ~ 
they appoint non-Indians, that the period for whieh they are appoint.!d 
should not exceed ,five years, and that the contract of appointment 
should stipulate that they should train Indians to,take their, plaeell. 
before the expiry of the period of five'years , I 

Sir Gtrja 1haDkaa- . Bajpai: My Honourable friend asked a. ~  
tion on that point some time ago and I. told him that in rellard to tech-
nical posts in specialist departments such 8S the Forest Rese.areh ¥tsti-
tute that was our practice. ' 

Mr. S. Satyamurti: I am asking with regard to the Archleological 
Departmen!, whether the same rule will apply. .-, 

Sir Girja Shankar Bajpai: I caunot say that that would apply to 
the ordinary cadre of the Archa!ological Survey of India, but if any 
special work arises for which we cannot get an Indian and we have to 
import an outsider that particular procedure may be followed. 

Pandit Laksbmt ~ ' ~ : How long has this gentleman been 
in India' 

Sir Girja Shankar BajPal : As far as I know, he has ndt even 
joined the department yet. ; 

Mr. Moho Lal Sabena: Am 1 to understand that Mr. Waddiq-
ton was appointed because no Indian with similar qualifications was 
available' 

Sir ,Girja Shankar Bajpai : I submit to' t.he House that this quae-
tion of the qualifications of Mr. Waddington and why he was a.ppointed 
bas been discussed. on two oClcasioni Ilona 1 cannot add anything to what 
[ have already said. . 



. ' 
., ", 88th 'oovUid ~ : Ie it not a filct 'that no Indian 'W88' available 
~ .  '.~  l~ oJ  ". " " ," 

Sir Girja Shankar Bajpai: If my, Honourable, friend wishes ~ 
~ , what.1 have sai<,l befo.re, I ~ ll say Yes. 

l'tIr. 'President (The HOl1'Oul'able 'Sir' Abdur Rahim) : The Honour-
able Member need not repeat the answer. Next question. 

BIO-CHElIIB'1RY DEPARTMENT OF TH'E INDIAN INSTITUTE OJ' ScmNOB, 
BANGALORE. 

846. eMr. C. N. M:uthuranga M:udaual':' WiI.\ the Secretary for 
Education, Health and Lands please " .... ate whether the Government of 
lndla have considered the' remarks of ' the Sewell Oommittee regarding the 
Bio-Chemistry Departmen<t of the Indian Institute of Science, Banga!oJ:e, 
and if so, what action ,has been. taken , . 

Sir Girja Shanka.r Ba.jpai: T·lIe only recommendation of J ~ 
Sewell Committee regarding t.he Bio-chemistry Department, on which 
tll( Government of India could take action, was that the Professor of 
nio-chemiRtry should be appointed a member of the Imperial Council 
of Agricultural Research. This recommendation was not accepted al 
the Instit.ute is already represented on the Imperial Council of Agri-
cultural Research by the Director. The other recommendations of the 
ClIJlllnittf'{', were communicated for the very careful considElration of 
t.he Council of the Institute. 
'~. . 

Mr. C. N. Muthuranga lIIudaliar: Is it not a fact that the Irvine 
Com.mittee also . recommended that a competent professor of international 
reputation should be appointed' to the Bio-chemistry Department' 

• 
Sir Glrj" 8hnnkar Bajpai: I do not think that the Irvil!e o ~ 

Inittee specifically referred to the bio-chemistry post. They referred 
to the post of J'J(Jief!sor of Chemistry which is different. 

Mr. O. N. Muthuranga Mudaliar : Is it a fact that this is sought to 
he filled up "'11 hopt calling for applications" 

Sir Girja Shankar Bajpai : Not that I am aware of. 

REsBARCH ACTIVITIES OF THE' INDIAN INsTITUTE OF ScIENCE, BANGALORB. 

847. elllr. O. N. lIIuthuranga Mudaliar: (a) Will the Secretary for 
~ ' o , Health and Lands please state whether \t is a fact that since 

Sir C. V. Raman went t.o the Indian Institute of Science, Bangaloro, 
re:;earch activities have extended in all the Departments (vide the 
J a.mlary and February issues of The Current Sr.ienc6) ' If so, hOlW clo 
GO"ernment justify the charge ~  him of having curtailed th, 
, ' ~ ~ of departments other than his own , 

(b) Did Sir C. V. Raman at any time invite the attention ot the Gov-
~  Council of the InstHute to the ve7 unsatisfactory conditions pre-

,'ailini:!' in the rustitute' If so, what actlOD did the competent aU'thoritiea 
take thereon , 



[28TH BEl'. 1987. 

(0) .Are Government ,, ,~ that there. is grave indiacipline &moq -:.be 
members of the staff, Is It a fact that Sir C. V. Raula.u received in Nov-
C!Dlher last anonymous letters threatening hill life' Were Government 
Qware of these, and if so, what o.ctiNl dill dley take , 

(d) Are Government aware of a publication entitled II Science and 
Industry" by one Mr. Kulkarni Jatar, in charge of a section of the 
department of Chemistry , 

(e) Is it a fact that thlllv publication containa ~ against Sir C .. v. 
Raman, his associates and their work , \ 

(f) Is it not a fact that Mr. Kulkarni sent the publication to Dl&DJ' 
prominent scientists abroad , 

{g) Was any action tak&!l against Mr. Kulkarni in the interests of the 
c!i&cipliile of the Institute , 

Sir Girja Shanlm.r Bajpai: (a) The point in the first part of the 
question is one for argument. Government have made no charge 
against Sir Venkata Raman in this matter. 

(b) So far as Government are aware Sir C. V. Raman referred to 
eertain unsatisfactory features of the work of the Institute after the 
In-ine ("nmmittee had reported and his comments were carefully con-
tddered lly the Council. 

(c) to (g). The Government of India have no information. 
Mr. O. N. ltIuthura.nga Mudaliar: Will Government kindly seek 

the information asked for' I 

Sir Girja Shankar Bajpai: The Council of the Institute of Science 
at -Bangalore is an autonomous body which is responsible for the day 
to dav administration of the Institutt' and they do not think that these 
matte-l'!I are of sufficient importance to justify their asking for &Ill' 
,information. 

Mr. S. Satyamurti: In view of the allegations cont!1ined in clauses 
Cd) to (g) of the queRtion, and in view of the danger to discipline of 
the Institute if a member of the staff is allowed publicly to attack the 
head of the Institut.e, will Government enquire into these alleg,ationa 
IUld find out how far they are true , 

Sir Girja Shankar Bajpai: I do not for a moment admit that the 
Council which is a responsible body is not as jealous of the discipline 
of the Institute as any of us here. and I am quite sure that any action 
that was desirable in order to maintain dij!cipline at the Institute would 
have been taken by the Council. 

".8. Satyamurti: Will Government then be good enough to 
ascertain from the Council, whether, as a matter of fact, the head of • 
department of the Institute made a public attack in a scientific publi-
cation on the head of the Inatitute, and, if so, whether the Council took 
suitable action in the matter , 

.air Girja Shankar Bajpai: So far &8 I am aWN'e Mr. Kulkarni is 
Dot the head of any department. . 



, •• ' •. ~~ : 'lIe i8 itt ciiarIt6" of l ~ 1 ' ~  ~ depart'ment 
of ()aem_ryt, and the ane,ratia ,i8 that be;: iii a_atifie, pablieation, 
attacked Sir C. V. Raman and hi's associates and their work. I am 
asking whether Government-j;, take' the an8"_ ;. that thtU' wiU .. flot 
interfere directly-will be oo~, o~  to asnertain from the Council 
whether this ;matter was investigated anel suitable action was taken. 
. 'Iil! 'Qirsa . BhaDkar a.JPai!: i have no o J ~' ~:~ ~1 oQl 
the Council : ~  the}' : ~. considered. thiS . ~ , , 

(lUAI,IFICATIONS OF MEMBERS OF ~ GoVERNING BODY: ~ nt&, 1 l ~ 
INSTITUTE OF ScIENOE, BAN.GALOBE. 

, '. ' '·.I!· ' 

84.8 ...... ·G. If .• "amp., JI.a4IJiIr: <a) Will the Seeretary, tor 
Hd.cation, ,Health and: Laads pleue l1ate the acieJ1tifto. qualBlea1li01l8 of 
each of the' members of the Governing Council of the Indian InStitute af 
Scie,J1.ce1 ~ ,  How,. many of them ll:1'e scieD'tists ot internationa.l 

~ ': ", 
(b) What,are the fq.nemOlls of theBeaident, Hyso .... in .'far .. tlle 

Im.titute is coneenied f .What part did· lie plaY in the recei1t events ill. the 
~ ~, :which. ~~, in the: orders relegating ,.8ir9. V. &.man to 
the o: s o s o~ PhYS'lC!B t 

Bir Girja 8h&nk ar a&jpai: (a). I lay on the table a'statement 
showing the names and academic qualifieations of the members of the 
Council of the Indian Institute of ~ , Jl lo~ . I leave it to. tba 
Honourable Member to judge. ,whieh of them are scientists of inter-
national reput.e, as this is a,f1atter of opinion. I ~ tldd J.hat. (l.Ccord-
hilt "- b~' 1 ~ 1. ~  o ~ ·.lbs ~ ~ b ~' ' ~ ~ l.  
tht exeeption of ~ of the twd nominees of the Gbvet':Dment of India 
and the 'Director, heed not be ~ s. 

(b ) The o~ bl  the Resident in MYsore .~ a nomine8 ,of tht 
Gove,rnment of Indilon the Council. ~  is also ita eleetedChairman 
and s ~  the duties of that o ~ .when the Council considered the 
matter referre.d to by' the Honourable Member. 

Sta'llfMm ,howi.ttg thll No.me, G'IId QuaUftootioftl 01 AtetRb"., 01 tA, CoUllOU 01 flaB' 
JtW.Uaon Jut"ut, 01 Soie'nce, BlJftgalo/'e. 

The BClDourable the ~  "in MYlore.-(BODOurable Lieutenant-ColoRel 
O. T. C. Plowden, C.I.E.), C1uMrtiIoR. . 

J. B. Bhabha, Esquire, :M.A. (Olton.), Bar.-at-Law. 
V. N. Cbandavarbr, Esquire, B.A., Bar.·at·Law. 
Dr. O. V. DaIIhmukh, L.M.ti!., F.B-O.B., M.C. 
ProfesllOt Gilbert J. Fowler; D.8e., F.I.C. 
Di. E. ~. Metcalfe, D.Se. 
Syama Prasad Mokeerjee, Eequire, M.A., B.L., Bar.·at·Law. 
J. A. D. Nailroji, Elquire, B.A.; Bat.·at·lAw. 
Dr. C. W. 1t. lQ"ormand, M.A., D.Se. 
S. P. ~ o 1 , Esquire, B.A., B.L. 
Sir P. C. Bay, Kt., C.I.E., D.Sc. 
Dr. ~ XartaJ:. BtDgh, M.A., Be.D. 
B&o Bahadur B. Venbtee&cbar, ·M.A., F.iut.P. 

L420LAD B 
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~",~, ..... 1l~~ .,,~~: M 1b ',~~s~ ,~ ~,~~ s ' 
Iir Girja. IDnz'mr Bajpat: ,Idl are .not , .. eniilta ... ,:f&l"'. 1 ltbow. ,," I' 

Datrorr',llCI 'l'D,WATD ~ OI':TIIIl DBLmlrlmnclPAL' 
" CbIDD'rl'ilE.' :, 

~:,"' " ~:~ ~ rude: (a) Will,the ~ .1 ~~ ~~ oJl, 
Health :l.~ s kindly (#tate whether ~ S\1PP!1 'DepaIitment of 
the Delhi MuniciplU'Co:otmittee' is runnin« at a coneidei'able losS, and if' ~o, 
what i.s the extent o~ deficit in that department every year for the last tbree'reaTs"" ,,\" " '" 'l' '-',', '/ 

(b) Is it not a !act thai 'in' o ~  "to ~~ ~  the loss on the Watel' 
Sappl,' Department tIle MllnieipaIoColMni1aea,of,DeD1i Ds'l!ecelftly dMided 
to inst8l diterr!on!&ll. water ooDUotioua,and has belm rmi!i.Dg its,tfi!m.i:Jbi.] 
w'lCh.8dule":, "',, 'I -, ' ') ,"""ji; ":' '" • ' 

~"'  Govmririent ~  to appoint" 8.; o ~ &  enq'lliry 
forthwith to recommend (i) equitable and scientific methods of taxa.tiiiti'for 
tlu! Delhi"Nuuieipal, Oornmittee, i:eepingin Bl:intl!plrifuulariy,:the:pribciple 
of' Ability:to:Pay,' 'aDd' {ii)i. cWD9dratJiocomititutioll'forthe'coinmittee-' 

~:1  SbaiDbT ~ ~ ! With youi' , ' ~~~  .. . , ~ ', . ~  
questIons Nos. 849 and 800 together. I have cldl-ed' for ~~o l tan:d' 
will: rittnlish a reply to' the HoUse 'in due o(J'tl)W. '. 'i ,;;;' ~": ,,: t ( I>, 

. ~:. , • : .:' • I • • ,. • •• , • ~ . •• , :. , • 

Dl:PIcrr 'm . THE ' W AftB' ,SUPPLY DBnRTMBllT 01' r TlIB' \ DELHI MUNlOIPAi. 
'I' ,CoJlillTl'EE.' "" " 

, "' ~"~ •. ~~ , : ' ~.' ~~~ fOt; ' ~ Q l," 
Uea1th .and ,~, ,.te.., b ~ the ~ , . o , of' fioyernnuiilt ,has beeLl. 
drawn to the ~ o s of the ~  MuQjcipal o~ b~ , . t.he 
.'~~ , 1J, . ,~ s. o~ ~, ~ ~,~ ,b.  ".' 1~. , and , :~l J  t,Q the 

rematks '91 'the C9DgreSS memb-el' , of the COquDlttee, Lala 'D1BtaJ;that"tt was 
: J ~~o  ~ s  rt(embers'lOf'the Committe.no ro 8D6m in ~' 

open houlle'canvasiJing ~ o ' ~Q1' l : o o,~, n'alriety,(i) 'thegi'ving of 
cheaper water supply to the!'Delhi factories: ~  (ii) the layingiri ()f a 
separate water main to the Delhi' cloth mills at an estimated cost of 
.HR. 54,250· f .~  

(b) In view of l ~ fact that the Water Supply Department of the 
Delhi Municipal Comm.ittee ig runrPng, ~  Ii. ~~, do GOVernment propose 
to make enquiries why the ~  of the Delhi MunIeipal . ~  
placed these two items on the agenda paper, khowirig full welt' that'these 
two proposals would result in further ]OBS to the Municipal 'Committee 7 
Is it a fact that the Secretary of ~  M'flDicipal ColDll1ittee,had been 
repeatedly urging upon the o ~ that, the only ,method of balancing 
the municipal budget was to place that department on a :sound, self-sup-
porting basis' , , ' , 

(c) Are Government prepaJ'ed to , ~ o  the Chief . Commissioner 
(If Delhi to veto the proposal of the Municipal CQmm.tt,tee which, wa.s ad-opted 
by a margin of only two votes' ~  o ~  'aware ~  thiS is ob-
viously designed to benefit a certain c1ass of o l~ at the etpense of a 
large body of the Delhi tax-payers' " . ,"" ' 
-. --, . -_. tFilr-anawer to thia qUeltion, '66 ~  to queiltioD'No/S41I:' ", 

r ,r : 'i.' ! ;, ~,. :': f-! .• J •• _. \1 ""; '.1 ~ j .' '" : f ;> . ':.1 



~ ,', " 

~" blJ l ' ~, IN 'l'JIE ~  ,0' A BoImAy If.,.'", 
851. em. e. tlM11111l'111'ti : Will' the Honourable' the Finance ~ lb  

be pleased"to state 'whether ~ ol  in the recent ~,~ l  a, 
Bomb.,- diamond merchant wa$found in o.ss s ~  of thr,ee ~ of 
rupees 1FGrth of diamonds imported from Europe are complete arid' b~ 
themyl!lte.ry of how the diamonds came to be in the Mabaram'8 car h&s 
Deen solved Y , 

Mr. A.. B. IJoyd ':' The' inveiiigatioBS are 8$ piloceediiig and ¥- am, 
tnrefore, unable to JIi.t1ke' any: 'statemerit in the matter. ' " 
,:; ,~. 8. ~ ~,:, ~  ,1 ~ , ,~' the fact; that, a BOJJlbq ~o,  
mercliant was found m posseSSIOn of three :~~ of .~s o Jl ,~ 
diamonds is correct ? 

•. , I ','" "." ,(,.' 'I : 
JI'l'. A: B. Jo ~: : o ~" ~ .' ' 

Mr. 8. Satyamurti : No such diamonds were ;fo'\lP-dJ, ," 
Mr.A. B. Lloyd: Yes, Sir, butnot in the possession of , ., ~o  

merch8'Ilt, ' '; :". .',' "', ': ,'.' ,,' ,,' " 
, ' " ' ',' :{,,"., ' " 

" lIJ;o. 8, & ~l ,:\ ~  ,~ J  found': 
lI:r. A.. H. Lloyd: In an attache case, 

" ' " ~ : ,Wjth ,~ ~Q, o, ..b ~ l '" oJj,the, l_age 
of people eomil1g from , b ~ l  ll ~: s, granted, with 
regard to their ll ~ and their nature, by,the customs authoriyes , 

, : , I , ". .' I : ~ • , :; i ! ~ '" . l' I , • , .'. ~  J.~." "  ' . ;.. 
" Mr . .I.. H. Lloyd: r do not,t4,iJ,lk J. ~bl,  ~& &  there U;.e, 

any definite regulations controlling the, d18cretion of the omeers. 
Mr. S. SatYlI.murti : r want t6know 'whether there is any uniform 

rule either of law or of practice, with regard, to the examinatio,n of 
~ , perfHmablr:'ot'herwi8e, brougb:t:by ' ~o  ~ ';vh6 eoJie' 

to Indiu or whether there is anyexetnptlon with regard to the actual law 
or the actual admiuiatration of .the Jaw. 

• '. .'" .' I L ,~ ..'"-'.; 

Mr. A.. B. Lloyd I In,eert,ain circumstanceS aiatinguished penoDS 
are exempted from having their luggage liable to ~ o . In 
the ('ase of other persons.' the amount of exainination is a matter for 
the discretion of the o ~ ls otCt'he spot according' to thecircumatances 
of the case, as in every other country in the, world. ' 

,BIr. ,S. Batyamurti ': 'With regard to the distiDgniah'8d "Persons, is 
that left to' the ex atninli:n g authbt'ities, or'is there any law Ol' convention, 
or are there any general.!principles laid Clown 'as to who are 'distinguished 
persons Y 

'1 ~'.'. a, Lloyd': rd0'nOt think it is possible' to say tlIat any'generai 
principle is laio down; ~ l o s o  iii 'given to officers on 
the spot and OJ'oers come from here: ' ' 

'. i . " ".. .• ,. '\' :' .... ' 

Mr'. 8. Satyamurtf: Then, is it the c'asel'that &8 each ship arrives, 
telegrams.De ,sent from here as,to'who, ,&'I'o:£11e distibguishect ~ o s 
and who , 'll~  7' May I lmowwlUM/ aN ,the general principles laid' 
: ~ sb  ~~~o,o  of India for the ~ ,of ,the cU/Jwma 

" ,'; i', ' '. \ 'I ' ) • . . ' ~. :: '. . ( .: • ~ .~. • , 

Mr. A. B.Lloyd : No general principles have been laid down. "r 
L4.S0LAD III 
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.... ' ... : __ ti': Tbeb.,hoW"is the law wojiett''ol1t' 1 Mh on 
the, hOtDS of a dilemma. I want to know where we sta:ud in this matter . 
• ~~J.'.' . ',is ~ s , or X is Dot distin,gUiahed. 1 want.,.to bow 
" ,~~ ', th¢, 'custom. authorities get some kind o~ general direction hom 
~~~ ~l1~~~~~' ~ to ~o are to be' treated &8 distinguished paaS.engen 
~  }Vb.}lP¥.fl,P.ot, ll ~  mstanee IS between the Honourable the Flaanee, 
. 1~  er ana myse . 
. ;'" '- ~'" A. ,,.; ~ lo  : ,Exemptiol(lB' ~o ,distiBguiehed ~,., s are Velj' 
exceptIonal...:....they ~, always granted by specifio orQors from head-

~s, 'l ~ to ~ l~~, ~s s. Orders are, isslled i:n, ~ of 
• ·W.811s ihi\Jtd: ,'F'6r matanee, our delegates to the ~ J1  ot NatIons 
are ~' J  ~b this' cOurtesy. ' ',. 

Mr. S. Batyamurti : Is there any list of 8llch persona' Are the 
rulers and Indian princes automatically put in that lttit ,- . 

1Ir. A. B. 1 ~ ': No. u, 

•. B. liaij..m.urti : With regard to the last part of the s ~  &8 
to how the diamonds came to he found in the Maharani's car, may 1 
know whether any in"eatitation: haa btlen made, and if 80, with ~  
result , 

1Ir. ~ B. ..,. , ~'1 a1n'ilot1n 8 position to giTe aily iniermation. 
~b ' & s of the .We t4'9' still ulldel' 'adjudication. 
, . Wtr. Iri' ~  =-- Will you aboiish the distinction between, dis-
dilgullihed ana '~~~~ s . ,  persons' 

(No reply.) 

ItmrOVAL OP ~ POSTAL SEW ~  OJrFlOB FROM ALIGABH TO ALn>oRB 
WOBKSlIOP. 

852. ·Pudit Sri KriIhDa Du* PaliWll : Will the o o ~ bl  Mem· 
.... for Ind11ltries and Labour be pleased to state : 

(8) \4rlietber it is mte.nded to cliscontiifue or remove the work of 
" ,postal seals arid stamps from Aligarh ; 

(b) if so, when and wilt ; 
(e) wheth.r it iI a fact that the idea of the maniifaOtur8 was 

.' teD8l'&ied first, in the then Government Workshop, Aligarh, 
, ~ was established in the year 1842 about a century ago ; 
and 

(d) whct .... er it is also a fact that s ~ then the work of Di81lufalU;ure 
and engraving ,of seals hal been conducted and continued. 
there up.der the supervision of the authorities of the Govern-
ment Workshop, nOw known as os l~l seala, .Aligarh " . " 

The .on .... ble Sir Thomu Stewart : With your permiaaion, Sir, 
I ,.opose to reply to questioDs Nos. 852, 853 and 854 together. 

The milnufa'ctnre of posiai stamps arid seals has been s bl s ~ at, 
Aligarh for nearly a hundred years, and has been carried' out sati..sfac-
~ l ., ',,: " ' . 



t.'; • :: ~ .. ~ • ~ 

. 'fl1e .. question of whether the ,wor.\t of ~~, ~ .ll~ ,~~o  ~ l seal. 
~~ . ~' ~, .should '. be ~o : Q~ . ~~  . to ~~. ~~  W ork-

. shops U1 ~ , wIth a VIew to obtaining greater ~1 and economy, 
is under the consideration of Government, and, before coming to a 
deci&i0l1, Government will give aU' the aspects of the case the fullest 
co.nsidera tion. 

Government do not think that the removal of the manufacture of 
postal stamps and seals from Aligarh ,vill interfere with the .lock. 1. ~ s  
or increase 'unemployment to any material extent. It must be remem-
bered that the lock industry, which came into ,tJeing to meet Post 08lco 
l'P..qui.'ements, has now ez:panded Be 11'88,"" .. to be independ4int of 
l'ol!lt 01ftce demands, . 

Mr, Mohan La! kkltDa : What is the 'total cost Of 'the seals' that 
are manufaotured in Aligarh annudly r 

Th. Honourable Sir ftomaa .... art : Seals' and' lGekil together 
were valued last year at Rs.· 85,000. ' 

Pandit . LabIImi Kanta liaitra": 19 that the emly factory in India 
. for, the manufacture of postal seals' . , ". 

The Bonourable Sir Thomas Stewart : Yes. 
':Dr. J ·.~ : Have any : l l ~ been' reoen-ed about 

the efficiency of the work , . '.... 
''lbe Honourable 8ir Thomas ~  : o, ~. , ,:! ' 

'; ,~ '1 I' 

REMOVAL OF THE POSTAL SEALS AND STAMPS Oll'lI'ICE mit AuGABiI TO 'ALIPb" 
WORKSHOP. > r,,i' ," ,.;;:, 

. t8$3. *Paud1t art KriIhDa DU" PaJi1qJ : will ~~~ ~ ,:oo~ bl ~.--
l,)er fpr Industries and Labour be pleased to sU!-te : .' " 
.. . , • I, I." 

<a) if it is a fact that the work of postal JleaJ8 Ims been earnedoa 
by the present contractors for generatiOllS ; and .. 

(b) whether the work of Aligarh'Worltshop:,ba. alw&ys,beenOJrried 
on' peacefully without any disturbance; indumial Ql! l'Md-
~ l , 

REMOVAL OF THE POSTAL SEALS AND B'l'AMPS OIl'F'ICE FROM ALIG:ARH TO ALIPOaB 
. " WORKSHOP. ., ' 

t8M. *Pandit Sri Xrlalma Dutta Paliwal: Will the o o~bl  Jlem.-
.,er for J ~s s ~  .Labour stat,e : 

(a) 

(b) 

whether Government are aware that the removal fl"bm· or ~ 
continuance Qf. the postal s~ o ~ : ~, ,l lll deILl a.lJ.eavy 
blow to the ~ ~ s speCIalty the seals an,d l ~ .loeb industries ; . . . , . . , . ' . . 

whether Government have ever )aaa any_. 'b:Complaint 
about the quality or any other thing regarding the· work of 

"t.h!!se cq"tr.actprs ; .... _----_._------------.;.-- ----~--.:....:::.~,::~--
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(e) whether Government, are 'aware that' the ~ o l  or discoD.ti-
nuance of the said work will increaSe .unemployment greatIT ; 
and 

(d) whether Government are prepared to 888ure the contractol'S 
that it is not intended to remove or discontinue the above 
work' 

ACTIYI1U8BEGARDING THE GRADING OF AGRICULTUl\lL PRODUCTS. 
. \' . 

865 •. eDr. Zi&1ddin·.lbIIIad: (a) Will the SecretarY for Education, 
'~ l J  and Lands pre,. lItBte' lWhetherit is. a fact that t1l8 department 
opened by the Government of India for grading agricultural, products has 
extended its activities to gradina' ~ and skins , 

(b) What have Governmentdcme in Delhi and Agra' 
(0) Is it not a fact that o ~  have employed a buteher, Beiju, 

on a salary of Re. 250 per mensem to grade hidas in Calcutta , 
(d) Ii itllot. fact that Beiju himself iI! one o .' b ~ of the hides' 
(e) For whoae bene6t have o ~  UBdertaken this expenditure 

of grading hides , 
:, (l):& it'Dot a fact that Government are ~·. one anna, per piece 
to the butchers in order to have their hides graded , 

(g) Are Govermn.ent aware t.hat, the. local o~ s. in Caleutta have 
only arranged with the buyers to bring their pieces to them and they are 
~  for this troub},t , • , 

Btr Girja Shankar Bajpai. : <a) Yes. 
_. ,,(b) ~~~ l b . ~  statio,ns were started at Agra and 
Delhi in Novembpi', 1936,' "ria uptt'J tb(l'l6th September, 1931, ove,1' 
hall a lakh of bideR had been graded. A skin grading station was 
started at Delhi i.March last but' had to be c19Red down owing to the 
opposition of certain middlemen.' 

(0) One Ahmad Jaa. oUa6 Beobu Mia baa ~~ appointed at the 
Tangra Hide Grading Station (Calcutta) on Rs. 125 per mensem. 

(d) Yes, if the reference is to Beehu Mia whose name I have just 
mentioned. 

(e) In order to etIect a general improvement in the marketing of 
bides for the benefit of all concerned . 
. ' ';'(1) No. 

(g) No payments are made to the buyers for bringing their hides 
to be graded. 

Dr.Zia.uddin AlnDad : Mav I ask whether the Government have 
considered the recommendations" of t.he Hide Cess Committee , 

.. 8irGir,fa 8hHkar Bajpal, : MY' Honourable friend has' got the 
oextquestion en that subject • 

•. Presidet : (The ITonourable Sir Abdl1i-Rahiin)'; Next question. 
Mr. Lalchand lfavalraf : 'W"rth l' ~ o' clause' (b); .:'.; .• 



,"ar c:Hrj.r' ....... '.JB&,.,.. :i<I'1,h()ulrllt b ~"'" ~ l b  
cal1ed. r " . ", 

Mr. LalChand Navalrai : The Honourable Member ~  feels ahy 
ill answering any quelltion , 

',fJ' , , 1"' 

lir Oirja. ,8bukar Jla,jpai: Certainly not, when I am answering 
my Honourable friend. 

,Mr. Lalchaud N&'V'8lra.i : With regard to clause (b), is this gentle-
man whO has been appointed also pureh&8ing hides himself , 

Sir Girja. Shankar Bajpai : He has heen in the hide business. I 
do not· kn6w if he hRs been actuaIJy doing business Wdependently of 
thi!!. ' 

Mr. Lalchand Nava.lra.t : Do the Government propose to find out 
thAt ~  and stop him from purehasing hiDlRf.'lf , . 

Sir Girja shankar ·la.jpai : I have no reaSon to, assume that he 
carri.es on the work of purrhllsing besinel! the work of grading. If 
my Honourable frif.'ild hits any particulars to the contrary, I shall cer-
tainlylook il1to the matter.'·· , 

Dr. ZtaudeJiD Ahmad: May I aRk whethel;' this business has done 
any good to the primary prOdUCArB or middlemen. I-think: it is stand-
ing in the way of the trade ? 

Sir Girja Shanka.r 'Bajpai : If it had 'been; 6tanainr' in tile .ay of 
the ~ , there :would not ~  . bee, ls ~ .. ~ ,. ~l .o  hides 
passing through the stations of Agra anei.' ~ ,' . 

Mr .•. : ~ Aney : Will the.Hono1D'able lI_ber think it .,..o~ ll his 
whUe to make an inquiry as to whether this person is a purcbaser of 
hides or not , " 

Sir Girja Sha.nka.r Bajpai : It is on the b8Sisof information sup-
plied to me that I stated to the House that this gentleman was in the 
hide trade but now that he has. been appointed 8 ,grader, 10 far as we 
know he is not engaged in the trade himself. 

F 
~ll\ ~  OF' HIDES. 

856. -Dr. Ziauddin Ahmad: <a) Will the Secretary for Education, 
Health and ~ s please state whether the attention of Government haa 
been drawn to the recommendations of the Hide Cess Committee for the 
improvement of the ~1  of llides , 

(b) Was the grading of hides recommended by the Hide Celli Com· 
mittee' 

(c) Are Government prepared to concentrate their limited' resources 
in teaching the village chama,., the improved method. of Bkinning and curing 
the hide C?f animals, which ~  a natural ~ , 

Sir Girja Shankar Bajpa.1: <a) and (b). Yea. 
(c) This is a matter for Local Govemments. 
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;._.'_'_ AlII .... :: ~ ~  Q ,s~ Jl ,"' ~, •• ';-9t., ~  i8 
Df) doubt in the chargc of the Central Government but the question ~  
the improvement of 4ides is in the charge of LO,cal Governments, I 
'hink " . . . . , . . ' ,./ 

Sir Girj& 8ha.nk "... Bajpai : Well, Sir, the 'fact ~  the matter is ihat 
'tm.·' whele business, except· with the' consutor :8obemrellee of .1J0cal 
Governments, is the concern of Local Governments . 

. Dr. lia.1MicliD· Ahwad : I refer to the que8tion afthe improvement 
of the quality of the bidt'.8 ; this' I think is not ~  \the Centnl Go,,· 
~  t ' 

Iir Girj& Ib&Dka.r Bajpai: NQ, Sir. The field' covered by the 
rec(jmmendatiolls of the Hide Committee is mostly under the control 
of JJocal Governments. 

Prof. N. G. Ra.np : What are t.ae.' l o ~ between .the C.ntral 
Government and the Local Governments in regard to the establish.ment 
4s ,veIl as the proper gradation of. these hides' ", ... , .. '. , 

• Gtrj& lhaDkaT .... jpai; It is more a ~ b ~ the market-
ing organisation and the trade than one between the Government ft.t 
thl! centre and Governments in the provinces. " 
. ",'Dr. .:~ Ah" : ~  is ike '~  to part '(1)')\;f the. s~ 
tion , 

• Gkj., .... ,kar lIf.jpai : I ~ said, " yea "., 
Dr. Zi&uddin Abm&4 : And the grading is to' be done by ~  Central 

or t he Provincial Government; . , .. 

fir (Jirj& 8hankar BaJpat. : My l ~ o bl  friend would 'have seen 
from my answer to his prcvious question that the Central Government 
have taken up grading but they have not taken up all the recommenda-
tion. of the, Hides Committee. 

DIRECT RECllUl'l1lENT IN TID!I HmoB PoSTS 011' THE bOOKE-TAX 
Dli:PARTlIIENT, BollrlBAY. 

857. eMr. N. V. G&4gil : (a). Will the Honourable the Finance Mem-
ber be pleased to state the number of persOns directly recruited to the 
~  line in the Income-tu DepartmeM by the Comn:rllsioner of 
Income-tax, ·Bomhq , 

(b) Will Government state whether they have receive.liany com-
plaints by persons already in the department against this policy 'of direct 
recruitment' 

(c) Will Government state whetJl.er persons with equal qualifications 
and experience; although available 8lIWng the esisting. staff" were p.ot taken 
up in ~ higher appointments , 

Mr . .A.. R. Lloyd : (a) and (c). The information is being obtain-
ed and will be laid on tke b~ in.due o~~, : 

(b) Yes. 



DIu'!" •. ''''' )f.&tHtft Dak JQ.a J. .~ 1" 1~ • 

. ;;; 8"58. ·Kf. 'BaiD ·lfaiVan·itiqh : -(a}'>,lli tile HlJIlourable.Kember for 
Industries and Labour aware of the fact that the mail (dak) frem Nauktuil 
ill the Keohi districtj- ~  ·for Jawahedpux. ~ ~ l ~ f9r a day 
at Banchi 'and ltheace. conve,.ed.tM ,J ~ to ~  ~  then again 
re-t.aken from Calcutta to Jamiilhedpur for delivery ~  J s ~  , 

. i;'; (b) If the answer'to'Part (i.) Be in-tM affirmative, does the Honourable 
Member propose to Stop this dilatory- imd circuitous way of carrying and 
delivering the dok&Dd t.o ~ tJtat· .the. ~~  dak for J~s  is 
directly and without any unreasonable . ~  delivered at Jamshedpur t 

fte Bontnll'abl. Sir Thomas ::8ttWart !. (a-) The fws' are' not as 
stnted by the Honourable Member. There are three despatches frora. 
Nanknm for Jamabedpur QuuiDg. th., day. The first two ensure· deli-
very 011 the r.ollowing dny at Jamshedpur. The volume of mails in the 
third despatch via Howrah Railway Mail Service. does not justify a 
direct specjal s~  to Jamshedpur .. 

(b) The pr'ef!ent arrangements are probably the best which can 
be devissrt for the mails as a whole but the matter is one which lies 
elltirely within the competence of the Postmaster-General, Bihar and 
Orissa Circle, to whom a copY' of the question and the reply has been 
forwarded' for such further action as is ll~ l o~. 

BILL PRQVIDING PO. THE PuRcHAsB OJ' INTBBBST OF MORTGAGBBS, BTC., 
IN ZANZIBAR. 

861. *Mr. T. 8. AvmMhllfnpm Ohettiazo : Will the secretary for 
Education, Health and Land" state: 

(a) whether a Bill has been published in the Zan,,'bar Gazette pro-
vidiBg for ~ . purohue. by. Government of til, intertllt of 
mortgagees &.ad other oreditors in lands owned by ~.b. 
and Afrioans, etc.; . 

. (b) whether. they have " ~ particulars of the Bill j and 
(c) if so, what will be its eflects oQ., the Indians in Zansibar , 

8it Girja lbank., BaJpat : <a) ~  (b). ~ . 

(c) The Bill is now under examination. 

JIr. T. 8. ~~ l Jl.l  Ohetttar : When o~b  Govemmellt of 
~ ll expect to llqish ~ cOIJ.sideratloll 'and to come to a conclusion in 

thIS matter , . 

'f' 17 Sir . ~  ~J  Bajpai. : We hope to addrees the Government 
8 I'44NlbJl'in the cour$e of tbe next few ~s. . 

tPor 'these : . o ~ ~  replies thereto, Nt! ~ . 2.575-76 of th8le debat •• 



FuNDS' 'OPT ODD TIll l'DriUTOil DJ..&BT .... '11. 

.862. ·a, T ••• ,Avi.nMhtJiDCUl ~. '~ l:. ~,~ollo bl  the 
li'iDaDoe Member state,';' , ','.',.' 

(a) how many separate funds are ,kept, bYi'theGoverament of 
India under the Finaate Depmment· to whioh lump ,lants 
are given; " ' 

(b) when money is takell ,frOQl those, ~. ~ for actual expendi-
ture, whether the 8&D,CQOQ of the LegWlatFe is taken ,~  

~Q  what is the exact amount' in the begiDaiD8' of the year, in 
, each of these funds' ' 

The KOllouraltle Sir Jam.'Grilr :' ~ ' ~ (0)., /J.. statement is 
l ~ 'on the table. 

. (b'\ Yes, in 'cases where the ~ l'  i1'''otable. 

8fGfMltftt. 

:'1 

'Lbt of, apereial ltIUcltL. ' 

(1) Road DevelopmeItt Fad 
(2) Fund tor the Development ot Broadealting .. 
(8) Fund tor Bind and Oriua BuUdiDp 
(4) Fund tor the Development ot Civil Aviation 

Balance. held by the ' 
Central Government OD 

the 311t of March, 
1988 •• 

Be. 
6,28,855 

16,06,712 
"( 48,70,t4} 

79,84,208 
(5) Fund tor the EcoDomic Development od Improvemeat of 

Rural Areaa .. .. .. .. 1,87,37,419 
(6) Fund tor apeeialFrontiflr exptlnditure ,', .. , 30,00,000 

-, ...... ,,'~ "~·~·~~ ····· -:";', 

tFigurea tor the 3l1t of March, :f981, a;e'aoi yet ~ 1 bl . 

j 

I(r. I, l.tyam1l11it : In cases whfJre the expenditue is not votable, 
i. it open to the Department.8 'concerned to Dmur'the expenditure them-
selves, or ha"e they to obtain the sanctioJt of tbe Binance Department, 
bel(.re the expenditure is ~  incurred f 

The Honourable lir James Gria' The sanction of the Finance 
Department iH always required. 

Mr. T. S. AvinashiJingaia. Ohetti&r : May I aakwhether 'the ~ &
tion of the Standing Finance Committee is taken, or that is not taken, 
in the case where the expenditure is not votable , . 
. ' The BODourable Sir James Grtgr : No, ,Sir, ··'the Standing ~ 

Committee has nothing to do with nOil-votable expenditure. 
, Mr. I. latyamurti : May I ask whether ~  anliwer ,of ~ Financ6 

Member coVers all 'lump sum grantS "" ' ~' "  been 'Barlctioned by the 
~ House,-that is to say, tbat ~ sabctionof the Houae: win be 

obtained, for all votable expenditure ~  out of the funds original-
ly sahctioned by this House' ' . .' , · 



'~" ilOuoura.'bl. Sir ,.,. ... Grift : The' o~ bl  Member may 
or may not' be:--and I do not know which-using J~l ~' words "lump 
sum grant" in the formal, technical sense. Tb the best of my belief, 
in all s~ cases J:'~ the expenditure is votable, the expenditure out 
of the FUnd is' subject to the sanction of the Legislature. 

Prof. N. O. RaDp : Is an annual or periodical report published 
about the administration of thelle funds , 

. Thi Honourable Sir lames Grigg : The Honourable Member, as a 
member of the Public Accounts Committee, ought to know all about that 
because it is discussed in connection with last year's accounts. 

PROFITS ON COINAGE. 

863. *1Ir. 'l'. S. AvinybtJinpm Ohettllr : Will the Honourable the 
F'inance Member state: 

<a) what.werethe P1!'ofits on coinage in the ~  fiDancial,ear , 
(b) how it has been invested ; and 
(c) till now what is the total amount of the profits of coinage' 

'!'he HonoUrable Sir lamea CJricg : (a) The aCCOlll'lts foi- 1936-37 
ha' e not been finally' closed but the revised estimate of profits on coin-
8{le is 32 lakhs. ' ' 

(b) It is not invested, but forms ~  of general ~1 . , 
(c) The Honourable 'Member haa 'Qot ihdicated the: P:eri.,i!·10r 'Which 

he desires to know the profits. If he'means the whOle period,su.ce Gov-
ernment began coinage operations, the answer could not be furnished 
without extensive NJsearch. ", . . . ' 

DEBTS PAYABLE IN THE CURRENT FINANCIAL YEAR. 

864. ellr. 'l'. B. AviDubilmpm Ohettiar : Will the Honourable the 
Finance Member state: 

i ,(a,) for what debts Government have the option of payfug iD the 
'OOU1'88 of this ftnancial year j 

;' (ti) ~  is the interesi paid on those debts: r: .. " 

(c) whether Government have any idea·of, converting those loans' 
The Jlo o ~bl  air James' Grigg: (8) ~  of the exi'sting ter-

minable loans fall due for re-payment during the current financlal 
year. 

(b) and (c). Do not arise. 

PASSIVE RESISTANCE BY INDIANS IN ZANZIBAR AGAINST THE CLOVE TRADE 
DECREE. . 

, i65. -1Ir., Bam B'ani.yan :BiDgh : Will the· Secretary 'f&r Edtieation, 
Health and Lands 'be 'plealed to state : . : '. :; ) a', ~:  l .. ~. deyelopment, ~ Q ~. the passive s s~  movenleJ;l.t 

o ~  to by the Indjans in the ~ sl  ~ s  
the Clove Trade Decree of the Zanzibar Government . , 



,P.l ,~ ~' .  ~~ : :.: l [28TH SlaP. 1931. 

~  ~ ~ ~ ~~ o~ ~~~~ ~ 1 ~~~~ ~ ~ 
" Q\ ~~ , ~ ~~'11 ' ~ .' , ' .~.. .,' : 

J ,~ ~~ Q  Isl.m!i on the s bJ ~  ~ pasSIve ~~  
moy,,";'erif"at nrese:Jit ""ing on' in the Zanzibar r"l."'d' as 
~ ~~ pi. ~:  (JI,)" ~  ~, '~ ':~l ~  ~~  :~  

not, why riot ; and .... . 
. ," . "'/." : .... 

(c) if he i8 prepared to colUiider the aW,viaauility o l ~ s ~.~ ll 
day's 4ebatt; on, ~  ~ o  o~ )nc:ijanl!ove.rseaa, at" least 
once dur!Dg every ~l o  of the ~b11 , 

Sir Girja Sbankar. Bajplti: (a) There has beep. ~o change ia tbe 
situation. 

(b) Yes. 

(c) Government do nat· oonalier aayliloll definite;arrangement to 
be necessary. " . 

,... 8. ..,..urU: Ball-' ~  attentioJl of· t1ft! G ... rnment been 
dra,vll to a statement referret.\ ~o ~ ~ ~ ~  Qf 1t1r. C .. f. Andrews 
in this ~o~l . '  ~  nmes in regard to ~  ~~ ~ , ,,~ Zl;UlZibar , 

... \ " . ' 

. ~ .Girja Jha.l'tar ~ ",:. ~,.~"ll l , ,. " ~  this 
o ~ . ',: .,.', 

111'. Bam lfa.rayan SiDrh: May I know whether the Govermneat are 
thinking of aqy .• teptJ tQ Qring abaul ~  IIettleJl;lentof this question' 
. . fir GW)r. 8bflr,". aajpi : ~  afe. watching the s ~o  i if a 
IfJJit ... b~  o o ~ offers for ~ s, they WiU take8uch actiQn a8 is 
l : .~. .' 'r 

Kr. T. S. AviDubmngam Ohettiar : Are the GQv,rnmen,t aware of 
the latest situation in Zanzibar about the passive resistance movement 
there' 

Sir Girja Sbankar ·Bajpai: The b, ~ , ill nq (ijfferelli frOJD the 
earliest. . . 

Xr. S. aa.t,amurtt: APe GoVet'llm8pt aware of the org8llisation s ~ 
up by Pandit Jawahar Lal Nehru, the Preaideut. of tG.e melian National 
Congress, for an organised boycott of all import. of ~ b ~, cloves into 
this country, ' '. . ., I " • 

Iir Girja Shankar BaJp&l : Yes, ~ . I:: ,.,::: _:. " . ~ 
•• S. Batya.murti: Have . the o ~ , ~  India brought that 

fact to the notice of the Zanzibar Government and the Clove Grower",' 
Association , 

Sir Girja Shankar Bajpai : I think the Government of Zanzibar and 
the. Glove Growers' ABl:lociation &l'e both aware of the activitie8 of this 
organisation. 

1Ir. 8. Batya.m1U'tl: MaY'1 ask whether the GOTemmellt of 'India 
have brought to the notice of the Zanaibar Gevernment aBd of the 'Clove 
Growers' Association this fact that thiJ boycott il bound to succeed, being 
~  by no less a pereqn than Pandit Jawahar,Lal Nehru, the Pre-
11dent of the Indian National Congre.88 , ' 



;' i .. G1t" .... .., BaffIl t8ii', 'the J ~ ' IJt .... kIlbw that 
ttd§ U(ft'e¥WtieM; of' ~ b " are awar-eof the ;au'iJ'its6s: uder which the 
boycott of Zanzibar cloves is beiti.* -organised;" " ., 

, 111'.'. 'la.,am1Jlltt: Will the Government them.aelves preBS upon 
fh GtttrePt1bfent ,of PJanziba;l'to ~ s ' the full 'efte«rt 'of this boycott 
dUlveDlent '.hibh is bUund to be e1fecth'e, 80 that the'latter may revise 
theit IlGtionl 'of, de41iug with the Indi&n8 e&«aged in the olove trade , 

Sir Cliii .. -h- Ia.jpa.i : Sedar- Ai· that is ~ l " , it is for the 
Government of Z,pzibar to . ~  the effect of the boycott upon the 
clove industry in Zanzibar. " .. 

Mr. LaJohand N&valrai: How long are the Government of India 
going to wait Y Will they wait until it gets too late' 

IJir . Clirja 8lumkll' Ba.JIi&i: The ilBUe now reaJlJia between the 
Indians in Zanzibar and the o ' ~  of Zanzibar. At the present 
moment the Government see .no indication of either party being prepared 
for a compromise. 'l'herefore, there is no option but to wait. 

ACHIEVEMENTS OBTAINED BY THE LAc CESS COIDUTTEE AND THlil LAc CESS 
RESEABOH INSTITUTE AT NANKUM. 

866. -Mr. :aa.m ~ ItiDgh : Will the Secretary for Education, 
Health and Lands be pleased to make a full statement with regard to 
achievements hitherto obtained by the Lac Cess Committee IUid the tat! 
Cess Research Institute at Nankum and their futun utility to the lac 
industry' . 

Sir OirJ& 8b&Dkar Ba.Jpai: A statement will be found iD. the 
Report of the Indian Lac . Cess Committee for the period 1st August. 
193], to 31st March, 1936, a copy of which is availa.ble in the Library of 
the House. The work undertaken has been designed to improve the 
cultivation, manufacture and marketing of lac. 

Mr. I. Batyamurti : Is this Committee pursuing the matter of meeting 
synthetin competition against lac t 

Btr Gtrj& -1haDka.r Bajpa.i : Yes, Sir. 
Mr. Ram Na.rayan BiDgh : Are the Government satisfied with the work 

of the Committee , 
Sir Gtrj& Sbankar Bajpai : Government have no reason to be dis-

satisfied. -

.A.Ll.oTMENT FROM THE ROAD FUND TO BIHAR AND CONSTRUCTION 01' A BamGE 
ATDEHRI. 

867. -Mr.lt&m&yan Prua.d : Will the o o bl~ )(_bet' for 
Industries and Labour be pleased to state : 

<a) howDluchmoney has been allotted from l1~ BoadPnnd ., ~ 
Bibar Province up till now, 



., 
!' b l" " ~· . , o ~~~ J~~" the 
,'." ,i': ~  ~ :  for JII!1I,Otion , ~l. 'ilfllat. ~ tM ~ J1 . ~ 

posed' o s .,~~,  _, ;,,,,.:.,1.. "\ ... ,'. ' ,~,., '.'1," 

(ChlVbetJlv. ~ l' .ll  o Qll&ll o' ~~ .: : .·  the 
;" . , .). ,:. GraadT.J'1UI:.k Road at .~ b&l'  ,(Ner· tt.e, '~Q.  ri_.Q1' 

',:!; to ; J'tlQODItr;aet ,the ~, raijwv. br:idge iiJl '1 1l b.~. ;wal.'l 
" -tb.at it may :~ lI...we ~  .uoo:.,., ~ ~ .· " b. ol~ ,. 

"r""" "'~·, ,~'~ : ~:: ~~ -ria 
'.i.' (brI '' 1~  ia list of ~J ~ o ' ~' &~l :, 

• •• I • 

1 • .1":;'" . ,::. 

:'l.1 

. '; ,. ~,~ ... .";":."." ;;: 
; ..... t; ",_ 

, . 
-'--..... .o'.~. _____ .:..;, .. >-; ...,.' -"'>Ooj4j ·f' :,' !," Ii .', 'j; ! '! 't' 'e i f  ' , q I·,' 
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J; ! ." .. ; t· ;, .;r. ! , ... j. I'" .:.,"': ·".iU 'J 

Name of work. Coliot. &marb . 

; .'~ ., i J,' . ,'; 
.......... I ',,': '/.. \j I": " ; f 1 J' I ~ 

(  . ,. , r,. J'" ." 

'\ '".:',' ~~:' ~.~l ~ rtrN! ,'~l~  
. I .~.: "'. hA);lt ...... ;..; ~'~'  . ; •.• ·:56J': ~  11,; • .1 

.1. l ~~~ ~J .,,;,,"T ~''''. .. I.: . V ii' ,,' "'>1' i: _,; .. ,1 . ~ ~ 

!. o ~~ ~ brt.o'brfdgechDd ~J  / ,,~.. ,:-,.:; ;j '\. , '" 

ed metalled road from Rajauli to Debour ' ~. :k,;. 

(7. Jlilles). 
_. (L ; -H't!.. i 1: '.;, ; 

8;' I:iDpbvement. to· .~ o -:s. · .road 
· . J ~' '. ,,', ':: t""h ,1<0" 1·81.' ~ : ',' t 

. • i .' ;'" \~ ; • : , " .. ~ :' - .  . .~ :, 

.... Bridging, draining and ~ . pJ'elled . 
aection of the Gumla·Pal1iot road .. 

j ·r;I!" 

" ' .. ' ~' , .; 1 !.,..".. ". , 

6. Bridging. ~ and" ~ l1 ~  . i': 
eection of the Palkot-Kolibera road . . i·42 

6. Bridging. ~ and improving IZl'8.velled 
';"f,' 'aeotiotiOfth8 ,;ftIIid o '." 1~ 

River 

8. ~ temporary bridge by permanent one 
. oJl8bDkBi.at'· ,".. j ';. : .. ' 

.  i 

," trW.,il"· ;. '",' H.;:,T ~ ' 'l 

3" 50 AbaucllllllllL, 

... " ,-, 

9. Replacing temporary bridge by permanm,t oDe 
,.l,~ ~~, .~ ,! •• i';: •• if" .. ,11,1)6 ,;!' j'.TJM· .".;-"y. '" , ~ 

18. BmIt ~ .. &i8tins oauJewayon-:MOl':Iasum 3'00 ;;. ,J~ .. ", 
.' T 'Ii " . . , .\ 



-.----------------....".-,..."..-,.,.-,.--:-~------

Cqa. J Remarks. 

. : " j I,to. ", ~ ; Re. (Iakha) • 
11. Re-oonltl'uctiDg two bridges on the Grand 

'!'rank Road over oanaJa at :lNIMn, ... d. 
Dahri 

, - , .•. ,:1,1" 

,"p .. I' '. 

12. CcmatructiOD of a bridge over the Gandak river 
at Sonepur 14·00 Held in abeyance. , , 

¥1 " 

13. Construution ofa metalle',l'08d franl.,P.-. W, ",' 
~ . '9'13 <"1::1.'"' "', 

.. " 
14. Widening and improving the road from Kader· 

mato Debour .. "'/'. ..:,:,.; O,'ijO " ,f 1.,.);1,': 
• • 'I . '. ~ .f . .'; r.. .~., '"i,,: 

13. Improvements to the road from Koderma to 
Singrawan ' .... ~. 1~ 

~ i', .' ,.' •.. ~ 

16. Construotion of a bridge. ever the Guly river on 
the Ch:-tra-Champ.ran road 

17. Conatruction of a bridge over the Jamunia river 
on the;Dumri·Bermo .... "'. , ..• ; 

18. Construetion of .. bridge.-tween x.o.-,lIDd.. :, ""'i," "~" " ie .... .. ,' 
Latehar Railway Station 1'40' 

19. Metalling 7. miles of, aocI08DItructing .. bridge 
over the Batane river on, the A1U'aDgabad. 
Harilli.rganj road "... " ", •. ,' 

21. Bridgiug the North KoeI River at Garhwa 
Road Station •. 

.' ~ \ 

22. Constl'uctiing link road &om Daltonganj.Hari-
harganj road to.J;he bridge over North Koel 
River .. I 

23, Constmolling and bridgiJig.road from Motibarll 
to Sitamarhi via Dhaka excluding the bridge 
over Bhagmati river at Dheng . . . . 

': ~ .' . I 
24. Muza1farpur Sitamarhi road (Stone metalling I 

the first Biz milee from Muzaffat-pur NutfJYree : ' 
milediading to SitamarhJ) . . •• I 

1·1)4 

6·26 

1·28 " 

r:'[ .•. " . ..,', 

: ":'! .: 

. " 

.1 

,' ... 
Under reference to the 

".8tawfiDg Cpmmitte., 
.. o '~, .. : 

DO. 
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Name M'WGrk. Remarks. 

I 

\. ' :&. ~ '  
26, ~o . of __ eziBtiDg pontooIi 1 ,~ ~~ I" "', ,I 

P " ~.'. \JutDillilpar Gha. on the i "\ 
,~ l bb o  .. .. 0'26 under : ~ to the 
:·' ~ · .', •. . 8t&radiDg Committee 

bridge on the for ROada. 

17. Chaprr.-8cmepur road (oonatruotion of an addi· 
tional bridge over the Mehura 'obannel) 

28. Chaprrr80Depur road·metaIliDg 

29. oo ~ of the ' ~ bridge over 

0·12 Do. 

Do. 

Do. 

Kiul river on the Jamei.Barianpur ~ .. 0·66 Do. 

30. llItagtJlpw.NGfD#1d4 T"'" Boatl :-Coutruo· 
tion of the aeotion from Bibndn. to Arha 
road .• ' ; . . . '1,,19 Do. 

SI. Arha to Pakribarawan 0'4:1 Do. 

32. Metalling the roed from Waiya to Rewaghat "II Do. 

33. KeWliDg the road from, .~ o CIaln &·168 Do. 

M. CoustruoRoo of It road from Dwnkr. to Jam· 
tan .. J.tI) Do. 

36. MetalliDg Moughyr ~l .  road .. 0'lI9 Do. 

36. CoDBnotion of It bridgtI.... BaIeoim ...... 6 
mi1ee north of Kamtaul on the Kamtaul· 
Madhwapur road 0·80 . Do. 

37. Improftment of the Anral.Jebanabad feeder 
road .. 1'80 Do. 

38. Conatruotion of It bridge over Gumani river on 
the Barhr.rwa-Burhait Road ;. ' O'lIl Do. 

•• ~o  fit iiiinor bridgee on the w.tipara. 
Burludtj;)r.d •• 0·4:S Do. 

• i 



STABBBD QUESTIONS AND ANSWDB. 2G71· 

Name of work. Clost. &emarb. 

Re. (Ia.khs). 

,1. Bridging and gravelling the Koderma·Domohan· UDder referenoe 110 tile 
oh-ArkhaDgo-Juama road •• , 0·61 Standing Committee 

forBoadl. 
a. Bihar-Bheikhpura road-Improvement. 

43. Oompletion of the bridge over the Koel river 
at Gue in thePal&mau district .. 

2·21 Do. 

1·00 Do. 

AMOUNT OF THE PAPER CURRENCY RESERVE. 

868. ·Kr. T. S. AvinalhiliDgam Obettiar: Will the Honourable the 
Finance Member state : 

(a) what the amount was of the Paper Currency Reserve at the 
end of the last financial year ; 

(b) how and where it is invested ; and 
(e) whether interest is earned by this fund, and how it is used' 

The Honourable Sir J&mes Grigg: (a) and (b). The reserve formerly 
maintained by Government under the name of the Paper Currency 
Reserve has ceased to exist. I presume the Honourable Member has 
in mind the assets now held in the Issue Department of the Reserve 
Bank of India as eover for the note issue. If so, I invite his attention 
to the aecounts of the ReBerve Bank which are published weekly in the 
Gazette of India in accordance with section 53 of the Reserve Bank of 
India Act. The total aSBets of the Issue Department on the 26th March, 
1937, amounted to Rs. 208 crores odd. 

«l) A portion of the assets of the Issue Department consists of 
sterling and rupee securities on which interest accrues. This interest 
forms part of the gross earnings of the Bank. . 

Mr. T. S. Avinasbmngam Ohettia.r: May I ask what is the amount 
of currency in circulation in this country T 

The Honourable Sir J&mes Grigg : Re. 208 crores. • : .,; 
Mr. S. Satyamurti : How is this amount invested , 
The Honourable Sir J&mes Grigg: It is invested in gold coin and 

bullion, rupee coin, sterling, rupee securities. 
. Mr. S. Saty&murti: Why should they not also be made to earn 
ll!I.terest' 

The Honourable Sir James Grigg : I can refer the Honourable Mem-
ber to any book on central banking where, I think, it is normally re-
gal'ded 8S advisable and necessary to hold a considerable part of the 
reserves in immediately liquid assets. 

L4BOLAD 
, 1 , 1 ; I o 



[28TH SR. 1937. 

111'. Bh1llabhat I. D..a: What is the proportion of the SOld reHl'ft 
against the issue of paper , --

The Honourable 8ir 1&meI Grift: The gold eoin and bullion is 
shown in the accounts at roughly 441 crores. 

1Ir. Bhulabhai J. Dual: Out of a total of last week Or what, 
. The Honourable Sir Jamea Grigg : I am giving the figures of 31st 

March, 1937. Gold coin and bullion are valued at 441 crores out of a 
total of Ra. 208 crore •. 

Pandit Lalrtbmj Eanta Maitra : What is the total &IIlount of interest 
earned by the fund. 

The Honourable Sir James Grigg : There is no fund. 
PanclU Lakshmi EmU. Maitra : I mean interest from the aeourities , 
The Honourable Sir J&IDeI Grigg: I cannot tell you that. 

RETIREMENT AGE OJ!' INDIAN MEDICAL SERVICE MEN. 

869. -Mr. Sham La1 : (a) Will the Secretary for Education, Health 
and Landa be pleased to state if there is any proposal that all Indian 
Medical Service men ahould retire at the age of 57 iDBtead of 55 , 

(b) Is there any proposal that Inspecto1'8 General of HospittlJ, 
Prisons and Directors General of Health should retire at the age of 57 
instead of 55 , 

(c) What is the attitude of Government towards this proposal , 
(d) Were the Local Governments consulted in this matter' 
(e) Are Government aware that there is a general feeling in the 

country that the age of retirement in the case of Government servants 
should be reduced 8,lld not increased T 

(f) What are the special reasons justifying the increase of the age of 
retirement in the case of the Indian Medical Service and InBpeeOOI'. 
GEo.neral and Directors General above-mentioned' 

(g) Are Government aware that the acceptance of these proposals 
'Would involve an extra burden On the tax-payers' 

Sir Girja ~ Bajpai: (a) No. 
(b) Inspectors General of Civil Hospitals being CoJonela can l16CVe 

upto the age of 57 under existing rules. Inspectors General of Prisons 
and Directors of Public lIealth being Lieutenant-Colonels can only serve 
upto the age of 55 years. 

(c) to (g). Do not arise. 
1Ir. 8. Batyamurti : Will Government consider the advisability of 

reducing the age of retirement of the first class officers' 
Sir Girja Shankar Bajpai : The existing age-limit has worked well 

and Government see no reason to revise it. 
JIr. S. Batyamurti: Have Government considered that there is a 

general feeling throughout the provinces that the retiring age should 
be Teduced even below 55, in view of the large unemployment of qualified 
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men, and also the need for retired mell doing some publio w.ork after 
retiring from Government service , 

Sir Girja Shankar BaJpa.i: I am not in a position to express any 
views on the general question of early retirement. All that I can tell 
my Honourable friend is that as regards the retiring age of Colonels 
in the 1. M. S. no representation has yet been received from any Local 
o ~  by the Government of India. 

Mr .••• tyamuni: What is the answer to clause (f) of the ques-
tion' 

Sir Girja 8ba.Dkar Bajpai : I have said that there is no proposal 
in contemplation to raise the age of retirement of oftieers of 
the classes mentioned, other than Colonels, who serve up to :the age of 
57 under a rule which has been in force for years. 

1Ir. S. Batyamurti: Have Govenunent examined the need for 
revising that rule in view of the change of public opinion in the country 
in favour of early retirement , 

Sir Girja ShaDkar Bajpai: My answer to that has already been 
given, namely, that the Local Governments have made no representation 
lis regards the reduction of the retiring age of Colonels. 

Ilr. Sri Prakala : Is it not a fact that during the last few years of 
their service these good Colonels do no work and only draw their salary 
and it is only in that particular that this system has worked well , 

Sir Qirja BUnkai' Bajpai: I am quite sure that no head of civil 
department will plead guilty to that charge. 

REDUCTION OF IKPoBT DuTY ON NEWSPRINT. 

870. *1Ir. G. V. DeshmuJdl: Will the Honourable the FiDanoe 
Member state whether the import duty on newsprint in reels has recently 
been reduced' If so, to what extent' 

JIIr. A. B. Lloyd: Yes, the import duty on newsprint in reels has 
been reduced from 25 per cent. ad valorem to RI. 1181- per cwt. for 
unglazed and Rs. 1112i- per cwt. for other sorts, from the 10th of July, 
1937. 

Mr. O. V. Deshmukh : May I ask what were the reasons for this 
reduction' 

lIT. A. B. Lloyd : The reasons were fully explained in a press note 
which was isued through the kind services of ~ Director of Public 
Information on the 8th July, 1937. It would be rather lengthy to give 
the details, but the main reason was that there has been an abrupt and 
very violent rise in the price of newsprint throughout the world and it 
was decided that it was desirable to keep the import duty on practically 
the same level as had been in force in the previous year. That was 
achieved by the Notification which I have just described although in 
font. it turned the duty from an ad ooloreM one into a apeoifte one. 

Mr. T .•. AviDMhntnpm Ohettiu': Do Government expect a loss 
of revenue beeause of thii reduction in duty , 

L420LAD ct 
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111' • .A. B, Lloyd: It is impoB8ible to calculate whether there will be 
a loss of revenue because it is not certain what quantity would have 
been imported if we had not reduced the duty. 

REDUCTION 01' IJIPOBT DuTY ON NEWSPRINT. 

871. ·Mr. G, V. Deabmukh: Is the Honourable the Fin'ance Mem-
ber aware that paper in sheets or in reams is used generally by verna-
cular pl'(,.8SeS' Will the import duty on suoh paper be reduced' If 
.not, why not' 

lIIr. A. B. Lloyd: The reduction was calculated to rel40re the impol't 
duty on newsprint in reels to its average level in 1936. Newsprint in 
ahfets was already assessed on a tariff valuation based on the 1936 
priCtS, and the two kinds of newspaper are accordingly receiving SImilar 
treatment. For this reason, it is not considered that any action is called 
for in regard to newsprint in sheets. 

Prof. N. G. Ra.Dga : Are Government aware that newsprint in loeels 
is used mostly by the English daily press , 

1Ir. A. B. Lloyd: I am prepared to take that from the Honoul'nble 
Member. 

Seth GoviDd. Daa : In these circumstances, will it not be advisable to 
reduce the duty on the paper which IS used by the vernacular press' 

1Ir. A. H. ~ : I have already explained that there is no necessity 
for that because what was done with newsprint in reels was to reduc(! 1h4' 
Lluty so as to have the same effect as assessing on prices at last year'. 
Jevel and the duty on newsprint in sheets is also based on last year '. 
prices. 

Mr. S. Satyamurtt: Have Government considered the rise in the 
price of paper in sheets or reams outside, and are Government satisfied 
that the same relief has been given to all those newspapers which use 
imported newspaper sheets and reels' 

Mr. A. H. Lloyd: Yes, for the reasons I have just given. News-
vrint in sheets is assessed on a tariff valuation, that is to say, to all in-
tflnts and purposes it is a specific duty. It is 25 per cent. of thc 1936 
yalucs and not of 1937 values. 

PUBLIC ACCOUNTS COMMITTEE 011' THE INDIAN LEGISLATIVE ASSEMBLY. 

872. -Mr. Sri Prakaaa : Will the Honourable the Finance Member 
IItate : 

(a) if it is a fact that the Public Accounts Committee is a eom-
mittee elected by the Legisl&tive Assembly and that only 
such pe;rsons can fUnction on it as have been so elected; 
and 

(b) if it is a fact that Mr. Nixon recently presided over the ~ 
of the Public Accounts Committee without taking the oatb 
of office ; if so, under what rule he did 80 , 

I 
The Honourable Sir James Grigg: (a) No. Under sub-rule (2) of 

rule 51 of the Indian Legislative Rules the Public Accounts Committee 
cousista of not more than 12 Members of whom not less than two·thir<18 
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are elected by the ABsembly, and the remainder Dominated by the 
Govell1or· General. 

., 

(b) Under sub-rule (5) of rule 51 which requires the Finance Mom-
ber to be Chairman of the Public Accounts Committee. 

(a) WBl'l'Tl!lN ANSWBBS. 

LEVY 01' MnmroK CRABGE ON ELECTRICITY IN NEW DELHI. 

859 ..... ulaDa Shaukat Ali : (a) Will the Secretary for Education. 
Health and Lands please state whether the New Delhi Municipal Com-
mittee has decided to levy a minimum charge on electricity , If 10, 
will he please state : 

(i) whether the fans will be included during the ~  in 
calculating the total watts of consumption from the moving 
staff of the Government of India who occupy the Govern-
ment quarters for less than six months in the year, if tlle 
fans are not actually used by them , If so, what is the 
justification for doing this ; and 

(ii; whether the minimum charge for the moving staff of the 
Government of India will be at the monthly rates or for 
the actual period of residence of individuals arrived at 
on the basis of annual rates T . 

(b) Is the Honourable Member aware of the great discontent pre-
Tailing amongst the stuff of the Government of India on account of this 
.levy of minimum charge T 

(c) Is the Honourable Member prepared to consider the desirability 
of asking the Municipal Committee to cancel its previous decision, or, 
if that is not possible, to charge the minimum from the Government of 
India staff, who are compelled to leave New Delhi for a considerable 
period of the year owing to exigencies of service, not on the monthly 
rates but for the actual period of their residence in Government quarters 
calculated on thP. basis of annual rates' If not, why not' 

Sir Girja Shankar Bajpai : Government have asked for informati()D 
regarding parts (a) and (b) of the question and, on receipt of it, 'Will 
consider whether Any action on their part iF! called for. A complete 
reply to the question will be furnished in due course. 

FIXATION OF WAVE-LENGTHS OF THE NEW SHORT WAVE BROADCASTING 

STATIONS. 

860 .• Maulana 8haukat Ali : With reference to the statement laid 
on the table in answer to parts (a) and (b) of starred question No. 356 
on the 7th September, 1937, will the Honourable Member for Industria 
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ad Labo ... ,pleue state when it is proposed to :6x the wave-lengths of 
tho new ahort wave broadcasting stations , Does he propose to COD-
Bider the desirability of fixing and announcing the wave-lengths at an 
early date so that the prospective purchasers of radio seta may not have 
to repent their choice of particular sets bought by them' H not, whJ 
not' 

The Honourable Sir 'l'homaa Stewart: The new short wave ijtutiona 
in India will operate within the 25, 81, 49, 60 and 90 xpeter broadcast 
baDdr. and ample publicity has been given to this fact by pUblication ill the 
IftdiG,. LiattfNf' and communications to dealers and manufacturers. Thit 
information is all that is required by prospective purchasers of radio sets. 
l'reciae wave lengths, on which each short wave station will operate within 
tber.e bands, cannot be given now, as they are generally di1ferent at da'1 
.,nd night and at different seasons of the year. These are not required 
by prospective purchasers of radio sets. 

UNSTARRED QUESTIONS AND ANSWERS. 

ExPmNDl'l'URII ON Mum:.IJ( PUPIUI IN SQBOOLB. 

176. Kr. MUhammad Abdul Ghani: Will the 8ecretary for 
Education, Health and Lands be pleased to state the amount of total 
expenditure on Muslim pupils in aided, managed or stipendiary school. 
eithE'r under Government or local bodies, aB bo~ by the local bodiee 
and Provincial Governments, during the year 1934-35, as reported to the 
Central Government and reviewed by the Educational Commissioner 
with the Government of India Y 

Sir Girja Shankar Bajpai: A statement giving available inform,,-
tion in respect of expenditure on institutions specially meant for MU8lima 
... borne by Government and local bodies during the year 1934·35, i. 
~  on the table of the House. 

As Muslim pupils att.,nd Government and other non-Muslim illstitu-
tions along with pupils of other communities, it is not possible to giv. 
t.he exact amount spent on them. By, however, calculating the cost l'er 
scholar and multiplying it by the number of Muslim pupils, the llgures 
of expenditure for Britiah India as a wbtole are the following : 

.. , .... 

(1) Expenditure on Muslim pupils in all o s~  
institutions, except'Colleges and University 
Departments, borne by Government, 'in British 
India, during the year 1934-35 

(2) Expenditure on Muslim pupils in all recognised 
institutions, exeept College. and UBiverlity 
Departments, borne by Local Bodies, in British 
India, dllriag the year 1934·35 . . . . 

:&t. 

2,01,10,238 

93,29,293 
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Expenditure OD Special 1Dati· 
tutions for Muhammadans from 

ProviDoe. 

Govemment Board 
fuoda. funda. 

Rs. Rs. 

Bombay 1!,47,114 10,11,724 

7,53,207 3,M,U! 

.. / 
57,259 3,71,984 

94,328 36,669 

67,146 21i,018 

·Some proviDoiaJ reports OD education do not oontain the a.bove informa.tion. 

COAL Mnrm IN Asa&K. 
177. Mr. Xuladbar Ohaliha : Will the Honourable Member for 

Iudustries and JJabour be pleased to state : 
(a) the number of coal mines in the province of Assam; 
(b) the number of labourers engaged in these coal mines in 

1934-35 and 1935·36 ; 
(c) the number of men, women and childreu engaged in 1934-35 

and 1935·86 ; 
(d) the number of accidents to men, women and children in 

1934-35 and 1935·36 ; 
(e) the number of underground labourers and surface labourers ; 

and 
(f) the amount of compensation paid to sufferers of the 

accidents' 
The Honourable Sir Thomaa Stewart : The particulars require(l are 

net collected for financial years and the information given in the 
I.DlI'Wera to parts (a) to ( e) below relates to calendar yeara. FiguNS 
for 1936 are not yet available. 

L.. ;. 

(a) Seven (in 1935). 
(It) 1934-1,695. 

1'935-1,828. 
(c) Yeaf'. 

1934 
1935 

Men. 
1,591 
1,722 

Women. 
104 
101 
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Women are not employed underground and children, i.e., perIOD8 below 
15 years of age, are not permitted to be employed in mines. 

(d) 1934-53. 
1935-93. 

(e) Figures for 1935 are as follows : 
Underground workers 
Surface workers 

1,302 
~  

(f) The Government of India are not in possession of this info,rm.-
tion. 

L.uouuas IN TBJD DIGBOI OlLJ'lBLDS IN. Ass&K. 
178. lIIr. Kuladhar Ohaliha : Will the Honourable Member fOl' 

Industries and Labour please state: 
(a) the number of labourers engaged in the Digboi oilflelds in 

Assam by the Burma Oil Company ; 
(b) the number of men, women and children engaged ; 
(c) the number of accidents in the years 1930-31 to 1935-36 ; 

and 
(d) the amount of compensation paid to the il1jured , 

The Honourable Sir .'l'homaa Stewart: (a) and (b). The in[orma-
tiOJJ is being collected anet a reply will be laid on the table of the House 
'11 uue course. 

(c) and (d). The information is not available. 

THE INSURANCE BILL. 
Mr. President (The Honourable Sir Abdur Rahim) : The House will 

12 NOON. now resume discussion of the Insurance Bill. The que. 
tion is : 

" That clause 37 of the Bill be omittod." 
Mr. AmareJuir& H&th Oh&ttopUhya.ya. (Burdwan Division: Non-

:Muhammadan Rural) : Sir, on the Last occasion, I referred to clause 35 
whjch relatcs to non-payment of any remuneration or reward by way 
of commission or otherwise for soliciting or procu,ring business to o.uy 
}lerson except to an insurance agent licensed under clause 37. In deal-
ing with that clause, I said that this clause 37 should have been taken 
. first. In that case I would not have been required to deal with this 
r,lli.use today. Sub-clause (1) of clause 37 deals with licensing of :l.gents. 
By this amendment, I move for its deletion, as I believe that this licens-
ing of agents will be harmful to the future expansion of insurance in-
dustry in India. In support of my argument, I shall quote from t.he 
l'MUraflc6 and Fimamce JoumaZ which writes as follows with reference to 
the Insurance Bill. 

Mr. Pruident (The Honourable Sir Abdur Rahim) : I would remind 
the Honour.able Member that it is for him to advance arguments, and 
thls lIouse IS not expected to listen to arguments of other people here. 
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Mr. Amarendra Nath Oha&_pa.cDtyaya: These are my argumen:1s 
which have been supported by various societies who have discussed this 
inllJranCe Bill outside this Honourable House. The Bengal Natiollal 
Chamber apprehend that Ucwuring of agents will reti!U'd buain_ seriousl1 
p&1'1 j.cularly in the interior of Bengp.l there are respectable part time 
agent.s and they will all be deprived of their future commission and 
income. In this way, every society anti ull:>ociation has l:ipokcn "..i.c-
Dlently against this licensing clause. Just when this industry is develop-
ing, this Hill has been introduced and is being discussed here with various 
~ l l:l s amongst which this clause seems to be very reactionary. It 
FeeillS to me that clause 37 is the most harmful clause and, therefore, 1 
Ilropose its deletion. F'or over thirty yeara:-I shall take 30 years on1;1:-
the agellts have worked without any licence and, if anybody is to be 
thanked for building up this industry during the l>.ast thirty years, ~ ill 
these agents. They were so long undefined bodies ~  we. are geti;lDg 
tl)'iay a definition of ' Agents' on the floor of the House which only adda 
the words" licence under clause 37". This addition of a definition of 
" :l.gent " will certainly create great confusion. 

Sir Oowaaji Jehangir (Bombay City: Non-Muhammadan Urbanj : 
The definition of "Agent" is not before the House now. It will 
come later on. 

Mr. Ama.rendra Nath Ohattopadhyaya : Liccnsing of agents has been 
rtcommended by my Honourable friend, Mr. Sen, in his report to pro-
tect the public from the vagaries of persons who '~s  and act as agents 
of insurance companies. It has been said that various sorts of misre-
preselJtations are made by persons purporting to act as agents for 
procuring business with the result that innocent persons are very often 
,'ictimised. I do not think that for the vagaries of persons who are not 
agents we are .justified in going to put some impediment in the ,vay of 
pt'rsons who have honestly built up the industry and who will be hinder-
Ed in that in future. Sir, I believe this industry has a bright future 
before it. I do not think that licensing will prevent any wicked and 
\.nscrupulous person from posing as agent and cheating innocent persons 
in the villages. Generally, it is the village folk who nre cheated by a 
person posing as agent. In the o ~s, almost all the agents of dit'Ferent 
Mmpanies are known and they cannot possibly cheat those people who 
lire educated. Can this licensing really prevent anybody who is not an 
agent from posing as agent and cheating innocent people? I ilo not 
think it can. 

Sir, no case has been made out with regard to the dishonesty of 
agents which might have justified the authors of this Bill in bringjng 11 
licellF;ing- clause. An industry which haR thrived without any such 
licensing should be allowed to go on to further success. In ten years' time 
t.he monopoly of foreign insurance institutions has been broken and 78 
pCI' eent. of the business has come -into the hands of the Indian lifo insur-

. :lDCe companies_ I believe that if no hinderance is created by any s ~  law, 
if these insurance agents are allowed to go on in their own way, in the 
courSE! of another ten years the whole life insurance business will come to 
Inrlhl. Simnly on that aMount T shall appeal to the authors of this 
elnURc to wait and see the result of the freedom given to the agents. Sir, 
vR.g"llries cannot be stopped by any SOrt of licence. We have seen 
"aJ!lIl'itls amongst lawyers, solicitors, and aU sorts of licensed people ; and 
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[Mr. Amarendra Nath Chattopadh'1aya.] 
that justifiea my oontention that thi8 lioenaing will J?ot stop vagaries. Iu 
oonneotiol1 with this olauae, which oJUy refers to agente, I will refer to the. 
aehimmaeats of tm. age!1ta. If ~ 1  iDIaNn have aahiaved any suoeoBl 
it is not due to Managing Agents or chief 8pIl'ta but to these poor &gelAta 
who have simply, for their grub, exerted their utmost to briDg the poliC1 
holden to the insurers; and today we see, that in the oourse of ten ~ , 
the bu&in.ess haa increased from 37 crores .fA> 119 crores. That, Sir, is not 
a Dlean achievement for the agent. Every bit of i.ncome which the insur-
ers have made haa been the creation of these agent&. ~, in all our pro-
fessions licensing is only called for after a period of training. Here the 
agent" get no training and no education for tile profeuion. They come 
only through advertiseDlents in the papers and start life as agenta. Thq 
a1'e derided, they are not trusted, and they build up their busineStt only 
through honesty and honest l b.~ , and they do not dese"e to be 
tt'eated so lightly as we are treating them today. Sir, I am advocating 

·~ cause of these poor agents ......• 
An Honourable 1Iember: Poor agents I 
Mr. Aibare1ldta .ath OhaMIDpaclJl1aya: ...... yes, agents are all 

poor, they are not Managing Agents,--and about these agents I beg to 
read a few words which were spoken here by the Honourable the 
TJender of the Opposition. 

M'i'. ~ .  (The Honourable Sir Abdul' Rahim) : Honourable 
Mp.mbers have all heard that. I do not think the Honourable Mem-
her need ~  theDl. 

Mr. Amarendra N8!'th OhattopadbJa.:va: I will not take morc tim. 
thUD is necessary. He says.. . . .. " 

1Ir. President (The Honourable Sir Abdur Rahim) : 'fhe Honour-
able Member need not read that. Everybody has heard what the 
Leader of the Opposition said. 

Mr . .Ama.rendra ka.th Ohattopadhya.:va : It is better to remind fhe 
Houfle once again. 

111'. Pralident (The Honourable Sir Abdur Rahim) : It is not 
necessary. 

:Mr. Amarendra Nath Ohattopadhyaya : It those, Sir, are l ~ \' ~ 
of the Leader of the Opposition, I am extremely diffident about the result 
of my defence of the agents. 

Mr. Bhulabhat I. Desai (Bombay Northern Division: N(lll-
MUhammadan n.nral) : Sir. on a point of personal explanation, my 
Honourable friena ought til rend tlle exact '," ' ~ ~  I llsed, instead or 
misinterpreting rne. 

•. .lmarendra Hath Ohattopadhya.ya: Then. with the permission 
of the President, I will read it. He says on lioensing : 

•• If you diltinguitb between uehl empJo7Jilent alld tler.pl a daDgeroul emplor-
ment, you will eaaily lee tbe dilltinetion and the neeesaity of having a licenliDg aput. 
But I think my Honourable friend Mr. Jinnah will confirm me diat in many earllai' 
~  of erouoesamination, whenever a man had no employment and we alked hi. 
*t he 'Wal, he aaid he wu aJleitate agent or that he wall an ilInrallce agent, widell 
Will another word for ~ tllat when be could get hold of a pll he managed to p& 
hold of hil mo • ."..' J • 
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Sir, if that be the opinion of the Leader of the Opposition about the 
iDIJUranC8 agent, I do not know where I stand. Sir, it is not the ~ 
f_on of an insurance agent to go to a person and take hi. money and 
put it into his own pocket. He goes like a postal peon with proposal 
forms from the Managing Agents. He presses the proposer to save hi. 
money by insuring his life and this he does for his grub only : he does not 
get more than his grub. You do not know, Sir, how poor these agents ~ ; 
when they get nothing to fall back upon, they come to be insurance 
agents; but they do not know how to cheat people i they do not go to 
innocent people to befool them ..... . 

The Honourable 8tr Nripendra 8troar (Law ~b  : They 
sometimes try: that is all. 

Mr. Amarendra Hath Ohattopadhyaya: If they hac;l been di,,-
honest, this industry would not have grown to this height. ft is only 
on account of their honesty that 73 per cent. of the business has been 
brought to India; and if my Honourable friends, wbo are legislating, take 
care to respect these people who are poor, who struggle from day to day 
for a mere exi.s'tence, I believe tbey will be able to build up this industry 
and cent per cent. of it will 'belong to India in another ten ye8l"S time. 

T do not want to detain this 1I0use longer on 8 question which is very 
clear, which is simple and well known to everybody w-ho has got anything 
to do with insurance. I believe my Honourable friend, Mr. Sham Lal, 
who is connected with a big insurance company knows all these agents 
,.;ho work for them. They may he paying more to their Chief Agents ~ 
more to their organisers ; but the money they pay to the agents is not 
really commensurate with tbe service they render. I, therefore. move thil!l 
amendment No. 610 a.nd request the House to accept thiR and save these 
poor Sllents from the matter of taking out licences. 

Mr. President (The Honoura'Me Sir Abdur Rahim) : Amendment 
moved: 

II That clause 37 ot the BilI be omitted." 

Mr. Abdul Qatyum (North-West Frontier Province: GeneI'al) : 
Sir, I rise to oppose this ame.ndment hecause I think that the object whirh 
this Honourable House should aim at is the protection of the general 
public and by allowing so many people to act 8S insurance agents. without 
absolutely any control, we are setting a pTemium on fraud, dishonesty 
ad aU the doubtful practices which go with it. It has been said that 
the p88sing of this clause 37 into law will not prevent personation nnd 
the bad practices which exim. I submit that it might equally well be 
argued that Rection 302 of t.he Indian Penal Code should be I'epealed 
because, so far, it bas not Rllecet'ded in preventing murders. If lawyers 
are to be licensed, if all other classes who carry on various professicmR 
have to be licensed-I think even doct.ors have to get themselv8!'l 

. s~ . which is a kind of licensing-there is absolut.ely no reason 
~b  msurance agents, who go about collecting premia and transacting 
IDBUra!1ce business, should be allowed to go off scot free. There is only IDe thIng whieh I would like to see inserted in this elans&-a matteI' which 
H· would suggest to the Honourable the Leader of the House and to the 

onourable the Leader of my own Party. It is this : that if, in the 
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[Mr. Abdul Qaiyum.] 
matter of licensing, the l: ~  is allowed very wide POW8l'll, 
there is a great risk that it may lead to some sort of political victimisa-
tion ..... . 

The Bonourable Sir Nripendra 8ircar: May I give an aSiltll',IlHle 
to my Honourable friend, that we are willing to accept, on general lines, 
the amendment moved by Mr. N. C. Chunder, the result of .which will be 
that the Superintendent "ill have no option of any kind to refuse, unless 
the person is a minor or convicted of a criminal oftenc'e. and so on. 

Mr. Abdul Qaiyum : If that is done, we will be ~, satisfieu. 
Babu BaijDath Bajoria ~  Association: Indi:an Com-

merce) : l:)ir, I rise to support this amendment. My views about licen-
Bing of agents and questions connected therewith are too well known to 
the House and I need not repeat them. I beg to draw the attention of 
this House to the fact that this very amendment also stands in the name 
of Mr. Kuladhar Chaliha of the Congress Party, of Mr. Essak Sait and 
Mr. Ghiasuddin of the Independent Party: and Mr. Sri Prakasa in hi, 
amendments ~os. 611, 629, 641 and 647 wants deletion of this clause, 
part by part. I do not know what his views are today. But I will leave 
the matter there. J have said ·before that the licensing of agents will hit 
h81'd the smaller and younger insurance companies j and I am defending 
them from the onslaughts which I am afraid will come from the bigger 
companies, both Indian and foreign. The policy should be to live and let 
live. That should have been our motto; but, unfortunately, we have not 
heen following that policy here in this House. Though we may be in a 
minority here in this House, still I have the satisfaction -that all Members 
coming from Bengal, my Bengali brethren both of the Congress 
Nationalist Party and Don-Congress Party, Hindus and Moslemfl, are all 
uuited in this demand, excepting my poor friend, Mr. N. O. Ohunder, who 
is a detenu in the Congress camp. (Laughter.) I will not import 1J1l~' 
heat or passion into this debate. I will try to speak as sweetly as I 
possibly can ..... . 

An Honourable .lIember : What about the Law Member T He ~ 
also a Bengali. 

Habu Baijna.th BiLjoria: He is sitting on the Treasury ' ' ~ : 
if he had bef'!n on this side of the House, I am sure that both· he and his 
able assistant, Mr. Susil Sen, would hayc championed our cause much 
more flUCCMRfl111y and much o ~ ably than we have been able to 
do ..... . 

Sir Oowasji Jeha.Dgir : What has this proposition specially to do 
with a BrmgaJi , 

Ba.bu Baijna.th Hajoria.: 1 can answer my friend. Sir (;owaRji 
Jehangir. Tt bas to do with a Bengali hecause, .in Bengal, unfor-
tunately, we have got many small companies : therE' is only one big life 
insurance company-Hindustan Assurance : all the other big life insurance 
companiE'!'I are generally, fortunately or unfortunately, the monopoly of 
the province from which the Baronet comes. Now, the only remedy for 
us, in Bengal. is to amalgamate and to strengthen our companies j and 
we should amalgamate and form an United Bengal Insurance Company 
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Limited, in which we should get sever81 of the small compani.eal 80 that 
we may be able to hold our own ill the insurance business: and I can 
aMure my Bengali brethern here and outside this House that my humble 
services will be at their disposal. (Laughter.) I agree with the Honour-
able the Leader of the Opposition when he aaid that. if by prohibiting the 
system of rebates we have decided not to give rebates to the policy holders, 
we should \l ~ the rate of comm.iuion which has been proposed to the 
insurance agent.6. That will, I think, Sir, check dishonesty and fraud. 
They should only be paid so much commission that they should not be 
ubJe to part with any portion of it. 

Now, Sir, I should like to have information on one or two points with 
reference to section 37 from the Honourable the Leader of the House. I 
am making t.hese observatioM now 80 that I may not repeat them again, 
and I may not move amend.ments which stand in my name. In sub-
clause (3) it is stated that : "a licence iam.ed unp-er this section shall 
entitle the holdel' to act as an insurance agent for any regjstered WBurer 
hy whom he may be employed". I don't exactly understand ","·hat is 
meant by it. Has an insurance agent to take out ~  licences if he 
/lcts for separate insurance companies, or is it intended that he shall not 
Ilct for more than one company' I may inform the House that the 
practice which obtains at pres(',nt is that an insurance agent serves under 
ene or more companies. He t.akes the prospectus and information con-
~  two or three companies and places all that infonnation hefoT!' 

the prospective policy-hOlder and leaves it to the discretion of 'the pros-
pective policy-holder to choose any company with which he likes to 
iIlBure himself. Are we going to prohibit. this' Or the insurance agent 
will }mve to take out a separate licence and pay a separate fee and gand 
a separate application countersigued by each of the insurers' I want 
that elucidation from the Honourable the Leader of the House. 

Another point is this. I don't understand why' renewal of licencll:; is 
neceasary. 

Then the third point is this. In sub-clause (5) (b) it is mentioned 
that the Superintendent of Insurance may cancel the licence of au 
insurance agent if he haR knowingly contravened any provisions of thiR 
Act. As far as I have understood this Bill. the only provision which 
relates to the insurance agent is section 36 in which he is prohibited from 
giving any rebate, and t.here is alsQ a penalty provided in sub-section (2). 
Therefore, . I don't understand why this provision has again been put in 
herE'. Is it the intention that he should be penalised as well as his licence 
should also be cancelled T If it is so J would respectfully disagree 'vdth 
those who hold this view. Sir, I support this amendment. 

The Honourable Sir Bripendra. Sircar : Sir, I oppose this l1~ -
ment ..... . 

Pandit La.kshmi Kanta. Maitra (Presidency Division: Non-
Muhammadan Rural) : Quite right. 

The Honourable Sir Nripencira Sircar: Quite right, without 
encouragement from my friend, Pandit Maitra, T shall be able to go on. 

Pandit X .. lrebmi Ka.nt& Maitn.: Do you reguire any eneourago-
ment' 



LBGI8L.&.TIVJI ABDMBLY. [28T:B: SBp. 1937. 

The JIAmo1ll'able 8ir BripeD4ra Iirou': I hope, 8ir, that the 
strength of my opposition will not be judged by the brevity of my speech. 
I did not exactly understand why Bengal was brought in here. .As 
reprcbt the dtq)Ndations committed, I am iold that the Bengal tiger is 
DlOl'e powerful ~ other tisen, but why Bengal agenta should hay) 
more scope for mischief than agents of other provinces I do not know. 
The attitude Gf the young companies is easy to understand,-they wa.nt 
no licensing, they do not 'Wa.nt to fix the maximum commission, they don't 
want us to fix the working capital, but they want us to allow them to spend 
150 per cent. for their working expensES. That is the attitude which the 
llengal Group is taking...... " 

PaDdit LaJrabmi ltaua Maitra: They have never taken up that 
attitude. 

The Honourable Sir Nripendra 8il'oa1' : Then, Sir, my friend, Mr. 
Bajoria, asked me a question which, I think, is absolutely free from doubt, 
namely, an agent is not required by sub-clause (3) to take out a separate 
l ~ Jl J for each insurance company. If the law provides that a lawyer 
who has taken out a licence aball be authorised to -act for anybody who 
employs him, it does not mean that he has got to take out a licence for every 
'J ~ .  who goes to him. I don't see the slightest difficulty in interpreting 

sub-clause ( 3) . 
Then, my friend asked me if a person convicted of a criminal 

o!fence can do the 'Work of an insura.nce agent, and he asked what offences 
car. he commit, and he gave only one example. For instance, it is pro-
vi,lcd t1Jat a life company shall not carryon business in fire for which no 
depClJit is made. Supposing &11 insuranoe agent, l!!LviDg cot tbe licew:e, 
on behalf of a life company, procures a fire policy, why should he not be 
liable' That is the reason why we have put in general words. Sir, I 
oppose this amendment. 

Sir Oowujt Jeha.Dgir: 8ir, my friend, Mr. Bajoria has assured lilt 
his Bengali brethren that h,e is out to champion their cause. I don't 
think it is necessary for every one of us to shout from hou.'Jetops that we 
are here to protect the iuterests of all our brethem in Tndia, Ilnd we' 
don't take a provincial view on Bny subject. 

is : 

Some BODoura.ble IIlemben : Sir, the question may now be put. 
Mr. PrNlcIent (The Honourable Sir Abdur Rahim) : The question 

II 'that the quelltion be BOW put." 
The motion was adopted. 
Mi. President (The Honourable Sir Abdur Rahim) : The question 

" That elAuae 87 of the Bill be omitted. .. 
The motion was negatived. 
lIIr. Preaident (The Honourable Sir Abdul" Rahbn) : Then we come to 

amendment No. 612, No. 61S', No. 614, No. 615, No. 616. 
(The Honourable Member, Mr. 8ur,yya Kumar 80m, did not get up 

to move his amendment.) 
No. 617, No. 618, No. 619 ...•.. 



Mr. Iaryya. K'IUDIol' 10m (Dacea DiviBion:. Non-KuhammadaD 
~l  : Sir, I waRt to move my amendment No. 616. 
Mr. PrelideDt (The Honourable Sir Abdur Rahim) : The Honour-

able Member did not get up in time . 

• . Bu.ryya Kumar 80m: Sir, your voice is not audible at this place. 
So, I did not get up. 

Kr. Pr8lident (The Honourable Sir Abdur Rahim) : I understand 
the Honourable Member was not here. 

lome HODourable Members: He was here. 

Mr. Prllidat (The Honourable Sir Abdur Rahim) : The Honour-
able Member said he did not hear when his amendment was called out. 
Very well, which one do you want to move , 

Kr. luryya Kumar 80m : I want to move No.'. 616, Sir. 
1Ir. Prelident (The Honourable Sir Abdur Rahim) : I may again 

remind the House that the Honourable Member, who has got any amend-
ment in the list, must rise in his seat, when his amendment is called 
out. 

Mr. luryy& Xumaor 80m: Sir, I beg to move .... 
The Honourable Sir Nripenclra 8U'cv : May I make a statement, Sir, 

which may shorten the matter. My friend not only did not listen to the 
numbers which were being called o ~, but he did not also listen to what 
J said in the House. That is to say, I said that there is a far more satis-
factory amendment in the name of Mr. ~  to the Bame etrect and 
that I am going to take. 

1Ir. Buryya Kumar 80m: Which number is that , 
The Honourable 8ir NripeJUlra 8itc&r : o~ 624. 
Mr. 8uryya Kumar 80m : I shall move mine . 
•. Preaident (The Honourable Sir Abdur Rahim) : The Honourable 

Member said his amendment is covered by the one which stands in the 
name of Mr. Chunder. 

Mr. Buryya Kumar 80m : That is a different point, Sir. Sir, I moye : 
II That in Bub·clause (1) of clause 87 of the Bill, for the word' may' the wordl 

'shall unleas the applicant comes under Bub'eection (6) (0) of this eeetion' be 
lubatituted. " 

I have been asked by the Honourable the Leader of the House that 
my amendment is covered by Amendment No. 624 of Mr. Chunder, but 
that is not my point. 

1Ir. N. O. Chunder (Calcutta: Non-Muhammadan Urban) : May I 
explain f I sent in an amendment incorporating all these amendments 
together, but they have been split up, and, unfortunately, my amendment 
where I wanted the word ' may , to be changed to 'shall' baa been 
omitted. I left a oopy with the Government and I hope they will accept 
it if I move that ' may , be ohanged into ' shall '. 
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lII.r. Bhulahhai J. Delat (Bombay Northern Division: NOl1-Muluun-
madan Rural) : What really happened was this. One amendment was 
sent in covering what has now been split up into different parts, that 
ill Nos. 624, 662, 668 and 669. The office split up that amendment into 
a number of amendments as appertaining to each sub-clause. I am not; 
quarrelliQg with it, but the point is that if all of them were read together 
the scheme will be clearly understood. 'Vhen my Honourable friend 
reaches No. 624 he will be able to explain it. 

Mr. 8uryya Kumar 80m : If the Leader of the House gives all 
assurance that the word ' may , shall be changed into • shall ' and that the 
condition proposed in the amendment of Mr. C'hunder will be accepted, I 
shall withdraw mine. The Leader of the House says I am in the wrong. 
No. Now it appears that he is in the wrong. ' 

1tIr. President (The Honourable Sir Abdur Ra.him) : Has t.he Honour-
able Member, Mr. Som, leave of the House to withdraw his amendment' 

Bome Honourable Memben : Yes. 
The amendment was, by leave of the Assembly, withdrawn. 
lItIr. B. A. Sathar H. Buak Bait (West Coast and Nilgiris : Muham-

madan) : I beg to move: 
.. That iD sub·clause (1) of clause 37 of the Bill, for the worda ' three rupeea ' 

the worda • ODe rupee ' be aubatituted." 
Tht! meaning behind this amendment is very clear. The Bill pro-

vides that an amount of Re. 3 should be paid for taking out a licellue 
I am t.hinking of those agents in the mofussil who work for life insurance 
companies in the rural parts of India, and I think that Re. S will be a 
e:rl>at hardship on them. Even one rupee is a big amount, but as our 
amendment to drop out the licence clause is not acceptable to the House 
!lIld the House insists upon having licensed agents, I think the least that 
Wp- can do for our poor people is to levy the minimum possible charge. 
r, therefore, plead on their behalf that this amendment may be accepted 
and that a nominal fee of one rupee may be charged. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

II That iD Bub·clauBe (1) of clause 37 of the BiD, tor the word. ' three rupees , 
the words • ODe rupee , be aubatituted." 

Mr. 8I:i Pra.kasa (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural): Sir, Honourable Members will see that I have an aHf'l"' 
native amendment also, 80 that, in case this amendment should go to 
the abattoir, then No. 620 may be saved. I do not know exaa'tly the 
mind of the Government on the subject, but the amendments are there ; 
and it would. be best in any case to 1'educe the fee from three rupees to 
one or at most two rupees. -

lItIr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member has not moved his amendment yet. 

Mr. Sri PrakBIa : No. I am supporting No. 619. In case it does not 
go through, I shall move mine. My Honourable ~ , Mr. Bajoria, said 
that I had amendments on the Order Paper taking away the whole claUBf' 
piecemeal. I should like to explain lest he should think, I have changed 
my opinion, that I had an amendment No. 612 which substituted varioua 



other c1auaes for the clauses in the Bill; but as Mr. Chunder's amend-
ment came on and as .J! always feel that detenus, whether of the Govern-
men·:; or of the Congress, are always in the right, (Laughter) I felt I 
r.hould support his amendment instead. I hope that Government will 
agree to the amendment that haa just been proposed. The only consi· 
deration in this connection that is relevant is that it is natura.lly the 
de$ire of all sections of the House to make this department of Govern-
ment self-&upporting so to say. It was represented to me that this 
department of Government, as all other departments of Government, ia 
going to be very expensive; and it would be best that no part of that 
expense should fall on the general taxpayer. Therefore, I feel that it 
will be better if. Government itself would tell the House what exactly it. 
own computation is as regards the expenses of this department, so that 
in ease the expenses can possibly be met by a licence fee of one rupee ouly, 
we may move only this amendment and the Government will accept it. 
But if it should think that that is not possible we may go on to the other 
amendment. For the present, Sir, I support the amendment just moved 

·~ the licence fee for the insurance agent be reduced to rupee Ol1e. 

Dr. P. N. Banerje& (Calcutta Suburbs: Non-Muhammadan Urban) : 
There is no reason why the burden should fall on the poor insurance 
agent. 

The Honourable Sir Bripendra Sircar : I agree with the general prin-
ciple which my Honourable friends who have spoken before me have 
put before the House. It is not the desire that Government should make a 
profit out of this department. It is very difficult to calculate now whether 
Rs. 2 or 2-4-0 or 1-8-0 will meet the ends of the case, but as the s~ 
approximation that I could make, which must be more or less guess 
work, it ~ s to me that Rs. 2 is a reasonable amount. No actuary has 
yet been appointed and I do not know whether he can give me an exact 
figure. So far as my Honourable friend wanted to know as to what we 
are going to do, 1 may inform the House that we have not the slightest 
objection to taking No. 620 which is in the name of Mr. Sri Prakasa, but 
we think that one rupee will be too small ~  we oppose No. 619. 

Mr President (The Honourable Sir Abdur Rahim) : The question 
is : 

II That in Bub·elauBe (1) of elauae 37 of the Bill, for the words • three rupeea ' 
the words • one rupee ' be substituted." 

The motion was adopted. 

Mr. Bhulabbai J. ~ : In view of the fact that • one rupee' has 
been substituted for' three rupees " the words should be ' on payment 
of a fee of one rupee', etc. There is no qnestion of a prescribed fee 
which shall not exceed one rupee. 

'l"he Honourable Sir Nrlpendra 8frcar : To ~ l s  the thing, you 
had better move that amendment formally. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member had better put that in writing. Amendment No. 621 by 
Sir H. P. )lody. 
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Ifr ItP. -ilody (Bombay Mlllo'WnE!rs' Almociation: IDdian Com-
merce) : Sir, I move: . 

. II That iii. sub-clause (1) ol clause 37 of the l~ for all the words, occurring ah,,,. 
the worda I more than three rupee., issue,' the folIomg be substituted : 

, to any penon in the ease of all elaaBeI of buaiDe88 of in8uranee other thaD 
life, and to any indiTidual ill the ('aile of life iniuranee business upOn BUea 
perBon or individual making an applieation under thiJI section a lieenle to 
act as an iDaurrmee agent for the purpose of 80lieitillg or procuring: 
insurance buaine118 '." 

I am afraid I realise the fate of this amendment. 1, have discussed 
it witll. my Honourable friend, the Law Member, and I ~'  found him 
lIDlDoved, unreasonable, unaccommodating and unresponsive! I must 
put forward my point of view all the same. In the case of compalliea 
which are DOD-life companies, that is, transacting fire, accident or marine 
business, it is the usual thing to have finns acting as agents. Now, as the 
seetion is worded, firms would be precluded from acting as agents, and 
only individuals would be allowed. That, Sir, would disorganise busi-
ness, and I do not see for what reason that is sought to be done. If it i. 
contended that.a finn means an undefined agglomeration of people, then, 
under the rule-making powers whieh the Goverilmeat have, they can easily 
1&7 down that every single member of the firm must take out a license 
before he can be allowed to act as an Agent ; Government ought not to 
disturb without any special reason the existing practice by which firma 
8ft; aoting as. agents of non-life companies, and it is to emphasise that 
that I am moving this amendment. 

Mr. Prelident (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

" TbU in Bub·clause (1) of clause 37 of the Bill. for all the words, occlU'l'iDg aftel' 
the worda ' more than three rupees, issue,' the following be 8ub8tituted : 

• to an)' pelion ill the ease of all claaae8 of businesB of inauranee other thaD 
life, and to any individual ill the ease of life iJ18Urance bU8il1esa upon 8uch 
penon or individual making an appHeation under this section a lieenle to 
act as aD inaurance agent for the purpol8 of 80liciting or FDeuriDIr 
inaurrmee buain81111 '." 

The Honourable Sir Nrlpendra Sircar : I oppose this amendment. 
)(7 Honourable friend said that I was unresponsive and unmoved but I 
regret to say that during the discUSBion I found my Honourable friend to 
be unreasonable, unintelligent and unaccommodating. The point which 
be has put forward is: 'why should not firms be allowed to act '. lIe 
concedes that every one of the firm should take out a licence. Very 'W'Jll, 
if thnt is so and if A. B. C. D. each take out a licence and finn mefms 
A, B. C. D, is there anything to prevent Sir Romi Mody describing that 
8rm as entitled to carry on businen of non-life agents but 'What my 
friend will not, in his unreasoning obstinacy, see is t.hat when he nses the 
word' pemon' it includes also a company. It includes also an anin-
corporated body of individuals. 

Sir ][ P. Mocly : I laid any 8m .. reghtered under the Iadian Partner-
ship Act. I made that suggestion before. 

The BOIlourabl. Sir Nripenclra 8frcar: There are thOUl8nd and 
oDe · ~ J oJls made during the course of an hour every day. I CIlDDot 
attend to them but I can oppose this amendment on the I'l'omd that it it-
lluintelHgible and unworkable. . 



-. 

Sir Oowuji JehaDcir : I think, there is something in.hatSit' ·Homi 
Kody said. Some incODvenienee will be caused in fire insurance buainaM. 
1,under.tand that firms are now oommiasion agents. I will put this tG bJ,7 
Honourable friend. He has given til a draft of a definition of an agat. 
If he will add to that draft definition, two worda I think it will meet the 
point of view of ..... 

.111'. Preaiclent (The Hou.ourable Sir Abdar Rahim) : [ cannot allow 
any amenciment without notice. ' 

Sir Oowasji JebaDgir : I am not giving notice of any amendment. I 
am merely suggesting to my Honourable friend, the Law Member, for Ilia 
r.oDsideration in the future ...... . 

lIt'Ir. President (The Uonourable Sir Abdur Rahim): Not in connec-
tion wit.h this amendment , 

Sir Oowasji JehaDgir : In order to meet the. point of view of the 
Mover of tltis amendment. 

Kr. President _(The Honourable Sir Abdur Rahim) : Ther;e is an 
amendment before the House and that is the only amendment that cu 
be considered. If the Honourable Member has any suggestion to make 
he can make it privately or if he wants to move any amendment he must 
give notice. 

Sir Oowasji JebaDgil' : I am not moving any amendment. Let IDe 
l"peat what 1 was just saying. I think the Honourable Melllber will 
aeet the point of view of those who feel, as Sir Romi Mody has felt, if he 
will add the word • firm " qualified by any other words that he mllJ-
ohoose to the definition of insurance agents. If he will consider that, 
tAwe will be no harm done. The pomt is that there are firms at present 
doiDg this sort of work. 

The Honourable Sir Nripendra 8ircar: They are not restricted by 
this amendment. 

Sir Oowasji Jeba.Dgir : Why disturb the present practice, unless there 
is very good reason to do so. If A, B, C, D, have beeD dointt business, 
allow the.M to do so. It does no harm. It infringes no princIple of the 
Bill. Therefore, I would respectfully submit for the consideration 0' 
the Leader of the House that the same point of view can be met by a little 
amendment to the draft amendment which has been already circulated 
for the definition of an insurance agent. 

Mr. Bhulabbai J. Desai: May 1 point out this, Sir. I think the point 
1 P ••• was made by the Honourable the Leader of the HOll'ie, 

but I may explain it in view of the difficulty which 
appears to my Honourable friend, Sir Cowasji J'ehangir. The poiut is 
this. If A, B, C and D are members of a firm, and if A, B, C and n all 
of t.hem take ou·t licences, there is not the smallest objection, either in law 
01' morality, to describing it that X. and Co. are agents of 80 and so. But 
if D is displaced by Sir Homi Mody, then it would be an incorreet descrip-
tion. So if he is added there, then he has also to take out two licences and 
then the partners will be A, B, C and Sir Homi Mody who is also a l ~  
agent. There will again be no difficulty in describing it. The point is 
that inasmuch 88 the name of a partnership is a mere label in law, It is not 
a legal entity. If ~l  is a fluctuation among the members, aU that the 
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[Mr. Bhulabhai J. Desai.] 
eeetion requires is that anybody who comes in as a new member should 
take out a licence and the description of X " 00. 88 ageDtI, chief agents, 
principal agents, great agents, small agents, will still be applicable to them, 
and, therefore, there is no practical d.iftlculty in complying with this pro-
vision. 

Sir H. P. IIody : Sir, I am thoroughly unconvinoed, but t shall \vith-
draw my amendment, if I may. 

The amendment was, by leave of the Assembly, withch:awn. 
Mr. N. O. Ohunder: Sir, I crave your permission to move Nos. 624:, 

662, 668 and 669 together ..... . 
Mr. President (The Honourable Sir Abdur Rahim) : I think you had 

better move No. 624, and then you can move 121e others. 
Mr. H. O. Chunder : I move, Sir: 

c. That in Bub-clause (1) of elaU88 37 of the Bill .atter the word. • under thia 
teetion' the words ' and not .utrering from an1 of tht; diaquaWIeatioDl hereiDafter 
mstioned ' be iuerted." 

My scheme is this,-that the licensing should be automatic, and in 
order that it may be automatic, I desire that instead of having qualifica-
'tions prescribed, we should have disqualifications mentioned in the alall. 
balf 80 that anybody who BU1fers from the disqualifications mentioned in 
the clause itself will not be en'titled to the licence, and if he gets the licenoe, 
the licence will be liable to be cancelled. That is the scheme, Sir, and that 
is wLy in amendment No. 662 that scheme is embodied, and, similarly, in 
sub-clause (4-) which deals with renewal I put doWD, •• if tho Mpplicftnt 
does not suffer from any such disqualification ". Similarly in 668 [ set 
out the disqualifications and in 669 I set out the grounds on which the 
licence may be cancelled, 80 'that if all these amendments are taken together, 
it might be more convenient. 

lIIr. President (The Honourable Sir Abdur Rahim) : It. i!l a matter 
of procedure. The Honourable Member can move the first amendment and 
can explain the effect of his other amendments of which he has given 
notice. 

Mr. N. O. Chunder: That will be the effect if all these amendments 
are carried. So, just as a first instalment, I have moved amendment 
No. 624 above. Then, if this amendment is carried. I should like to move 
with your permission-and I hope the Honourable Member will also agree 
to it-that the word CI may " in line 1 of clause 37, sub-clause ~ , shall 
also be changed into" shall It. 
, 1Ir. Prelident (The Honourable Sir Abdur Rahim) : Is there an 
amendment to that dect , 

1Ir. If. a. Chunder: If my amendment is carried and if the word 
c, Jllay " is retained, then it will have no meaning ; it is only a verbal 
amendment. 

:Mr. President (The Honourable Sir Abdur Rahim) : Is there any 
,other amendment to tb.t etfect , 
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Xr. If. O. OInuuIar : Mr. 80m had an amendment to that effect and 
he withdrew it On that condition, that· if my amendment is carried, the 
word •• may " shall have to be changed into ., shall " as a consequential 
amendment. I shall put it down in writing now. 

Mr. Pteaident (The Honourable Sir Abdur Rahim) : You can move 
it as a consequential amendment afterwards . 

.Amendment moved : 
" That in sub·clause (1) of clause 37 of the Bill, after the words • under thil 

aection ' the words • and not Bulfering from any of the disqualifications hereinafter 
montioned ' be iDBerted." 

Mr. T. Ohapman-llortimer (Bengal: European) : May I just ask. 
question' I, unfortunately, did not quite hear you when you gave your 
ruling as to the other amendments which were part of Mr. Chunder', 
scheme. I did not quite hear you ..... . 

Xr. President (The Honourable Sir Abdur Rahim) : They will be 
moved in their order. 

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: 
Non-Muhammadan Rural) : Sir, it appears to me that there will be some 
difficulty. If the subsequent amendments laying down the disqualifica-
tions are not accepted by the House, what will happen' It will lead to 
an anomaly. I am not speaking either for or against the amendment ; I 
am only pointing out an anomalou!! result if all the amendment!! laying 
down disqualifications are not taken together. 

111'. President (The Honourable Sir Abdur Rahim) : The House, I 
take it, will bear in mind that this is part of a scheme which is set out in 
the other amendments. 

The Honourable Sir Nripendra Sircar: May I make a suggestion, 
Sir, Under the rules of procedure there is nothing to prevent you from 
allowing these amendments to be moved although they relate to different 
clauses. This House has very often considered an amendment to a <Jubse-
quent clause before the previous one has been disposed of. This is a very 
peculiar pOliition and as a special case, unless there is something in the 
rules which absolutely debars the Chair, I would suggest that be may be 
allowed to move Amendments Nos. 624, 662, 668 and 669 together. But if 
there is a rule against it, I shall follow whatever you decide. 

Mr. President (The Honourable Sir Abdur Rahim) : The difficulty 
is that this is an amendment to sub-clause (1), and there are other amcDlI· 
menta to sub-clause (1). The other amendments which Mr. Chunder 
wants to move now relate to Mub-clauses (2), (3), (4) and (5) which come 
afterwards. I do not see what difficulty there can be in dispolling of thtl 
amendment to sub-clausc (1). I think the Leader of the House, who is 
in charge of the Bill, will advise the House as to the effect of the other 
amendments. 

The question is : 
" That in sub·clause (1) of clause 37 of the Bill, after the worde ' under thi. 

I8etion ' the wordll • and not Buffering from any of the di8qualifit'.ations hereinafter 
mentioned ' be inaerted." 

The motion was adopted. 
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•. •. O. 0Juuuler: May I, Sir, now move the IGlI8eIluential amend-
ment. I be, to move : 

." T_t ia lub-elaaae (1) of cia .. · 87 of the Bill, for tile word ' mal " in the Ant' 
llile, the word ' shall ' be IUbet.ituted." 

Sir, I move. 
Mr. President (The Honourable Sir Abdur Rahim): The question 

is: 
" That in lub·clause (1) of clause 37 of the Bill, for the word \may " in the first 

line, the word' lhall 'be lubetituted." '.~ 

The o o~ was adopted. 
1I'r. T. OhapmaD-lIortimer : Sir, I beg to move: 
"That in sub-clause (1) of clause 37 of the Bill, the worda 'and co11eotillg 

insuranoo premiums " occurring in the seventh line, be omitted." , 
This amendmt'nt is consequt'ntial to the amendment I moved to clll.U1i8 

35 of the Bill to provide for the case of Banks and others to eoller.t 
premiums on behalf of insurers. Sir, I move. 

1I'r. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

•• That ill sub-clause (1) of clause 37 of the Bill, the words ' and collectiq 
inltlTlnce premiuma " occurring in the seventh line, be omitted." 

Mr. Bhulabhai J. Desai: I think my Honourable friend, Mr. 
Chapman-Mortimer, ha.'1 a point of view in mind which can be met if you, 
(Inly reduce the clause as it stands now. What he desires-and I appreciate 
what he wants--is that individuals who merely colle(1t premiums need not 
be treated as licensed agents and tbat is met by the QIause as it stands 
because it is Ollly a person who solicits or procures and al90 oll ~ who is 
hit by the section. Therefore, the person who merely collects is not hit 
by the section and I think the amendment is unnecessary to achieve thf' 

- pllrpose which he wants. 
!'he Honourable 8ir Nripendra 8ircar : So far as we are concerned, 

we accept thp construction put ..... . 
Mr. Bhulabhai J. Desai : I have explained the position, but I have no 

objection to the amendment. 
The Honourable 8ir Nripendra 8ircar : J would like to know from 

Mr. Chapman-Mortimer. whether, after hearing Mr. Bhulabhai Desai, he 
really wants it because the language, as pointed out by my Honourable 
friend, Mr. Bhulabhai Desai, is that there is the word ' and', which is 
cOll,innctjYe, Emd by mere collection he does not come unelcr clause 37 (1). 
80; we arc nil of one mind as to what is intended and I !';ce no reaSOn why 
this amendment is really necessary. I would ask my friend to think 
ahout it. 

Mr. Bhulabha.i J. Delai : There is one point of view which I omitted 
to mention and in view of that consideration I think the Honourable the 
Law Member will accf'pt tllf' lI,mendment. It may easily happen that a 
man may want to act merely as soliciting or procuring business, without 
collecting and we do not want to bar such a man also. So, the best course 
wopld be to omit the words' and collecting insurance ~s '. 

The Honourable Sir Nripendra Sircar : Sir, T have no objection. 



.... Prelidem (The Honourable'SiI' AbdUl' Rahim) ': The qUeitiOD 
ia: 
• II Thlit in. Bub·clause (1) of claulle 37 of the Bill, the WOrdB 'and eolJeetiDl 
uuuranee 'prelDluma ff occurring in the seventh line, be omitted." 

The motion yvas adopted. 
The Assembly then adjourned for Lunch till Half Past Two of tb, 

•• I 

The .Assembly re-assembled after Lunch at Half Past Two of thf 
Clock, Mr. Deputy President (Mr. Akhil ~  Datta) in the Chair. 

Mr. H. A. Bathar H. Bssak Bait: Sir, I beg to move : 
" That in aub-clause (I) ot elauBe 37 of the Bill, atter the warda • regllltencl 

uder this Act ' the words I or by the President at the Broker.' or Agents' A88ociatioll 
rllgi.tered ill accord/Ulee with rulea prescribed under this Act ' be iDlarted." 

Sir, sub-clause (2) of clause 37 says: 
" An application under this section ahall be eounteraigned by at leaat one insurer 

registered under this Act." 

Sir, this restriction is one that many of us do not like to have. We 
wonld ~ like that the Superintendcnt of Insurance should be autho-
rised to grant licence on applications made directly to him. But the 
Select Committee decided to, have it this way and until the Select Com-
mittee's report was out, many of us agreed in thinking that this was 8 
aalutary provision. But certain developments that have taken place after 
this make it difficult for us to agree to have this provision in the Bill as it 
has emerged frQm !,ht' Select o ~  Either that provision has to be 
deleted altogether or amended in such a way that this power of counter-
signature may be given to more persons than the inaure!' alone. Sir, I am 
l'8liably informed that in Bombay the Association of Fire Insurance Com-
panies have already a proposal to amend their rules in such a way as to 
make it difficult for applicants for endorsement to get that endorsemellt 01" 
counter-signature as required by this clause. The very first of their pro-
posed rules says that such counter-signature can be given only on the 
approval of a sub-committee which will he in charge of this business of 
granting counter-signature to applicant". This is creating unnecesHary 
restrictions Which ~ BilI itAf'lf doe.q not contemplate. 

The Honourable Sir Nripendra Sircar: May J intervene at this stage 
and say that my Honourable friend snggests that either his amendment 
should be accepted or that the condition that the application should be 
counter-signed by the inRurcr may be omitted. I really have no objection 
to delete that, hut to ha.ve the Brokf'rs' Association also is very difficult, 
beCause it is an outRide body. J (10 not know whllt their qualification" or 
rules will be. Tbere is no amendment for the deletion of that. 

Mr. H. A.. Bathar B. Bssak Bait: I think there is an amendment to 
t11at pft'ect in the name of Mr. Sri Prakasa and others. 

Th., Honourable Sir Nripendra Sircar : If that i" 80. I can accept 
that when it comes. 

An Honourable Member: But it haH been passed over already. 
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t'he BoDo1Ira.ble Sir BripeDdn 8iraU' : If, witil tJle permiuion of 
the Chair, my Honourable friend will move it, I have no objection. 
The position,· Sir, seems to be this. There is an amendment No. 629 in 
the name of Mr. Sri Prakasa and others, to the effect that 8ub-clause coa) 
of clause 37 be omitt-ed. That was not moved. My Honourable friend, 
Mr. Essak &it is now moving that the power for counter-signature be 
giVOll also to Brokers' A.asociatiOlJ. and So on. Well, I am prepaNd to 
oJter t.o my friend that I would rather have the deletioJl of sub-('lauSl 
(.fJ) altogether than give power to Brokers' Asaocia.tion, etc. Hut, 
~ that amendment has been passed over, may I requeSt you, HiI', that 
in the special circumstances you will allow t.hat to bl' moved. If you 
allow that to be moved, the difficulty will be solved. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : If that .is the 
wish of the House. I have . no objection to amendment No. 629 being 
moved now. 

Mr. 8ri Pra.kaA: Sir, I beg to move: 
" That 8ub-clauae (6) of elau8e 37 of the Bill be omitted." 
Mr. Deputy President (Mr. Akhil Chandra Datta) Amendment 

moved: 
" That 8ub-elause (6) of elause 37 of the Bill Le omittt:d." 

Mr. T. Oha.pm&D-Kortimer: Sir, I should just like to ask the 
Honourable the Law Member what he has in his mind while supporting 
the deletion 0.£ sub-clause (oa) of clause 37. How does he propose that 
applications should be made, simply by an individual without any 
authority! 

The Honourable Sir J!fripendra Sirca.r : So long 8JI he is not under 
any of the disqualificatioDs. The amendment of Mr. Sri Prakasa state. 
the specific grounds for disqualification like minority, conviction for 
a criminal offence and so on and so long as those disqualifications are 
not tJlere, he will have his licence just as today any broker can take ou* 
a ]j('tmee without counter-signature from anybody. 

1Ir. Deputy Prelident (Mr. Akhil Chandra Datta) : The question 
i. : 

" That 8ub·clause (I) of elause 37 of the Bill be omitted." 

The motion was adopted. 
BIr. T. Oha.pm&D-Mortlmer : Sir, I have given notice of an amend-

ment which runs thus : 
" That in 8ub·elause (3) of elause 37 of the Bill, aU the word! after the wordl 

, an,. registered iDlurer ' be omitted." 

While I was discussing this point with my Honourable friend, Mr. 
Sen, we were discussing the question of whether or not our Group 'II 
amendment for the deletion of the words • by whom he may be em-
ployed ' and the subFlitution of the word • appointed' would meet the 
'lJse of certain ~1  who had approached him earlier in the 
morning. And then aftenvards I suggested to him that possibly it 
would be easier to delete these words altogether, and it would 
probably save complications. But I am in the hands of the 
House in this matter and I will not press it if the HOllse 6ioes not wish 
it. 
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The Honourable Sir Kripendl'a 8ircar : Sir, I may explain the posi-
ROIl. I have received notice of the amendment just now. My 
Honourable friend wants the deletion of the words " by whom he may 
be employed". As a matter of fact I do not see that any uHeful pur-
pose is served by keeping those wor{ls. After all it does not require 
any counter-signature by the insurer and, in that view of the case, the 
words may be deleted. No man can act for another unless he is em-
ployed by him. 

Mr. 1'tL Ananthaaa.yauam Ayya.ngar (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural): Sir, there is one thing to be 
considered. The words are, "by whom he may be employed". He 
may not be employed by the insurer at all. He may be employed by a 
middleman. The chief agent, for instance, enters into a contract with 
the insurer that he should supply so much business during the course 
of the year and he employs his own agents. The terms of the contract 
are such that the insurer is not responsible for the conduct of the agent 
and it is the middleman or the chief agent who is responsible. 

The Honourable Sir Nripendra 8ircar: I am afraid I do not 
quite follow. What is gained by keeping those words. "by whom he 
may be employed '" If he is employed by the Chief Agent, he is under 
the insurer and, surely, he is acting for the insurer. 

Mr. K. 8anthauam (Tanjore cu·m Trichinopoly : Non-Muhammadan 
Rural) : His point is that the insurer should take responsibility for every 
agent whether appointed by himself or by the Chief Agent. 

The Honourable 8ir Bripendra Sircar : That is now gone, as a result 
Clf t.he amendment which has been accepted by the House that counter-
.'lrnature is not wanted. 

Mr. M. A.nanthaaayanam Ayyangar: That counter-signature ilJ 
only a formal affair. One insurer may o s ~ and another 
insurer may take him. Whether clause 2 is. there or not does not dect 
the question. My point is this that the middleman is directly the agent 
under t.he insurer for all purposes. He enters into a contract with the 
insurer that he will procure for him a certain amount of business every 
year. Then this middleman employs an agent to do this work for him, 
and, as between the insurer and this agent, there is no privit.y of con-
tract. I want a direct relat.ionship to be established between the field 
worker on the one hand and the insurer on the other. 

The Honourable Sir Nripendra Sircar: I will not argue it any 
further. It is the option of the House to accept it or not. 

Mr. T. Chapman-Mortimer: Sir, I will now move it formally. t 
move: 

" That in 8ub-clause (8) of clause 37 of the Bill, &11 the words after the warda 
• aD7 registered insurer ' be omitted." 

I quite anpreeiate the point which ~ s just ~  made b~ D!-y 
Honourable friend, Mr. Ayyangar, and I think there )& &ubstunce In It.,. 
but as a matter of fact we in this Group have an amendment to :;ub-
clause (2) of clause 88 which will, I .think, ~  the responsibmtr with 
the insurer for doing any kind of b sl ~ ss With Rome one ~ o IS not a 
proper licensed agent. That I think Will clear away the ddliculty that 
is present in his mind. I entirely a.gree with my Honourable friend,. 
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I Mr. T. Chapman-Mortimer.] 
the IJ&w l\tt'mber, that now that sub-clause (2) he,s been taken dftt, 
these words •• by whom he may be employed " aTe no lo ~  of any 
use. But quite apart from that, there is the question to which I had 
occasion to refer the other day, namely, that an agent is not an em-
ployee of the company ; and we, ourselvell, in actual fact, ~  an ~
ment to substitute another word for that. But owmg to varIous 
amendments that have been Y,"'\' carried to the earlier clalL'Ies 35 
to 37, it waR going to be a very complicated matter to insert the word 
.. appointed" instead of " employed" ; because you. ml,y "have llJ ~ s 
who are "employed" and agents who are cc appoInted . I thlDk, 
therefore. that this solution of deleting these words i$ really the 
simplest, and the point to which my Honourable friend, Mr. ,.\.yyangar, 
has drawn the attention of the House can, a8 I said, be -met by our 
amendment 't<. sub-elause (2) of clause 88. 

Sir, r move. 
Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment 

D".oved : 
" That in sub·elause (3') of clause 37 of the Bill, all the worda after the worda 

I any registered insurer ' be omitted." 

M'l'. B. Batyamurti (Madras City: Non-Muhammadan Urban): 
Sir, if the contention of the Honourable the Law Member and the 
Mover of the amendment is that these words : •• by whom he may be 
employed" are a surplusage, I would plead for their being left &8 they 
are, if really there is no harm done by these words. I am rather in favour 
-of leaving there; and I will give one reason. ~J s  (1) of clau. 
38 says: 

•• Every maurer sball maintain a register .howing the name ud addreBB of eft!')' 
lieeDl!led innrance agent appointed by him and the date on which hi. appointment bepu 
and the date, if any, on which hi, appointment eeued." 

This, undoubtedly, contemplates every insurer baving a register of 
all the agentB employed or appointed by him, whichever word the 
House may presently decide on. The scheme of the Bill contemplates 
not insurance agents acting in the air, all it were, for all the insurers iI\ 
the world, but only agents on the register of either ODe or more imlUrers. 
It seems to me, therefore, that while the words may be n surplusage,-
and I will not quarrel with the Honourahle the Law Member on his 
point that no man can act for another unles8 he if! employed,-the 
l1tmost that can be said is tha-t they are a surplusage, and I would rather 
Ieavl' them as they are. 

'('he other point is this. I do not like to contemplate a large num-
ber of immrance ag-cnts who are not employed by anybody in parti-
cular but hover about the whole of geogra.phical India or outaide, and 
go about flaying that they arc licensed agents and. therefore. they can 
represent all the insurance companies in the world. I think it will 
'int.roduce confusion in the insurance busiuefls; it will serve 
no one'R interest. It will not serve the interest of the in.'Iurer, or 
of tll£' al!ents, or of the policy-holders. In these circumstances, I would 
Ask the Law Member to reconsider his attitude in the matter, and 
rath£'r Jet the ,voros stand there, Rnd not accept the amendment. In 



any a8e, I would plead with the House that, if the utmost that eiln be 
.. id against these words is that they are a surplusage, 1 am rather in 
favour of keeping them a8 they are . 

•. It 8. Alley (Berar : Non-Muhammadan) : Sir, I do not think 
there is any virtue in retaining the words because' their retention does 
not really help to make the clause more intelligible than it is already. 
I do not realise that there is going to be that anarchical state of things 
which Mr. Satyamurti has referred to if these words are taken out. 
What we have been doing in clause 37 is this : on certain conditions a 
IWUl ('&11 get a licence and call himself an agent: 'but he is not entitled 
tQ ~  as agent of any other company unless that company gives that 
man authority to act for it. So, because a man has been allowed to 
~  out a licence of an agent, I do not think there is any pos'libility 
of that man passing himself as an agent of all the insurance companies 
in thi!l country. If" he wants to pose himself off likc that, he will 
expose himself, in no time, in my opinion, and ~ man will take that 
risk. So there is not that danger. I do not think that by the deletion 
of tht'se words " by whom he may be employed " we are in any way 
creating any difficulty as regards the relation that may exist between 
that man and any supposed company. No relation can exist between 
on agent and a company unless there is some kind of agreement. It 
virtnally and necessarily implies that. Before any man can pose aR an 
a,ent of a company there will be some kind of contract and the agent 
wHl have to show it. No man will take the risk' of passing off as an 
agent of any company unless he shows that his name is entered on the 
register of that very company as its registered agimt. That alone call 
give that man the authority to pass as an l ~ . Therefore, ~s  
words in section 38 which require the entry of the name of that man 
on the register do not necessarily make it incumbent upon us ihat 
the words " by whom he may be employed " in clause 37 should also 
be retained. I, therefore, support the amendment moved by "Mr 
ChallnJan-Mortimer. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is: 

.. That in Rub·cmuAe (3) of clnu8e 37 of the Bill, ul1 the words after the words 
I .uy registered insurer ' bl' omitted." 

The lrIotion was adopted. 
Dr. P. N. Banerjea.: Sir, I beg to move: 

" That Aub·dauae (4) of clause 37 of the Bill be omitted." 

This sub-clause provideR that a licence issued to an agent has to 
expil'e on the 31st day of March every year, and he is obli,ged to take 
out .!\ licence once every yl'ar. Now, the omission of lll~ ~ b- l~  
will lIlt'an that onee an agent hilS obtained a licence he wIll. conttnue 
to act a,s an agent until his licence is cancelled b~ !he . ~l l '  
of Insurance. It need not be pointed out that It IS very dIfficult for 
an ll!l'l'Jlt, who may live in 1\ mofussil village, to. go ~o a town, perhaps 
a prel'idency town, 'to obtain the renewal . of l~ lIcence. The.refore, 
I urge fJbat once he obtains a licence let hIm contmue to be a. ~  
until hi'! licence is cancelled, that it to say, until he does somethmg 
'Whlrh will entitle tll(> Superintendent to cancel his licenel'. I bope, 
therefore, that this amendment will be accepted by the House. 
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Mr. Depuq Pl'lldcleU (Mr. Akhil Chandra Datta) : Amendment 
moved: 

" That lub·cJaWle (4) of eJauae 37 of the Bill be omitted." 

Mr. It. 8a.Dtha.nam : Sir, I rise to oppose this amendment beeallle 
if it is accepted the whole list of agents will becoJ;De useless : there wdl 
be persons who have ceased to act as agents : there will be persons 
who are dead and until their death is notified, nobody will kno,., 
whether they continue as agents or not. We want to have a live liat 
to which we can refer and see whether a man is an. agent or not : 
tbis live list can be maintained only if it is renewed pe..iodically. We 
have made the getting of licences very easy: we have reduced tho 
licence fee to one rupee and there will be no counter-signature by an 
iusurer. As for the argument. that the agent will have to go to a 
town, the licence can be sent by post for renewal every year. 1f we 
allow this amendment we shall be nullifying the licensing section. 
Either "'e have a licence renewed periodically w¥.h all its implication!, 
or w(' do not have any licence: Sir, I oppose the amendment. 

Mr. Bhula.bhai J. Desai: Sir, if the Honourable House will remember 
th!lt. in the scheme of my Honourable friend, Mr. Chunder, this part i. 
eovered by his amendment No. 662-" that for the word' may' the worda 
, if the applicant does not sufl'er from any such disqualifications' be 
substituted "-that will meet the point, and further that in view of 
the reductinll of the fee to one rupee in clause 37 there will be a similar 
reduction in sub-clause (4) ..... 

Pedit Labbmi It&Dta IIattra : This is about r.enewal. 
Mr. Bhula.bba.i I. DeB&i : I know it : I was, I thought, pointing out: 

a fair middle course which may be adopted. . 

ja : 
Mr. Deputy Prelident (Mr . .Akldl Chandra Datta) : The ~ o  

" That lub·claule (4) of ~  37 of the Bill be omitted." 

'rhe motion was negatived. 
Dr. P. N. BanerJea : Sir, I beg to move: 

" That in eub·elaule (I) of elause 37 of the BUl, for the words' eaeh year " 
occurring in the leeond line, the words • at the end of every period of three yean ' be 
I1lbBtituted. ' , 

Sir, I have already pointed out the difllculty which every insurance 
3 agent will be put to if he is asked to renew his licence 

P.M. every year. Therefore, I suggest that provision may be 
made to enable him to renew his licence once in every three years. ThiI 
~ J1 mitigate the ha1'dship to some extent. 

Mr. Deputy President (M1'. Akhil Chandra Datta) : Amendmeni 
movt>d : 

"That in lub·cJauBe (I) of elause 37 of tbe Bill, for the worda ' each year " 
oceurring in the lerond line, the worda • at the end of every period of three yean ' be 
eubltitnted. ' , 

Mr. Abdul Qaiyum: Sir, I oppose this amendment. If RH. Shad 
been l·~ , we could have accepted this amendment bllt tl1e fee having 
been !"I)illlced to Re. 1 only, the whole thing will become 1\ farce if we 
accept this amendment. 
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•. •. A. ~ .. Bu&k Ia.it: Sir, I support this amendment. 
The reasons are obvious. I should have preferred to suggest that 
once a lieence is issued, it need not be renewed at all, but if you. permit 
that it should be renewed once in every three year.s it will mitigate the 
di1llculties of ~  agents to some extent. 

111' ... I. hey: Sir, the question of a fee has no relation to the 
question of period. The point is whether a licensee should be called 
upon to renew his licence every year, whether it Will cause harassment 
to the agent and whether one year's period for renewing the licence ia 
not a very short period. If the licence is allowed to remain in force 
fer threc years, the suggestion is certainly reasonable. Then the difti-
eulty pointed out by ~. Santhanam will arise, because we were amoue 
to fix some reasonable period and the register of the compariies agents 
win be periodically revised up-to-date. So, unless the object of my 
friend is to secure Re. 2 more to the Government Treas1l1'1 from the 
pockets of each agent, there is no meaning in the oppositioll. 'rhe 
amendment proposed is quite reasonable, and I c.ommend it. 

The Honourable Sir Nripendra Ifrca.r: Sir, I oppose this amend-
ment, Rnd I shall add only one sentence. We are continually hearing 
of harassment, but licences are renewed every year' by lawyers, by taxi-
drjvers, by motor car owners and by many others. Therefore, the question 
of harassment cannot come in when we ask the insurance agents to renew 
thf'ir licences every year. . 

Mr. Lalcha.nd HavaJra.t. (Sind: o - ~  Rural) : Sir, J 
support this amendment. I think it is wrong to say that lawyers hav", 
to renew their licences every Yf'ar, b ~ s , in the' Bombay Presidency, 
lawyers have to renew their licence onoe every three years, and we have 
got an example here which might well be copied il,l this case. One car. 
imagine the inconveniences and harassment to which insurance agents 
will be put. They will have to go to the office of the Superintendent of 
Insurallce, wait there until it pleases him to call them by turn, then 
iill in certain forms and fulftl certain formalities, and all these would 
mean so much delay and time lost. And these things will have to be 
dllne every year which is rather hard. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The queation 
is: 

II That in sub·clause (4) of clau8e 31 of the BUl, for the words f each year " 
(lccurring in the s ~o  line, the words ' at the end of every period of three yoars ' be 
IUhltituted. " 

The Assembly divided: 
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Bir. 
Jedhe, Mr. X. Y. ' 
Jeball,gir, Sir Cowuji. 
logeJldta Singh, 8irdar. 
Joseph, Mr. George. 
Kailaah Behari La!, Baha. 

~ l  Ahmad, Sbam.·w-Ulema. 
Kusllalpal Singb, Baja Bi.ha4ur. 
LaDt!'. Mr. J. C. 
Lloyd. Mr. A. H. 
Mackcown, Mr. J. A. 

The motion was negatived. 

Maaa98llaa Baja!, Baa' BMa4ui It. Q;i ' 
~ J 8., tilU'dar. 
Mw, Mr. R. S. , ' 
Mebr Shah, Nawab Sahibzada BiT Bayacl 

Muhammad. 
Mehta, Mr. 8. L. 
Miara, Pandit Sbambhu Dayal. 
Mody, Sir H. P. 
Mudaliar, Mr. C. N. MuthuranIB. 
Mudie,Mr. B. F; 
Muimmmad ~, Qui. 
Nagarkar, Mr. C. B.' 
~: , Diwan Bi.hadilt ~. v. Sri Hail 

Ogilvie, Mr. O. M. G. ' 
Paliwul, Pandit Sri KriabDa Dutta. 
Pnndc, Mr. Badri Dutt. 
'Parsons, Lieut.·Colonel A. E. B. 
PUfsaell, Mr. R. S. 
Raghubir Narayan Singh, OIaoudhri. 
RRhmnD, Lieut.·Colonel M. A. 
Bamayan Praaad, Mr. 
Ranga, Prot. N. G. 
Rao, Mr. Thirumala. 
Bey, Mr. 8. N. 
Sakll8Jl&, Mr. Mohall Lal. 
88.11tbanam, Mr. K. 
SRtyamurti, Mr. S. 
RC'ott, Mr. J. Bam_!'. 
Sen, Mr. S. C. 
Sham Lat. Mr. 
ShoodallB Dap, Beth. 
~  Muhammad KhAn, Oi.ptaiD tIIaid&i' 

Sir. 
Singh, Mr. Gauii ShlUlbr. 
Singh, Mr. Bam Narayan. 
Ainha, Mr. Satya Narayan. 
Sirear, Tlle Honourable Bir Nripella,., 
Spence, Mr. G. H. . 
8ri prau... Mr. 
Stair, Mr. B. M. 
Stewart, Tlle Honourable 8ir ThOlll8ll. 
Bukthallkar, Mr. 'Y. N. 
Thorne, Mr. 1. A.. 
Tylden·Pattell8On, Mr. A. E. 

l'ttr. N. O. Oh1lDder: I beg to move: 

" That in Bub·elause (4) of elause 37 of the BUI, for the word' may 'tile wort1a 
, if the applicant does not suffer from 8.IIy lueh disquali1leatiol18 ' be substituted." 

With these words substituted, the clause would read thus : 

" A lieence illUed under this aeetion Ihall expire, on the Blat day of March in 
eaeh year, but if the applieant does not auffer from any lOeb dilqaaliaeatiOJll be reDewed 
from year to year ...... " 

·The W.ord " ihall " in the words " shall expire " will govern also 
the words II be renewed 1/, so that it will be like this, "sball he J'eJIleW5 ". 
Sir, I move. 



t· ~ 

Mr. Deputy Pnaidlnt (Mr. Akhil Chandra' Datta) Amendment 
moved: 

" That iJa IUb-clallle (4) of elallle87 of the Bill, tor the word I may' thl! wordl 
I it the applicant does not Bu1rertrom any IUch disqualitlcations ' be Bubatituted." 

Mr. M. a Alley: The word I I such " in II s ~  disqualifications '" 
does lJot seem to be appropriate. What are " such disqualifications" , 
They han to be mentioned in Bome subsequent part of the clause. Even 
if these disqualifications now come in before, in any other clause then 
the word II such" will bave Bome meaning. 

Mr. N. O. ChUDder: Just as II licence" comes in clause 35 though 
licence is dealt with in clause 37. 

Mr. T. Chapman-Mortimer,: The point raised by Mr. Aney I think 
is c\ eorrect point. No doubt, it is a drafting matter,_ but I think it should 
be, " from any disqualifications specified in clause (4) ". 

Mr. N. C. Ohunder : May I point out that in sub-clau913 (1) as it ha. 
gone in we have, II does not suffer froJ;n any of the disqualifications here-
inafter mentioned". When you talk of " such disqualifications" you 
lDean II disqualifications hereinafter mentioned ". 

Mr. M. 8. Amy: It is only a question of language. 
Mr. Deputy Preatdat (Mr. Akhil Chandra Datta) : The questiun 

i, : 
I I That ill IUb·elaul8 (4) ot elanlll 87 ot the Bill, tor the word • may , the worda-

I if tile applicant doel DOt suffer trum aIl7 lueh diequalifleations ' be IUbetituted.'· 
'the ~o o  was adopted. 
Dr. ZiauddiD Ahmad (United Provinces Southern Divisions : Muham-

madan Rural) : r beg to move amendment No. 666 -~  a slightly amended 
form, with your permission. It is a consequential amendment. .As the-
original fee is one rupee, the renewal fee should a1:&o be one rupee. 

Mr. Bhu1&bha1 J. Desai: In view of the decision of the House on 
aub-clau.qe (1) with ~  to the fee, I have formally given notice of 
an amendment to the following effect : 

" For the words I the prescribed tee which shall not be more thu three rupeea " 
nbBtitute I a tee ot one rupee '." 
This is the correct way of describing it. 

Dr. Ziauddin Ahmad: Very well. I move, Sir: 
II That in Bub-elauae (4) ot clause 37 ot the BUl, tor the worda I the prellCribed 

fee which shall not be more than three rupees ' the worda I a fee of one rupee ' be 
eubstituted. ' , 

Mr. DepUty President (Mr. Akhil Chandra Datta) : The question 
is : 

" That in lub·elaulI8 (4) of clause 87 ot the Bill, tor the words I the prescribed 
tee which shall not be more than three rupees ' the words ' a fee of onl> rupee ' be 
IIlbBtituted. " 

The motion was adopted. 
Mr. If. O. Cheder: With yoUr perml8810n, Sir, I should like to 

mo'\'e your amendment No. 12 on List No.2 in l ~  of my amendment 
No, 668. t hope the House will have no objection. Sir, before moving 
it. I phould like to have your permission to make a change in the language-
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[Mr. N. C. Ohmder.] 
of (c:t). The word II convicted" has a technical meaning. Instead of 
that, I shall change it into' he shall have been ~  guilt)" of having 
knowing))" participated in ' and 80 on. Sir, I move.: 

"Tbat after lub·clauae (4) of ola1ll8 87 of the Bill, the following cla1ll8 b. 
iuerted aDd the nbsequeat elaQ,H be N·numbered accorcllqq : 

, (6) AD agent lhall be deemed to be cUequaWled : 

(0) if he ie a minor; 

(b) if he iI found to be of UDlound mind by .. eourl; of CIOIIlpetaDt juriIcU.· 
tion i 

(0) it he haa been conricted for criminal milappropriation or criminal, breaala 
of trust or ot cheating by a court ot competeDt jurildiction ; and 

(cI) it in tbe eouree ot any judicial proeeeding relating to any poBcy ot 
iDeuranee or the winding up of an insurance company or in the 00111"81 
of investigation of the affaire ot an insurer he .hall bave been tound 
guilty ot bariag knowingly participated in or connived at any fraud, 
dihoneety or mierepneentatiOIl againet the ineurer or tbe .. ur8d '." 

Mr. Bhulabhat J. Desai: This does not fit in with what has gone 
before. The proper words were in the original amendment whiCh my 
friend ~s l  disowned. 'The disquali1ication above referred 
to shall be the following '. That is the only proper way in which I.h.. 
lection will fit in. 

Mr. N. O. OhUDder : Then I withdraw this amendment and move m:r 
I)W.n amendment. 

The amendment was, by leave of the Assembly, withdrawn. 

lIIIr. N. O. Oh1UUler : Sir, I move: 

" That after sub·clause (4) ot clause 37 of the Bill, the following Ilew aub·ela1lH 
be inserted and the subsequent clause be renumbered a.ecordingly : 

" 

• (6) The disqualillcatiou above reterred to shall be the tollowin&'--

(0) it the pereoll ill a minor; 

(b) it he i. found to be ot uuound mind by a court of competent jurlIcUo· 
tion; 

(0) it he baa been tound guilty ot crimiDal milapproprlatioll or erimtnal 
brea.eh ot tl'1llt, or cheating by a court ot competent juriedictioll ; 

(d) it in tbe eouree ot an, judicial prooeedillg relating to 8I1y poUcy ot 
insurance or the winding up ot an insuranee company or in the COUrlll 
ot an iDvestigation ot the affaire ot an insurer it lhan appear that he 
hu been tound a-uiJty ot or hal Jmowingly participated in or eODniYed 
at any fraud, dIeholleety or mierep1'8lleDtation agaiDlt the iIlIUrer or 
the Allured '." 
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Mr. Deputy President (Mr. Akhil Chandra Datta). Amendment 

mll\·ed : 
"That after sub-clause (4) of clause 37 of the Bill, the followiDg Dew lub·cIaUIe 

bl' inserted Ilnd the subsequent claUIIe be renumbered aecordiDgly : 
• (6) The disqualilll'atione above Teferrl'd to shall be the following-

(a) if the porson is a minor; . 
(b) it he is found to be of unllOund mind by a court of competent juriBdie· 

tion ; 
(0) if htl hus been found guilty of criminal misappropriation or criminal 

breach of trust, or cheating by a court of competent jurisdiction ; 
(d) if in the course of an., judicial proceeding relating to any policy of 

insurance or the windIng up of an insurance company or in the courlle 
of an investigation of the affairs of an insurer it Ih&ll appear that he 
has been found !fuilty of or baa knowingly participated in or connived 
at any fraud, dilhoDelty or misrepresentatIon against thl.' insurer or 
the aSlnred '." 

Mr. l'tI. Ananthasayanam. Ayyangar: ~, i suggest one slight 
modification for the acceptance of the Mover as also of the House, only 
to make it a little more accurate. For the word It if ", ooourring at the 
hogimling of sub-clauses (a) ¢o (d), I suggest that the word .. that" he 
lIuhst.it.uted. 

Mr .•. O. Ohunder : Sir, I accept it. 
Mr. '1'. Oha.pman-lWMtim.er: Sir, I am not a lawyer, but it a;eeuls to 

me that these two amendments are not strictly speaking the same. They 
lII'e bot.h, on the face of it, the same, but looking at them, one says, ., K 
h-halJ appear t.hat he has been f.Qund guilty of or has knowingly partici-
pated in, etc. "-and the other says, " he shall have been con"icted or 
l(lurJd ~l  on account of having knowingly ~ in, etc." There 
if a difference in the two wordings. 

An Honoura.ble Member: Thf' other one has been withdrawn. 
Mr. T. Chapman-Mortimer : Sir, I think the words" it shall appear" 

a re vague for this particular purpose. 
Mr. Deputy Pnlident (Mr. AkhiI Chandra Datta) : Is it the de-

sil'e of the House that the words " it. shall appear " should go , 
Voioea: No, no. 
l'tIr .•. Sa.tyamurti: '1'hose words must. remain there. It S!:'.ys, 

" or in tbe courlle of investigation of the affairs of an insurer it shall appear to tbe 
mvestigator that. the man haa bfoen found guilty of or baa bowingly participated in 
fraud, di.honesty, ete." 

The investigation shows that the man has been guilty. There can be 
no conviction, in any of these cases. Therefore, the words "it shall 
8)l]lp.llr " must remain, as a disqualification for a person continuing to be 
~ becoming an insurance agent. We cannot, thereforf!, aCCApt 
irr. ehapman.M()rtimer's suggestion. 

Mr .•. 8. Aney: Sir, what ~' friend, Mr. Satyamurti, hall l!tated 
ill perfectly correct. There can be no question of a conviction. At that 
Rtnge vou can only say II it shall appear " in the course of an invcstiga-
tiOll. • That shaH be ~ proper line. But. I have to make one more sugges-
tJon. In clause (c) with your permission I suggest a little modiftc;atio!J 
f01' th(' conRideration of the House. There are three offences me.-,tJoned 

IA,20LAD • 
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fMr. H. S. Anay.] 
here. ..' If he has been found guilty of criminal misappropriation, crimiual 
breach of tl118t or cheating ". I believe if he is found guilty or forgery, 
that will also be included. If a man is found guilty of au o~  of 
forgery, he is guilty of an offence as heinous as any mentioned lIere and 
t.hat should also operate as a disqualification. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Does the Hon-
ourable the Mover accept it , 

... B. C. OhUDder: Sir, I have taken this from ,thll\ wording ot 
the e)ause as it emerged out of the Select o ~..  ; 80' I would rather 
like t? put it &8 it is there. . 

Mr. Deputy President (Mr. Akhil Chandra Datta) : I take it that 
tIle suggestion is not accepted. 

Mr. B. O. Ohunder : Yea. 
. The Honoarable Sir Nripendra Sirc&r : May I point out to the 
Bouse that under sub-clause (4) the license will be taken away if he is 
guil·!;y ot: criminal misappropriation or criminal breach of trust or cheat-
ing. You have not added there" forgery, adultery, etc." (Laughter.) 

~  have it here f Why have one clasa of offences for taking away bis 
license and another class of offences for preventing him from getting out 
8. license' I do not know whether the amendment which is now before 
the House has the word " forgery ", or not . 

•• B. O. Ohunder : No, Sir, I have not a.ccepted it.. 
Mr. Deputy. President (Mr. Akhil Chandra Datta) : There is 

another suggestion, that in place of the word " if " the word " that " be 
8ubf.'iituted. 

Mr. N. O. ~ : I have accepted that. 
Mr. Deputy PresideDt (Mr. Akhil Chandra Datta) : That is the 

Only suggestion that has been accepted by the Honourable the :Mover. I 
think I can put the question DOW. 

Mr. Deputy President (MI'. Akbil Chandra Datta) : The question 
is : 

" That aftel' flub-elanae (4) of clause 37 of the Bill, the following new lub·elaD" 
be inlerted and the 8ublM!quIIILt elause be re-uumbered aeeordiDgly : 

• (5) T.he disqualifications above referred to shall be the following: 
(G) that thc peraon is a minor; 
(b) that hc is found to be of UDsoulld mind by a court of competent jurlsdic· 

tion;.· . 
(c) that. he has been found guilty of crimina1 misappropriation or criminal 

breach of tnll;jt, or cheating by a court of competent jlirisdiction ; 
(d) that in the course of anyjudict.l proceeding relating to an,. policy of 

Jnlur_e or the ~ up of an insurance company or :in the. courle 
of Bn investigation of .~  ~ s of an insurer itllhl1ll appear that he 
hOIl been found gUilty of or baa knowingly partieipated in or o ~  
At Bny fraud, dishonesty or milrepreaeutation against the inll1ter or tbe 
81111Ured '. u 

The motion WRB o ~ 
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Mr. If. O. Ohunder : Sir. I move: 
., That for 8ub-clauae (6) of claUie 3'1 of the Bill, the following be Bubltitutecl : 

, (6) If it be found that an insurance agent Buffers from lUly of the foregoiDa 
l l o ~, witbout prejudice to anI other penaltl to wbieb be mal 

be liable, the Superintendent of lnsurU.CIe IhaU and if the agent hal 
bowingly contravened any provision of this Act may cancel the lieeuu 
iIBued to the agent under thls section '_" 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
m4n·ed : 

.. That for sub-claulltl (5) of clause 37 of the Bill, the following be substituted: 
, (5) U it be found that an insurance agent Buffers from any of the foregoing 

disqualification!!l., without prejudice to any other penalty to whieh he may 
be liable, the tluperintendent of Iuurance shall and if the agent baa 
Imowingly contravened any ;provision of this Act mal cancel the liceue 
iIBued to the apnt under th18 seetiOD '." 

The Honourable Sir Nripendra Sirc&r: Sir, I desire only to point 
out that the" five" should now be " six ". 

Mr. If. O. Chunder: Two has been deleted, so that five will remain 
8S five. 

The Honourable Sir Nripendra Sircar: I shall have to move a: 
motion at the end for re-numbering the clauses. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The questiun 

II That far sub-elausCl (5) of elause 37 of the Bill, tbe following be substituted : 
, (5) U it be found that an insurance agent Bulfers from anI of the foregomc 

uisqualificatioDBl., without Jlrejudice to anI otber penalty to whieb he m.,. 
be liable, the !:Superintendent of Inlurance ahall and if the agent hu 
knowingly contravBned any provisioD of this Act may cancel the lieeue 
iBBued to the agent under this section '_" 

The motion was adopted. 
Mr. Suryya Kumar 80m : Sir, I beg to move: 

" That to cla.uae 87 of the Bill, the fullowing proviso be added : 
• Provided that the provisions of this aection ahall not apply to the chief or 
. special agents who orgaDi.l!e mBurance bUliDes8 for any iDBurer in uy 

de1ined area but the ehief or 'pecial agents 8hall not receive more than 
8!xty per eent. of the first year 'B premium and seven per cent. of the 
rencwals nnd in the case of chief or special agents of an insure!' of leu 
than ten yean' Btanding seven per· cent. of the first year's premium and 
nine per cllnt. of the renewals of the policies procured by them for the 
iuurer '." 

The Honourable Sir Nripendra Sircar : Sir, I desire to raise a point 
of order. The question of the maximum commission has been (lisposed 
01. b)· the previous section and if my Honourable friend wanted to say 
anything about the maximum commission to chief agents, that was the 
piace. Section 37 deals only with licensing. Therefore, it is a com-
plc'te misfit. I submit that on the question of licensing you cannot go 
bllck again on the question of remuneration to be paid to the chief 
agents. Further, I may point out to my Honourable friend that, 1\9 a 
matter of fact, the ehief agents have nOw been kept out. So, on t.he 

~s o  of licensing, the chief agents are not being ~  ~ , therefore, 
the. amendment is wholly unnecessary. The real obJect 18 to fix the 
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[Sir Nripendra Sircar.] 
Dlaximum commission at 60 pel" cent. I object to that becauHc that 
matt.er is finishe? ~  section 35 and this relates to licensing and not to 
AIr&1Jmum commISSIOn. 

Mr. Suryya Kumar 80m: Sir, 1 find that. we have discuss{'d and 
clecided about the limit of commission, etc., to agents and Managing 
ll.gents and also about t.he remuneration to the ~  Agents, 
uaanagel1l and other officers. But it is curious-and I do not think this 
was the intention of the House-that a middleman, who 'has been ~ 
duced at a subsequent stage &8 a chief agent, has been . given the posi-
tion of an insurer, but no limitation to his commission or pay has been 
provided for. I cannot imagine that it can be the intention of the 
Leader of the House or of this House that the chief agents will oooupy 
a better position than the Managing Agents or managers. 

lIIr. Deputy President (Mr. Akhil Chandra Datta) : The Honourable 
llMULer is not discussing t.he point of order. 

Mr. Suryya Kumar 80m : That point was left untouched. Only the 
definition of the chief agent was given. But this point was not con-
,;idered at that time. J knew that 8 point of order will be raised but I 
''''ant to get rid of it in this way. Moreover, my intention is to bring 
to the notice of the House and to the notice of the Leader of the House 
t.hat there has been an inexcusable omission, which was not the inten-
tion of the House. Therefore,] appeal to the Leader of the House and 
to the House also to make somE' provision like this. 

Kr. Deputy President (Mr. Akhil Chandra Datta) : I do not thillk 
that the amendment relating to the commission "is in order because 
.. .lause 37 has got nothing to do with commission. As regards tbe other 
part, it has been pointed out by the Leader of the House that it is un-

~  because the chief agents have gone out. Tn view of that 
.. t.a.tement, it is for the Honourable .the Mover to consider whetller it is 
any good moving the carlier part of this amendment. 

Mr ... S. AsJIty: Sir, I would like to have one point clear. So far 
all the amendment to this particular clause is concerned, ~  rellltes 
to lieensing, your ruling is to the effect that it is out of order and I can 
UDderst.and it. But is your ruling also intended to mean that the 
question of the remuneration of the chief agents is altogether barrell 
and cannot be raised at all' J would just like you to clear this point 

Mr. Deputy President (:Mr. Akbil Chandra Datta) : For the present 
l need not go further than this that it caimOt be an amendment to 
~l:, s  37. 

Kr. Burna K.um&r 80m: AU right, Sir. I will take an opportunity 
of saying .hat I wish to say when we come to miscellaneous clauses. 

i.. : 
1I'r. Deputy PrestdeJlt (Mr. Akhil Chandra Datta): The question 

•• Tat aJaUIe 87, u amended, stand part of tile BUl" 

.The motion was adopted. 
ClaUle 37, 11.8 amended, was added to the Bill. 



THE IN8URANOE BILL. ,-_7 

Mr. DepUy Prelidellt (Mr . .Akhil Ohandra Datta) 'l'he Ilutstion 
ill: 

II That daule 38 stand part ot the Bill. ~, 

tAt this stage, Mr. President (The Honourable Sir Abdur Rahit.ll) 
resumed the Chair.] 

Mr. '1'. Ohapman-Mortimer : Sir, I beg to move : 
., That tor Iub·claule (8) ot clause 38 ot the Bill, the following be Buhstitut.ed : 

, 38. (8) Any insurer who appoints a8 an insurance agent any individuAl not 
licensed under section 37 or Who trammch auy in8uranC'e bUlline88 through 
any such individual shnll be JlUDishable with finA which may extpnd to ulle 
hundred rupee. '." 

III ~  amendme,nt, ~s it appears in the agenda, there is a slight typing 
error. I wanlt to substItute this amendment for sub-clause (2) of claUie 
~l  of the Bill which is a very wide clause. It extends not merely to the 
lwmrer but to any person who transacts business through any individual 
\\·i1hout holding any license issued under this section a.nd he is punishable 
with tine. That is a very wide phrase, though if it were confined -to receiv-
ing payment for acting as an insurance agent, it would be a l1iffereDt 

-matter. But as it is it might be easily held to include possibly a director 
of an insura.nce company or some one like that who is not an agent and, 
presumably, would not have a license, but who may, in collversatiOJ1, 
inft.uence an assured. to take out a policy which one of his agents, propel'Iy 
licensed, was already negotiating. For that reason, I think it is not deRir-
"ble that such a wide phraseology should be used 88 is used in sub-clause 
(oS) of clause 38 of the Bill. It is abHolutely nooe.llsary that the respoD-

.. IMlity should be thed on the insurer and he should ~ heavily punished if 
he under-writes any business that is being introduced to him through 
8 person who is not a properly licensed agent. That is very right and 
proper. There is also a further aspect, that you might put 0,11 a : l ~  
ignorant persoll Who is a canvasser a liability to tine or Jlunishment whi('!b 
might in certain circumstances not be fair. I suggest, Sir, that the au'end-
ment now before the House should be aceepted. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
-lIw\'ed : 

" That for Rub-elause (I) of dause 38 ot the BUI, the following be substituted : 

, 38. (!?) Any insurer who appoints as an insurance agent any individual not 
Ii('ensed under section 37 or who tl'o.n88('ts any insurancl! busil1(,S8 through 
any BIJ!"h inllividuo.l Ah:tll Ill' punishnblt" with fine ~  IIIlly extend to ono 
hundred rupees '." 

Mr, S. Sa.tyamurti: Sir, 1 oppose this amendment. Of courlie, if 
I were foilowing tht> footsteps of the Honourable Members of. the 
European Group, I should have objected even to amending tit" amend-
ment. I want them to understand our charity awl {oleram'e. 

Mr. T. Ohapma.n-JIrIortimer : I was pointing out thH;t ,it was a typing 
el'ror which I wanted to bp rectified. I was not, gIVing any Frush 
amendment. 

Mr. S. Satyamnrti : But. tbat so-called typi;DII; ~  make!! ~1l. the 
difference in the world. The amendment of WhICh not.lce was origInally' 
I(iven suggests the substitution of this clause for the entire clause 3H. 
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1Ir. PreaideDt (The Honourable Sir Abdur Rahim) : But he has 
just amended it. He says it is o~l  a typing error. 

lIIr. I. Ba.tyamurti: It may be a typing error, but my Honourable 
friends of the European Group object even to slight errors on our aide, 
being r'ectified. They raise all sorts of objection. I am not quan'elling 
,,'iih you, Mr. President, but I am quarrelling with them. I am telling 
my Honourable friends, of the European Group that, if they want us 
to excuse such errors on their part, they must also practiHe the same 
kind of charity towards us, when we want some slight modification of 
any amendment which we might have given notice of.', 

lIIr. President (The Honourable Sir Abdur Rahim) : There is no 
qnestion of charity here. Everyone must conform to the rules. 

lIIr. I. Batyamurti : I leave that point. I want to know what my 
Honourable friend is really aiming at. I want the House to realise the 
f'Ill mjschief of this amendment. Sir, clause 38 (2) as it is in the Bill 
ft!&dtI : 
. II Any individual not holding a license iSllued under lIeetion 37 who aets &8 8n 
inmrance agent for any inmrer mall be puni8hable with fine which may extend to fifty 
rupee!!. , , 

Therefore, this is the natural consequence of the enactmen¢ of thiI 
B 01186, so far as its vote on clause 37 of the Bill is concerned. We had 
a continuous fight on that claUBe, line after line, almost word after word; 
&ncl ultimately, the House has decided to retain clause 37, with one 01' 
t,,·o slight amendments. Now, Sir, the verdict of the House meuns that 
agents ought to be licensed. and, therefore, clause 38 (2) provides that, 
Once you have .now provided for the licensing of agents under ceriain 
wnditions automatically given, unless disqualified Under the amendment 
of my Honourable friend, Mr. Chunder, which has been accepted by the 
House, nobody else can act as agent. unless he is licensed according to 
the provisions of clause 37. My Honourable friend, Mr. Chapman-
Mortimer, now wants quietly that all the words which I have just now 
read oui, namely, the liability of the person who aets as agent wi¢hout 
taking out a license should go out altogether. May I know why' Any 
individual who acts as agent without holding a license shall be punish-
able. Why should he not be punishable' I see the Honourable the Mover 
of the amendment has left the House after moving his amendment. I want 
to know why he asks the House to accept his amendment. It is really 
Bpooial pleading for the man who acts as agent o ~ taking out a license. 
Bnt my Honourable friend is getting hold of the wrong end of the c;tick, 
when he says : 

" Any in8urer who appoints as an insuranr.e agent any individttol nnt lippn,P.Jt 
ander 8ection 37 or who transllcts any insurao('c bUllinE'!88 through any 8ur.h indivic1ual 
.hall be punishable with fine whieh may extend to one hundred rupees." 

The JIoD01U"t.ble Sir Nripendra Sircar: If it will shorten further 
discllssion. I may say that the Government are opposing this amendment. 

Mr. B. 8a.tya.murti: I want to tell the European Group that we 
find Oll't these amendments and have strong objections ..... . 

The Honourable Bir Nripendra Bircar: The Mover is not here. 
Mr. B. Batyamurti: That shows want of courteRY to the House. 

, PM I submit that, when an Honourable Member moves I\D 
" amendment, he mu!rt be in his pJace until the fate- of that 

I\melldment is decided. 
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~ Honourable Sir BripeDdra Sircar: That shows he is not 
preumg the amendment. 

Mr.S. Satyamurti : If that is so, he ought not to have moved the 
anlf!ndment. Sir, I oppose the amendment. 

Xr. President (The Honourable Sir Abdur Rahim) : The question 
ill : 

" That for Ruh·dnuae (:) of rlaullO 311 of the Bill, the following he lIubstituted : 

• 38. (8) Any insnrer who appoints as an insurance agent any individual not 
lu:ensGd under section 37 or who transaet8 any insurance busine88 through 
I4ny 8uch individual sball be puniahable with fine which may utend to Gne 
hundred rupees '." 

'I'he motion was negatived. 

Mr. President (The Honourable Sir Abdur Rahim) T.he ~ o  
iI: 

"That clause 38 stand part of the Bill." 

The motion was adopted. 
Clause 38 was added to the Bill. 
Prof. N. G. B.a.nga (Guntur cum Nellore : Non-Muhammadan Rural) : 

Sir, J beg to move the amendment of which I gave notice this morning. 
Mr. President ('I'he Honourable Sir .Abdur Rahim) : I am afrain 

J ca.ullot allow that as it was not circulated to all the Members. 
" 

Prof. N. G. Ra.nga: I gave a copy to all the Party Leaders. 
ltlr. President (The Honourable Sir Abdur Rahim) : That willnnt 

do. It must .be circulated to all the Members before it e.a.n be moved. I, 
therefore, cannot allow the Honourable Member to move that amendment. 

Prof. N. G. B.a.nga : Very well, Sir. Then, I will move: 
., That after clautlt! 3f! of the Bill, the following new clause be inserted : 

• BIIA. Within two ycus after the eOlllmcncemcnt of this Act, every insnrer shall 
constitutc /lnd maintain a providl'nt fund for the benefit of his employ_ 
and the saill fund shall he governed by the provisions of Act 29 of 19SIl 
(Indian Provident Fund Act), providc!1 thf'rr is no OthflT fund for Uw 
benefit of the said elDployees '." 

Sir, after having given notice of this I happened to have disCUS9Cd this 
ql!cstion with ·the Honourable the Law Member and Mr. Sen and on their 
advice I thought it better to ask your permission and the permission of 
the House to alter it in a way which would make it lion-contentious ..... . 

Mr. President (The Honourable Sir Abdur Rahim): T ~  
already ruled that it. cannot be moved. 

Prof. H. G. RaDga: In obedience to your ruling I am now moving 
<this amendment. After aU, it is a very moderate demand and we in this 
House have tried to protect the interests of everybody else except of the 
E:lIlployees of insurance companies. I, therefore, desire to protect the 
workers to a very moderate extent. I Heek the indulgence of the House 
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,I Prof. N. G. RaugL] 
and }lOpe that the House will accept this amendment. I feel sure that 
the Government will also see their way to accommodate us &lid accept thil 
nry harmless and moderate amendment. 

Mr. Prteident (The Honourable Sir Abdur Rahim): Amendment 
!*loved : 

•• That after elaullC 3N of the Bill, the following new claullC be ill8llrted : 
, 38A. Within two yean after tho CODlmenC8Ulcnt of thie Act, 'e.very intlurer l~l  

conatltute and maintain a provident fund for the benefit of hiM emploY",,'M 
and the aaid fund ehall be governed by the proviaione of Act 29 IIf HI:!ii 
(Indian Provident Fund Act) I provided there is no other' fund for th,> 
benefit of the &aid employees ." 

Pandit I.8..ksbmi Kant&. Maitra : Sir, I rise to support the amendlUent 
moved by my friend, Professor Ranga. With the spirit and purpose of 
thIS amendment I am in perfect agreement. In this Bill we have made 
provision for all manner of people and i·t is only reasonable that dter 
all ~ should do something for the people who are employed in the bwrinC811 
itself. It is a very reasonable ILJld moderate demand and I think it "ill 
mp.et with the approval of tht' House. 

Mr. S. O. Sen (Government of India: Nominated Officiali : 8ir, r 
. am sorry there has been some misunderstanding in this matter. My HOIl-
ourable friend, Professor Hanga, whrn he uJlpl'oached me agreed to a 
different draft; and if that draft had been permitted by you to he put to 
the House, we might have considered that favourably. But as It hi, the 
draft amendment tnat has been moved iN objectionable '00 the grounds, 8m 
of all, that it sioglcK out only the insurance cnmpanie!l" for forcing the 
provident fund upon them-there are other classes of companies which 
have not been provided for-und sP(·ondl". in It Bill for providing for 
insurance. this appears t.o be wholly out of place. For these reasonR. ~ , 
we oppose the amendment. 

Mr. M. A.na.ntbaaaya.D&Dl AY'Yangar: Sir, [ have got the draft 
01 what my Honourable friend, Prof. Ranga, wanted to move in cunu8C-
tion with this amendment. It is not that I want to move it, becaWle, Sir, 
you have ruled it out. I will merely read it 80 that Honourable Membe" 
may have an idea of what it is : 

,. That after clause 38 of the Bill, the following new clause be in.rted : 

, 3RA. That the Lor,al Government may, by notification in the local omt'!ial ,aRtte, 
direct that every inaurer shall establish and maintain a provident fund tor 
the benl'fit of his employeeA and the said fund shan be governed by the 
provision. of Act 29 of 1925 (Provident Fund Act, 1925) provided there 
ill no other fund for the oonl'ftt of the Rllid employeell '." 

Mr. President (The Honourable Sir Ahdur Rahim) : You cannot 
discuss it. 

. lttr .•. AnantbuayaD8.Dl Ayyr.ngar: No, Sir. I am not Ill'guing. 
~ s I have read, except that there is some extra provision of the flt'Rt few 
Word.!;, what follows is practically the original amendmen¢ itself ..... . 

Some HODOurable ItIemben: No, no. 
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. Mr, .. ADaathua,1'IMIIl .&n'ur&r: Please allow me to explain: 
I wilJ try t? s ~  you. Except for these extra words, there is ~b&
lutel,. no di1ference m substance for this reason that i.n the Provident 
}o'and Societies Act. . . . . . ' • 

Mr. President (The Honourable Sir Abdur Rahim): Doe'i the 
Honourable Member want me 'to put this amendment to the vote , 

Mr. II. Ana.nthas&yan&m Ayy&Dg&l' : If you accept my ~ , 
I will have no objection. 

Mr. President (The Honourable Sir Abdur Rahim) : I really think 
tl,e HCI)}ourable Member must not waste the time of the House in thi!> wa: ... 
] huw l"uled more than once that a new draft cannot be moved ..... . 
. Mr. lIohan L&1 Sa.kseDa: May I suggest that this might be ad· 
Journed , 

Mr. II, Anantha8&y&D8m Ayya,ugal' : I am really sorry, Sir, I have 
been misunderstood. If you have ruled already, there is no question of 
my pu,tting in another amendment ..... . 

Mr, President (The Honourable Sir Abdur Rahim) : The Honour-
able Member read it, and I thought he was arguing on it ..... . 

Mr, M. Ananthasa.yana.m Ayya.nga.r : I cannot do so. Therefore, a 
subsequent suggestion made ..... . 

Mr. ~  (The Honourable Sir Abdur Rahim): As this 
amendment might be of some importa,nce, I will allow the matter to stand 
over. I suppose it will suit the convenience of the House if we take j·t up 
tomorrl)w. 

Bonourable ltIemben: Yes, yes. 
Mr. President (The Honourable Sir Abdur Rahim) This will 

thf'n stand over till tomorrow. 
Mr. ltIoh&n La.! Ba.ksena: Sir, I move: 

•• That after clause 38 of the Bill, the following new clause be iuserted : 
• 38A. Notwithstanding o.nythinjl.' to the contrary iu a contract betwellJl an 

insurer anel an insuranct! agent li,·.ensed under section 37 of the Aet, 
forfeiting or stoppinf!: payment of renewal commission no insurer carrying 
on the bU8ine8S of hfe insurance in British India shall refuse payment .. 
of commiasion on renewal premia due to an insurance agent under the 
agreement between them by reason only of the terminatiou of hill agree-
ment, except for fraud, provided such agent has served the insurer con-
tinually and exclusively tOT at least ten years and provided furthor that 
after his ceasing to act 8S agent he doe. not directl". or indirectly solicit 
or proc,ne insurance business for any other insurer ." 

I need not say much on this amendment, the object of which is to 
provide for those insurance agents who have worked for o\'er ten years 
continuously and exclusively for an insurer, and who cease to work for 
some reason or other. and still do not solicit business directly or indirectly 
for any other insurer. I think the consensus of opinion in thi!! House is that 
somet.hing has to be done for all such agents. In this connection certain 
friends have pointed out to me that unscrupUlous insurers might take au-
vantage of this clause and after eight ~ or nine years they might, on 
90nlP. pretext or other, s ~s the insurance ~ s .. I know th';lt there 
might be some unscrupulous Insurance compames WhICh may do It. Dut 
I k,now -that no insurance company which is worth its name will l'el!lOrt to 
sneb tactics in the case of agents who have worked faithfully for a period 
01 tlln veRN and after ~'  period. do not work for another company. 
With these words, I move. 
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1Ir. Jlnl:idat (The Honourable Sir Abdur Ballim): Amendment 
moved : 

., That after e1aulle 3S of the Bill, the following now clause be iDlerted : 
, 3SA. Notwithstanding anything to tho contrary in a contraet between an 

insurer and an iDiuranee agent neeDlcd under section 37 of the Act, 
10rfeiting or stoppinJ payment of renewal eommiaeion no insurer carrying 
on the busine .. of hfe insurance in British India shall refuse paymentM 
of commission on renewal premia duo to an insurance agent under thu 
agreement between them by reUBon only of the terminution of hi8 agree-
ment, acept for fraud, provided Bue.h agent baa served the insurer ,"on-
tinually and exclusively for at le88t ten years and prorided further that 
after his ceasing to act 8S agent he does not directl,Y 01'. indirectly 80lioit 
or procure insurance busine. for any other insurer ." 

Mr. Sri Prakasa : Sir, I rise to support this amendment. We hav" 
hedged in the insurance agent from all sides. He has to be licensed ; 
his commissions are fixed; and now, Sir, we have to protect his lzza.t. 
Sir, lzzat, Lord Baden Powell notwithstanding, is one of those words 
which has no equivalent in the English language. In all other profes-
sions after a certain number of years of service, a man is entitled to some 
consideration. In the Indian Chil Service, for instance, even after " 
mar. leaves that service and goes not into quiet retirement but actually 
to a hostile camp Rnd a rival concern, he is entitled to his pension. 
Though I acknowledge t.hat. the Government of India is a child of British 
bll~ ss in this eountry, now they are rivIIJ concel'ns as can be proved 
b~· the faet that. Mr. Griffiths ....... . 

Mr. President (The Honourable Sir Abdur Rahim) : I think the 
Honourable Member should confine himself to the amendment before 
l ~ House. We have got a lot of amendments to get through yet. 

1Ir. Sri Prakaaa : I lvill 110t take more than a minute, Sir. I was 
only referring to that part of the amendment which says that an insur-
ance agent would be entitled to the renewal of sueh commission if he 
does not go to a riYal concern. I was just pointing out that a man should 
either continue to be attached to his old company or not do any other 
busincsR before he will be entitJ .. .d to renewal premia which is a harder 
condition than in other services. I was also pointing out that in other 
lines of work, even when people take up another service and that in a 
rival concern too, they are 8till entitled to t.heir pension. In that con-
nection I was giving the example of my friend, M.r. Griffiths, and which 
will come home to every Member of this House. I was saying, Sir, 
that t.hough the Government of India is a child of British business in 
this country, they are now rival concerns; and that while Mr. Griffiths 
was, for some time, an expert in repression, he has now become an 
expert in insurance and has been opposing Government on more than 
one occasion and continues to draw his pension. 

Mr .•. S. Aney : Because they are It rival concern. 
Mr. Sri Prakasa : Yes, they are a rival concern. So, Sir, I am sure 

the House will accept this amendment which is a very modest one. As 
matters stand, the poor insurance agent is in the same position as that 
of II /!'irl who went and complained to her father that her husband had 
slapped her. The father was naturally angry and asked the girl on 
what ('heek did her husband give her a slap. The girl said that he 
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slapped her on the right cheek. Then, the father gave the girl a 
'thundering slap on the left saying : ' Go and tell your husband, I have 
had my revenge. He slapped Dl.V' daughter and I have slapped his wife.' 
(Laughter.) The poor insurance agent has always a bad time. He is 
the man who has to go to people for securing business ; and when he 
~ s kicked about by those whom he had approached, he comes back to 

the insurer ; and he kicks him back again and sends him to the gutter. 
Therefore, Sir, we must really save the poor insurance agent who is the 
foundation-stone, so to say, of all sound insurance business. It is he 
'Who works the hardest, it is he who really builds up the whole business; 
but he suffers the most, and it is but right that after he has served for 
a certain number of years, hf.! should be given· what is his due. Of 
eourse, my friend, Mr. Bajoria, may say that this would not be a practi-
«able law and can nevcr be enforced. All businessmen know. and he 
alao knows Qlost of all, that we have always to leave some loopholes, 
IIOme weakness in the things \ve produce so that the consumer may' come 
back to us again and again. Every blacksmith, every goldsmith, every 
shoe-maker and persons in every other trade always leave some weak-
~1  in their goods, otherwise the trade itself will stop. Therefore, Sir, 
as a legislative body we have also to leave some lacuna, so that we may 
bavp occasions to amend our own laws. After such a lot of trouble, 
l~ Indian Companies Act was passed last year, and we have already 

an amcnding Bill. If such amendments do not come forward from year 
to ~ , the work of the Legislature would stop. So it is in our own 
interest that some weaknesses must be left in the law ; and we must have 
Illch laws that may be capable of being interpreted in diiferent ways. 
1. therefore, strongly support the amendment in tht> interests of both 
Jaw and equity. I hope the House will carry this amendment. 

Babn Baijn&tb Bajoria : Sir, I rise to support thif! amendment. n 
i!.' only reasonable that insurance agents who have worked for a com-
pany for a certain number of years should be given some consideration 

'~ after they have ceased to work for that company after a certain 
Jleriod. I would request the Mover of this amendment to make a slight 
alteration ; if he accepts it ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : No more amend-
llIents. 

Babu BaiJnatb Bajoria : If the words ' and exclusively , had been 
~ . it would have been better ..... . 

The Honourable Sir Nripenclra 81rca.r : There is no such amend-
Dlent before the House. 

Babn Baijnatb Bajoria : Even if it is not acceptable to him, I still 
lupport him. 

An Honourable Member: Sir, the question may now be put. 
Mr. K. Sa.nthan&m : Sir, I wish to draw the : ~ l of the House 

to ont' point, and it ~ this. Tn the last sentence, It IS said: 
.. Provided, further, that ofter his cealing ~o ~  al an agel!-t tor the !n.Burer, ~  

(1008 not, dirlW'tly or inilirertly lolicit or procure hfe IDBuranee bUllnell8 in Brltlsh IndIa 
tor any other insurer." 
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[Mr. K. Santhanam.] 
Now, this prevents an insurance agent to do any other work, eTeD 

with the eonsent of the original insurer. There may be a subaidilU'J' 
company of the originnl illRurer, and I don't see why if the original 
iOKUrel' himself allows it, he should be prevented from doing buaiD_ 
1'01' it. And I want to know ....... . 

The Honourable Sir Kripendr& Birc&!': From whom , 
lIIr. K. 8&nt.ba.n&m : From you. 
The Honourable Sir Rripendra Birc&!' : Ask the : o ~ . 

lIIr. K. 8&nthanam : Sir. I am supporting this amendment. Are we 
not to make things clear f We are here to make laws for the good of 
the country. Why should my Honourablt' friend, the Law Member, 
refuse t.o take responsibility' 1 don't see how he is right in making 
that interruption. He is there appointed by the Government to see 
that good laws are made ......... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member had better go on with his speech on the amendment before 
thp. House. 

Mr. K. 8&ntha.nam : Very well, Sir, I submit that it is a point to 
be considered ; either it is covered by the section or it is not. If it is 
~o , then, I want the House to rectify it. I think it is one of the main 
functions for which a Member comes here, and it is our duty, to point 
out mistakes so that the House may rectify them. 

An Honourable ItIember : Sir, the question be now put. 
Mr. President (The Honourable Sir Abdur Rahim) : I do not know 

,yet the attitude of the Government. 
The question is : 

" That after elaule 38 ot the Bill, the foUowiDg new clallle be iDaerted : 

, 3SA. Notwithstanding- anything to the contrary in a eontract betWeeD .. 
insurer and an inllurance ageBt lieeDlled undor lleetion 87 ot the Act, 
forfoiting or stoppintr payment of renewal commission no insurer carrying 
on the businells of bfe insurance in Britillh India llhall refulle p&)'IDentll 
of ('ommissioll on renewnl prtlmia due to an insuranee agent under tbe 
agreement between them by reason only of the termination of bis agree-
ment, except for fraud, provided lIuch agent has lIerved the inlurer eoD.-
tinually and excluRively for at least ten years and provided further tllat 
after his ceasing to act as agent he does not directll or indirectly soJielt 
or pro('-ure insuranee busin_ for an,1 other inlurer .' I 

The motion was adopted. 
New clause 3S-A wall added to the Bill. 
Mr. S. O. Sen : I b ~ to move the second part of my amendment. 

which stands in my name in No. 763. 
" That alter claulle 43A of the Bill, the following new elaulle be iDllerted : 

, 43B. Every insurer llhall, on application by a poJieyholder and on. pa)'ID8llt 
of a fee not exceeding one rupee, IIlpply to tbe poJieybolder certi1lecl 
copies of the questions and auwerll cOXltained in bis propoll8.1 for inlluranue 
and in the medil'al report supplied in I'onneetion therewith ,.", 
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J do not move the first part; we shall move it 88 clause 93A and 
we have given notice of an amendment to that effect. As the House 
will remember, during the course of the general discussion my Honour-
able friend, Dr. Deshmukh, made a point about the supply of copies of 
medical reports and other questions and answers on which the policy i. 
based to be supplied to an insured if necessary and from this side of the 
Rouse we assured him that we would comply with it. It is in conson-
ance with that assurance that this amendment is being moved. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
1lI0ved : 

" That after claule 43A of the Bill, the following new clause be werted : 
, 43B. Every iDllurer shall, on application by a policyholder and on payment 

, of a f84l not exceeding one rupee, lupply to the policyholder certi1led 
copiel of the questloll8 and anlwera contamed in hie proposal for inaurance 
IUId iJI the medical report lupplied in conneetion therewith '." 

Mr. Lalcha.nd Navalrai : My Honourable friend, Mr. Sen, says that 
be doeR not now Dlove the first portion of his amendment No. 763. There 
~ three amendments of mine on the same subject as a proviso. Shall 

I be aU owed to move t.hem when he moves his amendment under another 
elause, or shan I have to give fresh notice of those amendments , 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
aMe }Iember can move them later on. 

Dr. G. V. Deahmukh : I strongly support the amendment moved by 
Dl, Honourable friend, Mr. Sen. 

is : 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That after clause 43A of the Bill, the following new clause be inaerted : 
4 43B. Every inlurer shall, on application by a policyholder and on payment 

of a fee not exceeding one rupee, supply to the policyholder certified 
copies of the questions and answers contained in his proposal for insurant'.e 
and in the medieal report lupplied in connection therewith '." 

The motion was adopted. 
JIII'. President (The Honourable Sir Abdur Rahim) : What WAIl 

Originally clause 43A in Mr. Sen's amendment will be moved as an amend-
ment under what clause' 

fte Honourable Sir Nripendra Sircar : Under clause 93. No. 14 
un Supplementary List No.4. But let there be no misunderstanding. 
I undertake to move it provided before I reach clause 93 a similar amend-
ment is not carried by somebody because I find any number of amend-
ments all directed to the same end, namely, that the dividing principle 
should be abolished. It is quite possible that some one will move and 
it will be carried, in which case I will not move. 

JIll' President (The Honourable Sir Abdur Rahim) : There is a di1B-
-eulty 'Mr Lalchand Navalrai's amendments are to Mr. Sen's original 
amendment 43A. Then, how will they fit in into any other amendment , 
I do not know. 

The Honourable Sir KrlpencJra. 8ircar : Nor do I moW'. 
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111'. BIl1l1r.bhai I. DeIai : ~  is No. 770, ~  instance, that pro-
poae& to substitute clause 43A. so far as the Drst part of the amendment 
is ooacemed in terms nearly similar to Mr. Sen's amendJDent in substance. 

ft, Honourable Sir Nripelldra BirO8&" : No. 768 is esactly the 8&1ile 
as ours. 

Mr. Bhulabhai J. Desai : Yes. As for No. 770, 80 far as the promo-
is concerned, that alone is really the material part, and if the HonoUl'-
able the Law Member so desires that when he moves clause 93A we may 
bl! allowed to move the pro,iso I do not press the matte!'! . . 

The Honourable Sir Nripendra 8ircar : I would rather that amend-
Dlent No. 770 is moved when it is reached. 

Mr. President ('I'he Honourable Sir Abdur Rahim) : The position 
seems to be this. If the identical amendment clause 43A in Mr. Sen'. 
original amendment is not moved, then Mr. Lalchand Navalrai's amend-
ments go. 

Mr. Lalch&nd Bava1rai : Even if No. 770 is moved, I can move my 
amendments as provisos to No. 770. 

Mr. President ('I'he Honourable Sir Abdur Rahim) : The Honour-
able Member will have to modify his amendments. • 

Mr. Lalohand Navalra.i : Yes, but the wordings will remain the 
same. It is only a proviso, and this proviso should be attached to any 
amendment which is raised on this subject. 

The Honourable Sir Nripendra Sircar : It won't fit in with No. '170. 
Mr. President ('I'he Honourable Sir Abdur Rahim) : I will decide 

when the amendment is reached. . 
Mr .•. Anantbasayanam. Ayyangar : Sir, before l' move my amend-

ment, I should like to point out that in view of the previous amendmenta! 
my new clause will be 43-0. I move : 

•• That after clause 43B of the BiD, the folJowblg be iD8erted : 
, 430. No insurer shall after the commencement 01 this Act begin or after three 

years thereof contiDue to earry on any buaiDeu of insurance upon the 
dividiD, principle, tbat i. to say, OAthe principle that the beDedt I18cured 
by a policy is .ot bed but depend! either wholly or partly on the r8lults 
of a distribution amongst poUeiee maturing for payment within certain 
time· limits of certain suma : 

Provided tlaat in the ~  of all illllqrlV who cOAtinuel to carry on iDluraDce 
bUBineBB on dividing principle l1tter the commencement of this Act, hft 
shall withhold from dIstribution' a Bum of not leBS than forty per cent. 
of the premia received duriug that ,.ear in three yean 110 &8 to make up 
tile lWlount required tor inv8lltment under Beetion 26 of this Act '." 

Sir, so far as putting an end to the Byatem of carrying on insuranee 
business, on the dividing principle, is concerned, all of us ate agreed. 
The Government itself has provided for putting a stop to stIch a practice. 
So far as provident societies are ,concerned, there is a substantial clause. 
Mr. Sen has given notice of a new clause 43-A which will come up later. 
In the place ()f that provision I havt' moved this amendment. The first 
portion of my amendment is that the business of inlmrance on the dividing 
principle ought to be discouraged but that the provision ought not to come 
into force immediately beeause there ~ mtmY 800ietieawhich Carry on 
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b s s~ on the dividing principle. With regard. to ~  companies 
they will be allowed to caz:ry on business, for three yean and no in.surer 
shall, after the commencemeu.t of the Act, begin the principle of insurance 
on the dividing principle. 'ro that extent, we are agreed. As regards 
the proviso, we want to have it stated that during this period of three 
years, when we arc changing from one system to the other, there may be 
II. regular and natural adjustment, so that the insurer shall withhold, from 
distribution, a sum of not less than 40 per cent. of the premia received 
d:u.ring that year in three years so as to make up the amount re,quired for 
investment under section 26 of the Act, for meeting the claims and also 
to act as a reserve liability for the purpose of investment. The object i.i 
that the transition may be ew;y. I only want a period of graee of three 
years. As rega.rds the latter portion, ample. provision is made to ensure 
that the tra.n.sition takes place smoothly. Sil', I move. 

Mr. President (The Honourable Sir Abdul' Rahim) : Amendment 
Dloved : 

'I That after clause 43B of the Bill, the following be iDlerted : 
• 43C. No inaurer ahall after the commencement of this Act begin or after three 

yeatB thereof continue to carry on any buaineas of insurance upon the 
dividing principle, that ia to say, 011 the principle tha.t the benc1it secured 
by a policy is not bed but depends either wholly Or partly on the results 
of a distribution amongst polIcies maturing for payment within rcrtuin 
time-limits of certain Bums: 

Provided that in the calle of au insurer who eontinues to carryon insurance 
business on dividing principle after the commencement of this Aet, he 
Ihall withhold from d18tribution a sum of not 1e88 than forty per cent. 
of the premia received during that year in three years so u to make up 
the amount required for investment under section 26 of thil Act '." 

Mr. LalchaDd Jla.valrai : May I move my amendment' 
Mr. President (The Honourable Sir Abdur Rahim) : I do not know 

what the amendment is. 
Mr. Lalchand Navalrai: It is an amendment to this: [ will 

explain. 
Mr. Pre.tdent (The lIonourable Sir Abdur Rahim) : 'l'he Honour-

able Member was taken by surprise because 43-A was not moved by 
Mr. Sen. But the question is, can he move his amendment 8S to 770 , 

The HOJlour&ble Sir lfripendra. Sircar : I do not llo~ what the 
ruling of the Chair is. 

Mr. President (The Honourable Sir Abdur Rahim) : l' am entitled 
to expect some assistance from the Leade,r of the House 8S to 'what the 
eirect of Mr. IJalchand Navalrni's amendment is. 

The Honoura.ble Sir JlripendraSircar: Certainly, Sir, what Mr. 
Sen wanted to move wac:; 43-A. It simply meant. this, ,that there ~ .ll. be 
no life insurance business carried on, on what 18 called the dlvldmg 
principle. 770 which has been moved just now, in the first ~ . , is 
"ractically the same 11.8 Mr. Se!! 's, except. that under 770 no msurer ~ lJ, 
after the commencement of thlB Act, begm or after three years contlDue, 
and so on. That was not in Mr. Sen.'s . ~ at all. ~  rears 
was not. mentioned there. A further dl11'erence UI thIS. If you wIll klDdly 
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look 111. the proviso-Provided that in the case of au insurer who OOD-
tinues to carry on insurance business on dividing principle after the com-
mencement of this Act, he shall withhold from distribution a 8um of not 
less than forty per ('ent. of thc pre,mia received during that year in three 
.~ s 80 as to make up the amount required for investment under section 

26 of this Act-that '\'1"88 alBo absent from Mr. Sen's amendment. There-
fore, the scheme of 770 is altogether different from the scheme of Mr. Sen '. 
amendment and if we prefer the scht>me of 770, we have got to abandon 
our own 8<'heme which was indicated iu the amendment&f Mr. Sen. As a 
consequence of that, Mr. Navalrai cannot move his amendment. That is 
8 matter for which I am not responsible becauae I am quite entitled to 
make up my mind and say that I shall accept No. 770 and not adhere to 
the 8cheme which 1 had put forward when I gave notice of an amend-
ment. 

Mr. President (The Honourable Sir Abdur Rahim) : You are going 
to accept this amendment Y 

The Honourable Sir HripeDdra Siraar : Yea. I beg to. poiut out 
that in no sense can 764 or 765 form an amendment to 770. That is my 
whole point. 

Mr. Bhulabhai J. Delat: 764 attempts at ~  the dividing 
principle as regards all companies whicb have bithertn been carrying on 
l ~ and 770 which has been moved now seeks to do away with it 
.. ner the commencement of the Act and so far 8B existing companies are 
eoncerned give them a three year period to reorganise, if they can. 

Mr. Lalchand Havalrai: My amendment No. 765 says that thiH 
flystem can go on for five years. It arises from the same amendment that 
my friend has put in. 

Mr. 'President (The Honourable Sir Abdur Rahim) : How can that 
come on as an amendment to 770 Y The difficulty of the Honourabl" 
Member is that his amendment is to Mr. Sen's amendment and not an 
independent amendment. As Mr. Sen's amendment, 43-A, bas not been 
moved, your amendments must go. You cannot move them. Strictly 
sTJeaking, these amendments would have fallen at o ~ , but 8B the 
Honourable Member was taken by surprise and as the Government a&id 
nt the time that they might move that amendment 8B an amendmeat at a 
subsequent stage to another claU8C, I thought the Honourable Member might 
b(1 able to move these amendments to Mr. Sen's amendment, but as 
apparently Government is nOW inclined to accept No. 770, I do not see how 
Mr. Lalchand's amendment can be moved. 

Mr. Itt. 8. Aney : So far as amendment No. 770 is concerned, the 
first part, 43-A, is practically the same. Mr. Lalchand Navalrai's second 
amendment No. 765 deals alRO with the same principle; for example, he 
only wants for the three years' period a period not exceeding five yeare 
from. tbe date of such permission. So I believe that is an amendment 
wbich can be allowed to be moved 88 an amendment to No. 770. Hill 
amendment will come in as a 81lbstitute for tbe proviso in No. 770 and \0 
that extent it can be a proper amendment. It is for the HoUBe to cboose 
ODe or the otber. The principle is the same ; and eonsideriJ1A'o the. faet 
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that a difficulty has ariSl'll on account of the attitude taken up ·by the 
(lovernment with regard to their own amendment, I think that a little 
ooncession will have to be made, because the question is a very important 
one and concerns a number of bodies and I hope. that in the interests of 
substantial justice you 'will be pleased to allow him to move his amend-

·ment. 
Mr. President (The Honourable Sir Abdur Rahim) : Even the 

.language of thia amendment, the first part, was the same, leaving out the 
'proviso, as that of Mr. Sen's I am afraid it cannot be moved. 

hi: 

'fhe question i.s : 
.' '[hat ufter olause 43B of tlw Bill, the following be iuerted : 

.. ·1:iC. No illlsllrt'!" ~ ll l after tlte '(!OmnlenClGlllent of this Aet ~  or after three 
. years thereof eontinue to earry GIl &!JJ bU8iJU!lls of insurance "pontlae 

dividing principle, thllt ie to BaY, on the principle that' tJlIi benefit eeeured 
by a polil;y is not bed 'but ~  either 'whoD, or partlY'on the reeu:lta 
of a distribution amonget pOtieiell maWriD,' tor P&YJIl8Dt withia eertab 
time-1imite of eert&iIl Bume : . 

Provided that· in' the ease of an iMurer 'Who eofltinues to e&Tiy GIl ~ .. ~" 
bU8ineBB on dividing principle after the eo_cement of this Act, .bit 
IIhall withhold from di.tribution a sum of JlOt 1 ... than fon,- per 'oeilt. 
of the premia received durinl that year' in thiee yea_ 80..." to .1Iake up 
the amount required for inVNtmeBt under eeetlon .28 of ~ Act '." .. 

The motion was adopted. 
New clause 43-C WII8 added to the Bill. 
~s s 44 to 50 were added. to ihe Bill. 

Mr. Prelid81lt (The HODourl!-ble .. Sir :Abdur .. Rahim) The q.UestiOh 

•• That clause 51 stand part of the Bill." 

Mr. T. Oha.pman-Mortimer: Sir, I move: 
.. That in emuae iiI of the Bill, after the word • company', oeeurriDJ in the 1Irlt 

line, the wordll • for the purpoae of a e&Bh distribution of the &IIBetB ' be bularted." 

Sir, 88 this is an extremely complicated amendment to argue before 
this House, J had hoped to be prepart>d for it coming up the first thing 
tomorrow morning, because J should like to have the opportunity, before 
I speak on the floor of thl' House, to discuss it with one or two o ~ bl  
Members in the lobbies. It is a very technical amendment to argue. 

Mr. Prelddent (The Honourable Sir AbdUl' Rahim) : Does that 
meet with the convenience of the House , 

Voicea: Yes. 

STATEMENT OF BUSINESS. 

The Honourable Sir NripeDdra 8troar (Leader of the Hous8): 
Honourable Members may dMire me to give them an estimate of the 

l5 probabll' duration of the Session. In addition to t.he 
P.ll. iil'IDS of bURiness included in t.he current list and the 

CompaniE'JI Amendment Bil] on which the Sele('t o . ~  will report 
"hortly we have also to bring up R Resolution regarding the railway. 

L420LAD • 
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deprec.iation reserve fund, a motion for the constitution of the Standing 
Finance Committee, the diBcussion of the reports of the Public Accounta 
Committee for two years and excess grants. F'inally, we are pledged, if 
the House SO desires, to allow a further day after the completion of all 
official business for the discussion of the motion relating to the Wedgwood 
Report. It will clearly be impossible to complete the whole of this 
business by Friday, ~ 1st October, which is the last day hitherto appointed 
for the holding of a meeting. I, therefore, request you, Sir, to be plew;ed 
to direct meetings to be held on so many of the following days as may be 
necessary, namely, Saturday, the 2nd October, Tuesday, the 5th, Wedneli-
day, the 6th and Thursday, the 7th October. I have not suggested a meet-
ing on Monday, the 4th October, as that is the date of a Hindu festival of 
Mahalo.ya. I would add that the volume of outstanding business will to 
our regret render it impossible fol' us to find time, as we had hoped to do, 
for the consideration and passing of two private Bills, namely, Dr. 
Ziauddin Ahmad '8 Bill to amend the Durgah Khwaja Saheb Act aud 
Dewan Lalehand Navalrai'li Bill to amend the Child Marriage Restraint 
Aot. 

1Ir. PreIdclat (The Honourable Sir Abdu.r Rahim): 1 take it 
that, &8 explained by the Leader of the flo_e, it will be necessary that the 
House would ait on the days speeifted in the statement by the Leader of 
the House. 

1Ir. Bhulabbai I. Desai: It does not mean that the House mUMt 
sit on these days if the business can be finished earlier. 

The Honourable Sir lfripendra lircar : Certainly not; we will 
welcome it. 

The Assembly then adjourned till EleY!'n of thp Cloek on Wednl'sday, 
the 2Hth Rpptembrr, 1937. 
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